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HOUSE OF THE PEQPLE
Thursday, 26th November, 1853

‘The House met at Half Past One
of the Clock

[Mgr. Speaws in the Chair]
ORAL ANSWERS TO QUESTIONS

Frer DISTRIBUTION OF BOORS

#318. Dr. Ram Subhag Simgh: Wil
the Minister of Bducation be pleased to
state:

{a) whether it is a fact that the
Government of India have prepared a
scheme for free distribution of books
in the social and basic education Insti-
tutions in India; and

(b) if so, what is the estimated value
of books for such distribution?

The Deputy Minister of Nahural
Beeources and Scientific BRescarch
{Shri K. D. Malaviya): (a) The Gow
ernment of India is publishing Social
Education literature since 1949 .50. Tlie
titerature is being sent to the State
Governments for free distribution
amongst their social and basle institu-
tions.

{b) Rs. 2,75.000 have so far been
spent for the purpose.

Dr. Ram Subbag Rlagk: May I know,
Sir, whether the Government of India
has prepared a definite scheme for
social education literature and whether
it is also distributing the literature
on a planned basis?

Sbri K D. Malaviya: A number of
schemes have been and are befng
jnitiated by the Government of India
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with regard to the popularisation of
social education liserature. As the bon
Member may know, so far we have
published 158 literatures and distri-
buted thern among the State Govern-
ments.” To encourage the State Govern-
ments in the production of suitable
social education literature, it is pro-
posed to meet 50 per cent. of the cost
incurred by them in the production of
such literature in their own regional *
language. There is another scheme
also which is being worked out these
days in coltaboration and in consulta.
tion with the Inforination and.Broad-
casting Ministry and the Finance
Ministry and also with the Community
Projects Administraticn for the pro-
duction of folk literature in the rural
areas.

Dr. Ram Subbag Singh: The ques
tion is also about basic education. May
I know whether anything has been
done in regard to basic education
institutions in the country?

Shri K. D. Malaviya: They are run
by the State Governments. We have
sent them our scheme Bnd are also
advising shem as % how to prepare
or manufacture simple articlee and
instruments that may aid in the pro-
secution of basic education schemes.

Sbri K. K Basn: May I know, Sir,
whether this work is done by specia-
lised institutions or whether it is done
departmentally?

Shri K. D. Malaviys: There Is a
specialised institutlon which ie doing
this.

Shrl T. S. A. Chbettiar: May 1 koow,
Sir. how many such books are distri-
buted &8nd in what language?
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Shri K. D, Malaviya: 158 pamphlets
have so far been distributed; some
more are io come out soon and it is
expected that the State Governments
will take up the work of translation.

Sbri T. S. A. Cbettlar:"In what langu
age?

Sbri K. D. Malaviya: In Hindi.
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The Deputy Minter of Home
Affalrs (Shri Datar): (a) Yes. In sub-
mitting panels of suitable candidates
for consideration of the appointing
authorities the Employment Exchanges

follow the order of priority prescribed
by the Government of India.

(b} Persons employed by the former
Indian States on services which have
been taken over by the Central Gov-
ernment as a result of the integration,
have now come under the Government
of India. Those among them who
were found sugplus on such integra-
tion have been accorded priority for
purposes of re.employment. Priority
has also been accorded to the employees
of the Government of Madras who
were rendered surplus as a result of
the creation of the State of Andhra.
Apart from these, no priority is given
to the emplovees of the State Govern-
ments who are retrenched or are about
to be retrenched.
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Shrl Datar: Sir. the exact figure is
not known. but an attempt has been
made to absorb as many as possible.

Shri E. K. Basu: May 1 know. Sir,
whather a person. who has been re-
trenched from a particular department,
gets any preference in the case of re-
employment. or whether he has to
aPply through the Employment
Exchange?

Shri Datar: He gets a preference in
order of priorities. He has to apply
and then his name is registered and
it is then included in the parel

Shri B. §. Murthy: May I know, Sir,
any other Government besides the
Punjab Government has asked the
Central Government to allow it to have
its own employment exchange?

Shri Datar: The whole question is
now under consideration and a Com-
mittee has been appointed under the
chairmanship - of Shri B, Shiva Rao
and that Committee will go into the
whole suestion as to what extent there
should be a Central Exchange and a
State Exchange.

PropucTion oF Awri-Brorics

¢32¢. Dr. Rama Rao: (a) Will the
Minister of Nataral Resources and
Scientific Research be pleased to state
whether the Board of Scientific and
Industrial Research had recommended
that intense efforts should be made for
the production of anti-biotics from in-
digenous sources?

{b) What steps have been taken in
this direction in research and manufac-
ture, since this decision was taken?

The Deputy Minister of Natural
Resources and Sclentlfic Research
(Shri K. D. Malavi¥a): (a) Yes, Sir.

(b) Research on anti-biotics is being
carried out at the Central Drug Re-
search Imstitute, Lucknow and at Uni-
versities and Research Institutes, under
the ausplces of the Council of Scienti-
fic and Industrlal Research. The
recommendations of the Board of
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Scientific and Industrial Research, a2

been brought to the notice ot Govern
ment Departments and other Research
Organisations.

Dr Rama Rao: May 1 know. Sir.
what steps Government are taking to
manufacture known antibiotics?

Shri K. D. Malaviya: This question
is with regard to research to be carried
out under the auspices of the Councfi
of Scientific and Industrial Research.

Dr. Rama Rao: Apart from research.
there are things which are already
known and their manufacture is neces
sary for the country. What steps are
Government taking to manufacture
the known anti biotics?

Shri K. D. Malaviya: That question
may better be put to the Production
Ministry

Shri Sarasgadbar Das: May I know.
Sir, how many anti-biotics researches
have been completed in the Central
Drug Research Institute?

Shri K. D. Malaviya: Various works
are undertaken in various institutes.
So far as the Central Drug Research
Institute. Lucknow. is concerned, it is
working on several aspects of anti-
biotics, €.9. screening of several medi-
cinal plants in search for antibiotic
activities and also evaluation of certain
other bio-chemical substances and
drugs on laboratory animals.

Basic EpucaTion

*326 Shri S. N. Mishra: Will the
Minister of Education be pleased to
state the extent to which the scheme
for the development of a compact pro-
gramme of Basic Education at all
levels in some selected areas in each
State. as a part of the Five Year Plan
of Educational Development. was im-
plemented in 1952-537

The Deputy Mipister of Natural
Resources and Scientiic Research
{Shri K. D. Malaviya): A statement
is laid on the Table of the House. [See
Appendix TT. annexure No. 37.1

Shri S. N. Mishra: May I know, Sir,
how many States were able to utilise
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the Central grant-inaid for the pur
pose?

Shri K. D. Malaviva: The number is
very large: almost all have received
aid from the Government, but we have
not received progress reports from
them.

Shri N. M. Liogam: May I krow.
Sir. what is the difficulty in the way
of implementing this basic education
scheme in the country?

Shri K. D. Malaviya: The main cause
is financial stringency
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[The Minisier of Edacation and
Natural Resources and Scleatific Re-
search (Maulana Azad): No. no sucb
thing has come to our notice.}

Shri N. M. Lingam: May I know,
Sir. if conflicts between the Centre and
the States is the main cause for the
slow progress of basic education?

Skri K. D. Malaviya: That is not the
main cause.

Shri Muniswamy: May 1 know. Sir,
how the new basic education scheme
dilfers from the basic education scheme
that is already in practice?

Shri K. D. Malavira: From State to
State there have been siight differences
in the existing system of basic edu-
cation. The Government of India have
proposed to standardise and advise
them on a uniform pattern of basic
education, which has been done.
Visir ofF TRE Brrrisi Fiest Sea Lorp

*327. Shri Amiagd AN: Will the Minis-
ter of Defence be pleased to state the
reascn which prompted the Gowvern-
ment of India to invite the First Sea
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Lord Admiral of the Fleet to wisit
establishment of Indian Navy through-
out India in November. 18537

The Minister of Defeace Organiss-
tion (Shri Tyagl): As the First Sea
Lord was already on a vislt to the
East, we thought that a discussion with
him oo certain outstanding matters
pertaining to our replacement pro-
gramme and technical equipment. and
hos views on our naval establishment
would be usefitl. We, therefore, in our
own interest decided to invite him to
visit India.

Shrl Amjad Ali: Did be come in his
Flagsbip?

8hri Tyagl: I kave no information,

Shri G. 8 8imgh: Does the Govern-
ment expect any report from the First
Sea Lord with regard to what be has
seen of our Indian Navy and the Indian
fleet?

Shri Tragi: I expect a very detailed
report from him. When he left. initial-
1y he sent a message. He was impres-
sed by the “high staodard of smart-
ness, enthusiasm and efficiency ashore
and afloat and their devotion to service
that 1 encountered everywhere augur
well for the future”. That is his first
reaction

Shri T. K. Chamdhmri: May I know
if the Government of India’s attention
has been drawn to the statement made
by the First Sea Lord to the effect
that be is very much satisfled that the
pace of Indianisation of the Navy
has been slow, and may I know what
is the reaction of the Governmen: of
India 1o that statement is?

Shri Tyagi: I believe he never said
that. What bhe said was, “it was satis-
factory.”

Sbrt N. B, Chowdhury: May I know
whether his visit involved any financial
commitment to the Government of
India?

S¥r]l Tyagi: No fAnancial commit-
ment.
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Shri G. S. Siagh: Apart #eom the
bouquets. given to the Minister of
Defence Organisation, did the First
Ses Lord give any report on the techni-
cal aspects for which he ‘was supposed
to have been invited?

Shel Tyagi: It was to show him
round the training ceotres, which Ie
had seen in detail. and I am expecting
a detailed comment from him. With
regard to the technical aspects, we
have not got the detailed report as to
what further implementation we can
do towards tbe #Wwaining programme
in India.

UnIVERSITY GRANTS CoMMISOON

*32g. Shri D. C. Sharma  Will the
Minister of Edocatlom be pleased to
state:

(a) whether Government have finalis-
ed their scheme for the establishment
of a University Grants Commission;
and

(b) if so, what are ita main features?

The Depoly Minister of Natara)
Brmarces  and Geacareh
(Shri K. D. Malaviya): (a) and (b).
It is expected that necessary legisla-
tion regarding the establishment of a
University Grants Commission will be
introduced during the next session of
the Parliament.

Shri D. C. Sharma: May I know 1if
the TUniversity Grants Commission
which has been appoinied, as reported
in the press. is an interim commission?

Sbri K, D. Malaviya: Yes, Sir.

Shrt D, C. Sharma: May I know
how long will this interim commission
be functioning?

Shri K D. Malaviva: It will carry
on its function till the new commis
pion, adopted by this House, starts
functioning.
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[The Minister of BEducation nnd
Natural Gescurces and Scientific Re-
search (Maolaag Azad): Let me
clarify the positiom Last year Governr
ment accepted a resolution calling for
the setting up a University Grants
Conunittee whiclkr would be concerned
with the four Central Universities.
Action in this matter was. however.
suspended. Now it has been decided
that a University Grants Conunission
should he set 12p for all the Universi-
ties in the country. A B{! is ready
for this purpose. As it will take some
time to present it. it has been con-
sidered desirable to set up a Commis-
sion right now as envisaged in the
above-mentioned resolution. This Coms.
mission will start functioning and
when the Bill is passed. its member-
ship will be increased.]

Shri Meghned Saha: May [ know,
Sir, how many full-time Members will
be there besides the Chairman?

L S QYR FESERE T
[Maulapna Azad: The Clairman and
the Secretary.]
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Shri Meghaad Saba: May I know.
Sir. whether the Chairman will be a
whole-time officer or a part-time
officer?
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{Maula®a Agad: Not part-time The
Chairman will work whole-time.]

Shri D. C. Sharma: May 1 know,
Sir. what is the proposed grant to be
made to the University Grants Com-
mission when it takes over charge of
all the Universities of India?
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[Maglama Azad: It is difficult to
decide it at this stage, but four crore
rupees have been provided in the Five
Year Plan for University Education.]

UNESCO SCHOLARSHIPS

*330. Ch. Eaghubir Siegh: (a) Will
the Minister of Educa%on be pleased to
state whether it is a fact that the
UN.ES.C.O. gave three schola:ships %o
Irdian students in 19537

(b} If so, how many¥ students applied
for these scholarghips?

(c) What was the basis of their
szlection?

The Deputy Minalsier of Natural
Resources and Scieatific Research
(Shri K. D Malsviva): (a) UNESCOD
gave no scholarships to Indian students
during 1953.

(b} and (c). Do not arise

I A. 5. ExAMINATION

*331. Shri Radha Raman: (a) Will
the M inister of Home Affalrs be pleas-
ed to state whether the present [AS.
Examination is conduoted on the same
besis as the I.CS. in the British times?
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(b) What is the approximate ex-
penditure incurred on this examination
every year?

The Deputy ™inister of Home
Aflairs (Shri Datar): (a) The present
Indlan Administrative Service Exami-
natlon is conducted on lines similar
to the former Indian Civil Service
Examinations in Delhi.

(b) The expenditure varies accord-
ing to the number of candidates
admitted to the examination. The ex-
penditure for 1950, 1951 and 1952 was
Rs-§5.000, Rs. 1,15.000 and Rs. 1.32,000
respectively.

Shri Radha Ramam May 1 know if
these examinations are held at any
place other than Delhi?

Shri Datar: They are held at a
number of centres.

Shri Radha Raman: May I know the
places where they are held?

Shrl Datar: They are held at about
12 or 13 places including London—
about which 1 have answered a Ques-
tion the other day.

Shri Radba Raman: May 1 know
what is the to‘al number of examinees
who appeared in the.year 1952-53 for
this examination?

Shri Datar: For the year 1952, 4.154
students had appeared.

Shri Radbha Raman: How many of
them passed these examinations and,
out of them, how many were employed
by the Government?

Shri Datar: Those figures are not
l.cre with me.

Shri K. K. Basu: What is the num-
ber of examinees in tho Loacun -xamm
nation and what is the totai cusi in-
wvolved?

Shri Datar: No cost was involved at
all, and the number was only eight,
#s I said here the other day.
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Nao-LITERATES
%232 Shri Radba Raman: {(a) Wil

the Minister of Education be pleased to
state what is the latest number of neo-
literates in India?

(b)Y 1s it a fact that syme new litera-
ture 1s being produced for these neo-
literates?

(c) Where, by whom and under
wilose guidance (s this literature being
produced?

(d) What is the total expenditure in=
curred on this new literature?

(e) Is any sort of HBnanclal or
material help also being rendered by
any foreign country?

The Deputy Mialsler of Natural
Besources and Seientlfic KResearch
(Shri K. D, Malaviya): (a) During
the period 194752 for which the
figures are available 24,59.200 adults
were made literate in India.

{b) Yes.

(c) By the State Governments and
by the Government of India. The
Guwerrumrent of India is publishing
Socijal Education Literature through
the agency of Idara Talim-o.Taraqai,
Jamia Millia, Delhl. -

(d) Figures for State Governments
are not available. The Government of
India have spent so far Rs. 2.75.000.

{e) No.

Shri Radba Ramaa: May I know,
Sir, in which of the Indian States the
arrangement for training neo-literates
is existing at present?

Sbri K D Malaviya: I have not got
the list of all the States, but 1 have
got the figures from some of the Stateg
showing the number of adults who
have become literates. I have got those
figures, but it is a very long list.
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{The Minister of Education and

Natural Resources and Sclentific Re -

search (Maulana Azad): It is a long
list.]

Shri Radha Raman: May [ know if
the Goverument proposes to extend
the scheme to some other States during
‘this year?

Shri K. D. Malaviya: It {s the inten-
tion of the Government to give facili-
ties to all the States which want these
schercs.
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Shri Thimmaiah: Is it possible for
the Government to maintain a sepa-
rate record of neciiterates among the
scheduled castes and scheduled tribes
people? ‘

Shri K. D. Malaviya: [ am afraid it
may not be possible,

RESETTLEMENT _ SECTION, MINISTRY OF
Derence

*334. Shrl S C. Samanta: Will the
Mimister of Def be Pl d to
state:

(a) bow far the Resettlement
‘Section of the Ministry of Defeace,
has prograssed in associating the ez-
servicemen to help the Planning
Commission’s National Extension Ser-
vice and Rural Health Programme;

(b) how these exservicemen can
‘be best utilised; and

(c) how many exservicemen have
already been taken as doctors, sani-
tery inspectors and compounders?
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The Deputy Minivter of Defence
(Sardar Majithla): (a) The Resettle-
ment Section, Ministry of Defence,
have submitted to the State Govern-
ments through Community Projects
Administration, names of suitabie ex-
servicemen for employment in various
branches of National Extension Service,

{b) The ex-servicemen can be use-
fully utilised by employing them as
Project Officers, Extension Officers.
Grany Sewaks, Co-operative Inspectors,
Dortors. Veterinary Surgeons. Com-
pounders. Sanitary I[nspectors. Engi-
neers. Social Education Organisers.
Mechanics, Drivers. Storekeepers,
Clerks and Peans.

(¢) Three ex-servicemen have been
selected; one as a Doctor and iwo as
Sanitary Inspectors by the Govern-
ments of Bilaspur and Bhopal respec-
tively.

Shri S, C. Samanta: Mav [ know,
Sir. the salary that has been fixed for
doctors who have been taken in?

Satdar Majishia: The salary fixed
for a doctor is Rs. 300 per month.

Shri § C. Samanta: May [ know
whether any ronsideration was given,
in fixing the pay scale. to the salary
that the incumbent was drawing
before?

Sardar Malithia: That i all fixed
in the National Extension scheme and
it depends on the flnances available.
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Sardar Majithia: We have sent about
1.495 applications to the various State
Governments for them to consider. So
far as reserve people are concerned,
they poesibly may be in them or may
not. I have not got &nyY sepsrate
figures.
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[TALIAN MKSIONARIES

#335. Shei Muniswamy: Will the
Minister of Home Affairs be pleased
to refer to the reply given to starred
question No. 91§ on the lst Septem-
ber, 1953, regarding alleged anti-
Indian propaganda carried on by two
italian Missionaries in Port Cochin
and state what action Government
propose to take in the matter?

The Deputy Mimister of Home Affairs
(Shri Datar): Certain further enauiries
were made of the Government of
Madras in the matter. The report since
received is under consideration.

Shri Moniswamy: May [ know, Sir,
whether attention bas been drawm by
the Government to the criticism in the
press about the view that is held by
the Government of India?

The Mmister of Home Affairs and
States (Dr. Katfe): What sort of
criticlsm, [ do not quite follow.

Mr. Speaket: It seems to me to be
vague enough, Certain crilicism in
papers relating to what matter?

Shrt Moniswamy: § want to koow
whether attention has been drawn by
the Government about some criticism
by the press about the view that bas
been held by the Government of India
regarding the priests?

Dr. Eatja: The press in India €on
sists of thousands of papers and these
thousands of papers express diametri-
cally opposite views.

Shei E. P. Tripsthi: May [ ksiow
wbether it is kpnown to the Gavern
ment that secret antilndian propa-
ganda is also going on in the North-
Easterp part of Assam?

Dr. Eatjo: Mr. 9peaker, you will
realise my difficulty. A question is put
about Port Cochin in down South. My

hon. friend takes the stage to North-
East.

fB# Frank Astheny: Apart from
making enquirfes Irom the Madras
Government has the Central Gowvern-
ment made enauiries from the italian
missionaries and have they rece‘ved
nny ° representation from the mis-
sionarles stating their case and saying
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categorically that these “allegations are
false, malicious and inspired by certain
communists from certain petty perso-
nal spites?

Dr. Eatja: I have absolute confidence
and trust in the Madras Government
and when we ask for a report from
any State Government we presume
that that State Government will make
a report after making full enquiries
and giving the persons affected an
opportunity for having their say in
the matter. § cannot possibly have a
direct communication with A, B or C.

Shrl Matthen: May 1 know, Sir, whe-
ther Government has received a report
from the municipal chairman, Port
Cochin, that the ailegations are abso-
luteiy unfounded and mischievous?

Dr. Batju: [ have received no suck
reports. but I may tell the hon. Mem-
ber that 1 propose to dispose of this
matter very quickly.

NaTioNalL CADET CORPS

*336. Shri Moniswamy: (a) Will the
Minister of Defenee be pleased to state
whether it is a fact that a meeting ot
the Central Advisory Committee for
the National Cadet Corps was held at
New Delhi during the middie of Sep-
tember, 19537

(b) If so, what were tbe subjects
discussed at the meeting?

{(c) How far the expansion pro-
gramme of the N.C.C, has progressed
and proved satlsfactory in the educa
tional institutions? :

{d) Is it a tact that suggestions to
introduce gliding training as part of
the Cadets Curriculum were also
made and dlscussed at the meeting?

The Deputy Minister nf Defence
{Shri Satish Chandra): (a) Yes. The

meeting waa held on 18tk September
1853,

{by A statement is laid on the Table
of the House.

{c) A statement giving the expan-
sion pragramme of N.C.C. for the year
1958.54 and the progress so far made
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is laid on the Table of the House
The scheme has proved to be satis-
factory in the educafional institutions
and its further expansion is limited
only by availability of finance.

(d) Yes. The proposal to introduce
gliding training in the syllabus of the
Senior Division (Air Wing) was
accepted.

[For (b) and (c), See¢ Appendix 11,
annexure Na 38.]

Shri Musiswamy: May I know, Sir,
whether it is a fact that there is a
proposal to close dowm the Jumior
Division of the N.CC. in Bombay, and
if so, what are the reasons?

Shri Satish Chandra: The hon.
Member is probably aware tbat the
expenditure on N.C.C. is shared bet-
ween the Central and the State Gov-
ernments. The Bombay Government
had initially decided to abolish the
Junior Division as they were not pre-
pared to contribute their sitrare of the
expenditure on the Junior Division.
The matter was considered by the
Central Advisory Committee of the
N.C.C. The Bombay Government later
modifled their scheme and proposed
that they will be prepared to contri-
bute one-third of thieir share if the
other two-thirds is borme by the
schools and the cadets themselves. But
now they have again intimated to us
that their proposal kas not found
favour with the educational institu-
tions and so. they have decided to
abolish it aitogether.

Shri Meoniswam¥: May I know, Sir,
whether any remuneration is paid
to the cadets when they are in
camps?

Shri Satish Chandra: The camp ex-
penditure |ls met out of the N.C.C.
budget. There is no other remunera-
tion. Boarding and Jodging and other
expenses in the camp are met from
the NC.C. funds

Shri Jaipal Siogh: In regard to
inclusion of gliding as an additional
subject in the curriculum for the train-
ing of cadets, may I know whether
gliding is to be introduced only in the
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present gliding centres. or it is to be
all over India? 1If it is to bhe outside
these gliding centres at the present
moment, where are they to be?

Shri Satish Chandra: The idea is to
introduce gliding as a subject in all
the units belonging to the Air Wing
of the National Cadet Corps.

Sbri Barrow: May 1 know, Sir. if
this Committee considered the recom-
mendation of the Secondary Education
Commission that the NC.C. Ffinances
should be borne by the Centrai
Government?

Shri Satish Chandra: I do not know
about that recommendation. But this
scheme was evolved on the basis of
the report of a committee which was
set up by the Government of India
under the Presidentship of Pandit
Kunzru. before the N.C.C. Bill was
brought before this House.

FINANCIAL ASSISTANCE TO STUDENTS
AD YOUTE ORGANISATIONS

*337. Shri Dabhit Will the Minis-
ter of Bdacution be pleased to refer
to starred question No. 1020 asked on:
tire 4th September. 1953 and state:

(a) whether a programme has now
been drawn up for the purpose of
giving financial assistance to the
various students and other youth or-
Ranlsatlons out of rupees one crore
provided in the Five Year Plan for
the purpose;

{b} if 8o, what {§ that programme:
and

(c) which organisations in India
have been found eligible for the as-
sistance?

The Depuly Minlster of Natural
Resomrves and Scientific Researchr
(Shri K. D. Malaviva): (a) to (c).
The Mihistry has drawn up a Scheme
for Youth Welfare and Work Camps
for students for the current year
with a budget for Rs. 20 lakhs out
of Rs. ! crore provided in the Five
Year Plan. The Scheme is to be
worked out through the State Govern-
ments and Vice Chancellors of Uni-
versitles. )
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Shrl Dabhl: May I know if there are
any conditions laid down for an
organisation to become eligible for
such assistance?

Shri K. D. Malaviyva: The grant is
given to the Universities who work
the scheme.

Shri Dabbl: When is the scheme
likely to come into operation?

Shri K. D. Malaviva: As a part of
“the scheme, two camps were organised.
one in Mahabaleshwar and other in
.Srinagar for lecturers and professors
who will be the vanguard in conduct-
ing these camps.

Shrl B, S. Muorthy: May I know,
Sir. what are the special features of
‘this scheme that has been evolved?

Shri K D. Malaviya: It will be
malnly taken up by the University
authorities who will run these camps

The broad features of the schreme
-will be to train students for self-
preparation and personality develop-
ment. with a view to leading to
organised action.

HicH Power CommIssION onN RE-ORGA-
NISATION OF STATES

*333. Shrimati Tarkeshwari Sinhs:
Will the Minister of Home Affairs be
Pleased to state:

(a) whether there is any proposal
to constitute a high-power commis-
sion oo re-orZanisation of States; and

¢(b) if so. when that Commission
ig likely to be formed?

The Deputy Miaister of Heme
Aftaire (Sbri Datar): (a) Yes

(b) Very likely before the end of
this year. I would invite attention to
the statement made by the Prime
Minister on the floor of the House on
‘the 6th August, 1953.

Shrimati Tarkeshwarl Simha: May
I koow whether any language census
W11 be taken after the high-power
eommission is formed and whether
-any selection has been made of the
particular areas where this census
~will be taken?
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The Prime Minister (Shri Jawahar-
lal Nehro): There is no question of
any ceosus being taken of any kind.
Because. this commission will con-
cern itself with a number of factors.
one of the most important being
language. but other factors too. Such
data as are available will be taken.
There is no question of taking a census
anywhere.

Shrimas{ Tarkeshwari Simha: May
I know whether it is a fact that the
Bihar Government as well as the
Bengal Government are dissatifled
with the census taken on the border
of Bihar and Bengal?

Mr. Speaker: I think we are going
into a sort of argument

Shri T. K. Chaodhburi: May 1
know in concrete terms what sort of
power this high-power ¢ommussion
will have, and what is the meaning of
the term ‘high-power'?

Mr. Speaker: It is well known.

Shri Gadgil: Will it be correct to
say that the entire question of re-
organisation of States will be the sub-
ject matter of this commission?

Shri Jawabaria) Nehro: Yes.

Shri Muniswamy: May [ know
whether the decisions taken by the
high-power commission will be final
or will be reconsidered by the Cabinet?

Shri Jawabarlal Nehra: How can
they be final? Quite apart from the
Cabinet, this Parliament will have to
consider the matter.

pr. Lapka Sundarsm: May I know
whether any distinctlon can be drawn
between the two types of statements
made repeatedly by the Prime Minis-
ter and the Home Minister, viz., as
between high-power commission and
boundary commission. which seems to
be the cause of conflict?

Shri Jawaharial Nebra: I do not see
any conflict between the two. But if
I may say so, witb apologles to my
colleague the Home Minister, I would
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prefer not to call it a boundary conr
mission—that is not a correct descrip-
tion, it is a rather wvague descrip-
tion—I1 would call it a commission for
the reorganisation of States.

Mr. Speaker: We will go to the next
guestion.

AGRA CANTONMENT

+341. Seth Aehal Singh: (a) Will the
Minister of Defemee be pleased to
state what steps Goverument are tak-
ing to shift the stall holders from
both the sides of the narrow and
congested roads in the Agra Canton-
ment Area?

{b) Are Government aware that
owing to the shortage of funds at the
disposal of the aAgra Cantonment
Board, drains, roads, light and water
«lc.. are not properly and adequately
maintained?

{c) It so, what steps do Govern-
ment ‘propose to take to bring them
in proper order?

The Deputy Minister of Defence
{Sardar Majithla): (8) Government
have already issued instructions to
the Cantonment Board as well as the
Military Estates Officer concerned to
take action to shift the Stall holders
in Agra Cantonment to another suit-
able site.

(b) Yes.

(c) The #finances of Cantonment
‘Board, Agra have lately shown signs
of considerable improvement with the
result that it has been possible to
spend more and more every year on
improvements to roads, drains. light-
ing and Water Supply as foRows:

1951-52

1953-53  (1953-54 till new)

Rs. 5,272 Ra. 60,000 Rs. 77.000
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A proposal is also being initiated
for giving a grantin-aid to the Board
for spending, among other things, on
improvements of drains, roads. etc.
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Sardar Majithia: As 1 have said,
we have already sent instruction: to
the Cantonment Board as well as the
Military Estates Officer. In case they
still do mot vaca‘e, necessary steps
will be taken
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Sardar Majishia: That is correct,
Sir. and that is why a proposal is
being initiated to give them a grant-
in-aid. And may I add that that is to
the tune of Rs. 3.82,000.

FoREIGN EXCHANGE

*142. Dr. M. M. Das: . Will the
Minister of Finzmee be pleased to
state the annual amounts of foreign
exchange released to the Indian
Princes for travelling in foreign coun-
triez during tlre last three years,
giving soft ~urrency and bard cur-
rency separately?

The Deputy Minister of Fimanes
(Shri M. C. Shab): The amounts re-
leased were as follows:

1951 1952

Soft Hard Soft Hard Soft Hard

1953 (0 date)

£48,450 35,200 £44,635 §5,000 t17,600 Nil
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Dr. M M. Daz May I know whether
the Indian Princes enjoy any special
privilege in the matter of release by
the Reserve Bank of foreign currency
required for their travels abroad?

Shri M. C. Shab: They do not enjoy
any special privileges. But because
an assurance has been given to them
at the time of accession their .comforts
are looked into and so some additional
exchange facilities are given.

Dr. M, M. Das: May I know the
special factors, as mentioned by the
hon. Minister, which have been taken
into consideration for the release of
foreign exchange?

Sbri M. C. Skah: I said that the
comforts tikat they were used to hefore
accession have been taken into con-
sideration. At the same time the
matters are always referred to the
States Ministry and on the recommen-
dation of tbe States Ministry we EBive
something more.

Dr. M. M. Das: May I know whether
during the last one year any applica-
tion from anY Indian Prince for
foreign exchange has been refused or
the amount required curtailed?

Shri M. C. Shah: I have not Rot that
information. I have got information
about the foreign exchange granted.

Shri K, K Basa: May I know what
proportion of the amounts so granted
was spent by the Princes on their
visits abroad on the ground of health
and what proporton for pleasure
trips?

Shri M. C. Shah: It is a combined
one. At times on medical grounds plus
pleasure trips this excharige is given.
As a matter of fact if we look to
this, only perhaps double the ordinary
tacility is given to these Princes If
you want the flgures I can give you
all those figures also.

INCOME-TAX AND SUPER-TAX

*343. Dr, M. M. Dasx Will the
Minister of Pimasce be pleasad to
shate:

{a) whether it is a fact that the
Government of India have withdrawn

the exemption from Income-tax and
Super-tax. so far enjoyed by the
indian Princes, from 1st April. 1953.
and

{b) whether it is a fact that no
such exemption was given in the
agreement of accession made by the
FPrinces., with the Government of
India during the time of accession?

The Depuoty Migister of Finance
(Sbri M. C. Shah): (a) The Govern-
ment of India intend to withdraw in
respect of income arising on or after
the Ist April 1953  the exemption
from payment of super-tax which
Ruling Princes and Chiefs have
hitherto enjoyed wunder executive
instructions. This intention has been
notified to Rulers, some of whom have
represented.

{b) 1 presume that what the hon
Member tas in mind are the covenants
and Merger Agreements executed by
the Rulers. These documents provide
for the continuance of the privileges
which the Rulers enloyed before the
15th August. 1947. The exemption in
question was given by executive
orders, was revocable and had no legal
sanction.

Dr. M. M. Das: May know
whether our Govemnment hab arrived
at any decision regarding the represen-
tation made by the Rulers?

Skri M. C. Shah: The representa
tions are under consideration. =

Shrl M. M. Das: May I know the
approximate total amount annually
which may be colllected as income-tax
and super-tax from the Rulers?

Shri M. C. Shah: ] have not Rot
those figures We will have to collect
those figures.

Shri G, S. Singh: May I know how
these figures of exemption of income-
tax from the e xRulers compare with
the fgure of hidden incomes dis-
covered by the Incame-tax Depart-
ment?

Shri M, C, Shah: It is very difficuit-
to reply to that question. v

460



461 Oral Answers

Dr. M. M. Das: [ beg to know
whether the privy purse of these
Rulers will be included in the taxable
income.

Sbri M. C. Shah: Privy purses? No.
They are already excluded under the
covenants.

Shrimati Tarkesbwari Sinba: May

Mr. Speaker: We £o to the pext
question

Excise Oprices oF NELLORE AND
CraTToOR

*344. Shrl Nanadas: Will the Minis
ter of Fisance be pleased to state:

(a) whether there is any proposal
to bring the Central Excise Offices of
Nellore and Chittoor Districts under
the control of the Central Excise
Collectorate at Hyderabad: and

(b) if so. from what date?

Tbe Minister of Firance (Shri C. D.
Deshmukh): (a) Yes, Sir. A proposal
to bring the Central Excise Offices of
Nellore and Chittoor Districts under
the control of the Central Excise Col-
lector. Fyderabad, is under active
consideration.

(b} The transfer will be effected as
soon as certain administrative arrange-
ments and formalities have Tbeen
completed which should not take more
than about two months.

Shri Namadas: May I know the num-,
ber of Circle Offices that are under
the control of the Hyderabad Collec-
1orate?

Shri C. D. Deshmukh: 1 should like
to have notice of the question.

Sbri Nanadas: Is it not a fact that
ihe area under the Hyderabad Collee
torate is too big to have eficient and
effective eontrol.

Mr. Speaker [t is a matter of
<+9inion. I do not think that this ques-
tion could be allowed.

Shri B, S. Murtby: May 1 know
whether it is the intention of the
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Government. ‘to bifurcate the Hydera-
bad Division after Nellore and Chit-
toor are tagged on to {t?

Shri C. D. Deshmukh: This matter
will be considered after the report of
the officers is received in regard to
the transfer of these two charges.

Shri M. D. Ramasami: May [ know
the reasons for the transfer proposed?

Sbri C. D. Deshmukhb: The formation
of the Andhra State has altered the
circumstances.
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The Depaty Minisier of Natural
Resources and Scieabific  Research
(Shri E. D. Malaviya): (a) Research
on the production of artificial rice la
being continued.

(b) Rs, 13,000 apProximately.
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Mr. Speaker: Order. order. That is
not a proper question.

Shri S. ¥. Gamaswamy: Is it a fact
that an expert has gone abroad for
the purchase of machinery for the
manufacture of artificial rice? If so.
has he been alsle to secure the machi-
nery? :

Shri K. D. Malaviya: The question
of finding out a suitable machinery
for the manufacture of this artificial
grain on a mass-scale has been satis
factorily solved. But. as I said, prior
to going into mass-scale production,
it has been considered necessary to
have small-scale production Arst and
this question is being actively examin-
ed by the Council of Scientific and
Industrial Research.

Mr. Speaker: Next
Shri R N. S. Dea Absent.

Shri P. Subba Rao: I have been
authorised by Shri R. N. §. Deo to
put his question.

Mr Speaker: After the whole round
is over.

question:

SeconparyY BoucaTion CommIssioN

*349, Shri N, M. Lingam: Will the
Minister of Educakion be pleased to
state the expenditure incurred on the
Secondary Education Commission?

The Deputy Minigter of Natural
Eesources and Selentifie  Research
(Shri K. D. Malaviya): An amount of
Rs. 81.925.3-9 was incurred on the
Commission during 195253 and an
amount of Rs. 52.216-7-0 has so far
heen incurred during 1953-54.

Shri N, M. Liogam: May 1 know the
recommendations made by the Com-
mission and the recommendations that
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have been
ment?

accepted by the Govern
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[The Minister of Bducation and
Natural Resources and Seientifie Re-
search (Maulana Azad): No, a Com-
mittee has been set up which is
examining all these recommendations.
It will submit its report in January.]

Shri N. M. Lingam: May [ know i€’
it is a fact that another Committee
has been formed to find out how best
the recommendations of this Commis-
sion could be implemented?

Shri K., D. Malviya: With regard
to implementation. As tlre hon. Minis
ter just now said, a small Committee
had been appointed: only with regard
to examining the question of imple
menting the recommendation. The
recommendations have been accepted
generally by the Government.

Shri N. M. Lingam: How many
more Committees do Government pro-

. pose to appoint before the implementa-

tion of the recommendation?

Shri K D. Malaviya: As many as
will be considered necessary.

Shri N. M. Lingam: May [ know if
after enquiry by a series of Commis
sions, the implementation of the
recommendations of the Commission
will be allowed to flounder on the
rock of differences between the
Centre and the States on financial
grounds?

Mr. Speaker: I think it is hypothe-
tical at this stage. Now. we will take
up the question of Shri §. N. Das.
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ScHoOL OF PRINTING TBCHNOLOGY

*314. Sbri S N. Das: Will the Minis-
ter of Edocation be pleased to state:

(a) whether negotiations have been
started with the printing industry and
State Governments in connection with
the establishment of a school in print-
ing technologw:; and

{b) if so. the latest position of this
scheme?

The Deputy Mimister of Nataral
Resources and Scientile Research
(Sbri E. D. Malaviya): (a) and (b).
“Yes. Negotiations with the Printing
Indusiry are in progress. Negotiations
with the State Governments will be
undertaken shortly.

Shri Radba Raman: May [ know
what is the probable time when tihege
negatiations will be over and the
scheme will be ready?

Shrl E. D. Malaviya: In February,
1953, the All India Council of Techni-
cal Education examined all the recom-
mefridations made by the Cormmumittee
appointed by them and they have now
been approved by them. As a result
of the recommendations, mow, the
Government are negotiating with the
Printing industry. As soon as the
Printing industry have given their
specific proposals to us the State Gov-
ernments will also be consulted.

Shri Radha Baman: May 1 know if
the Government have already fixed up
some place where the Centre will be
situated.

Stri K. D. Malaviya: The plan gene
rally envisages the setting up of regio-
nal centres and according to the recom-
mendations of the Council four zones
are being proposed for such centres.
Over and above another Central insti-
tute is also proposed to be set up for
advanced study and research.

Shri Radba Ramap: May I know
what will be the mlaximum number
which is proposed to be taken in each
school?
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Shri K. D. Malaviva: These are
matters of detail. They can only be
setiled when the State Government
have given their assent to this scheme.

GRANTS TO STATES

*315. Shri Badha Ramam (on behalf-
of Shri 8. N. Das): Will the Minis-
ter of Finance be pleased to state:

(a) the total amount that has so far-
been granted to the various States for
relieving distress caused by natural
calamities out of the fund of Rs. 15
crores provided for in the ©ian for such
purposes,

(b) the amounts given to each State
separately;

(c) the nature of demands made and
amounts asked for during the current
year by different States; and

(d} the extent to which these de-
mands have been met?

The Minister of Finance (Shri C. D.
Deshmuokh): (a) to (d). The provi-
sion of Rs. 15 crores relates to the last
3 years ¢f the Plan commencing with
the current year. A statement giving
the required information is placed
on the Table. [See Appendix II,
annexure No. 39.]

Pandit D. N. Tiwary: Does the centre
receive schemes direct or may [ know
whether there is any mschinery which
receives schemes from the individuals
direcf?

Shri C. D. Deshmukb: N.. Sir. Appli-
cations ‘Are received from the State-
Governments.

INsurANCE COMPAND'S

*316. Shri Radha Raman (on behalf
of Sbhri S. N. Das): Will the Minis~
ter of Finagce be pleased to state
whether a separate machinery for ad-
ministering the codes of conduct devis
ed for observance by insurance com-
panies has been set up and is
functioning?
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Tbe Depoty Muister of Fimance
(Shri M. C. Shabh): Yes, so far as the
administration of the Code of Con-
»duct for general insurance business
is concerned.

Shri Radba Baman: May [ know
it the Gevernment a . were that
the code of conduct devised for the
-ebservance of Insurance companies is
gtill not being observed?

Shri M. C. Skah: It has been put
into effect cnly in July last. It is too
vearly 10 say that it has not been en-
forced.

~ Sbri B. S. Morthy: May I know whe-
ther the Government are contemplat-
ing the taking away the reserve funds
+of these Insurance companies for the
implementation of the Plan?

Mr. Speaker: How does this ques-
tion arise?

Shri B. S Marthy: The question
relates to adminisération-

Mr, Spesker: The original question
is about machinery for administering
the code of conduct. It haa nothing
%o do with the question that the bon.
Member has put.

Shri K. K. Bass: May I know whe-
‘ther the codes have been applied to
‘the employees of foreign firma, those
who are pot Indian nDpationals, and
.also the Indian mationals of those
firms? .

Shri M. C. Shak: This code of con-
~duet will apply with regard to certain
policies adopted by the insurance corn-
panies. To avoid malpractices it has
been devised that certain code of con-
“duct should be formulated so far as
these insurance companies are con-
cerned. It will apply to all the insu-
rance companies, and it is on a volun-
tary basis.

Mr. Speaker: The guestion is whe-
ther the rules make any discrimina-
"Yion between Indians and non-.Indiane.
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Shri M. C. Shah: It is regarding the
insurance companies, and not regard-
ing npationals—Indian nationals ©of
other nationals. The code of conduct
will apply to all the insurance compa-
nies who are members of the Indian
Insurance Association.

Tomacco GROWERS

*346, Shri P. Subba Rae (on behalf
of Shri R. N. S. Dep): Will the Minis-
ter of Finaace be pleased to refer to
the reply to starred question Nu, 346
asked on the 10th August, 1953 and
state:

{a) what progress has since been
made in the proposed association of
village officers with the system of
the control of tobacco growers. and

(b) the conditions subject to which
the exemptions from the excise duty
are granted to persons cultivating
tobacco for personal and local com
sumption?

The Minister of Finanee (Shri
C. D. Desbmnokh): (a) The schems in
qQuestion has been introduced with
effect from the 1st October. 1954 as an
experimental measure in the districts
of Sabaranpur, Meerut, Muzaflarnagar,
Agra, Aligarh, Bulandshahr Mathura
and Debra Dun in the State of Uttsr
Pradesh.

(b) Under Rule 20 of the Central
Excise Rules, tobacco mtown for the
personal connsumption of the grower
and the members of his house-bold 1s
exempted from duty. This is subject
to certain limits which are fixed on
a regional basis with reference to the
tohacco consuming habits of the peo-
ple. On broad administrative consi-
derathons Government have also by
executive instructions exemnted from
Central Excise conirol and duty on
tobacco grown in sparsely cultivated
areas e.p. hilly jungle and desert
areas for purely local or personal
consumptiop subject to suitable safe-
Buards.
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Shrl F. Subba Rao: Does the exemnp-
thon ceferred %0 in the answer to part
(b) of the question apply to the whole
of Indla or only to certain States?

Bhri C. D. DPeshwakh: Wherever
clreumstences warrant this exemption
s granted.

8hrl V. G. Deshpasde: May I know
fg it is a fact that the levy of excise
duty on %bacco has resulted in lessen-
Ing the area under cultivation of to-
bacow in certain regions of India? I
might mention Buldana District in
Madhya Pradesh

Shrt C. D. Desbhmahd: I do not knmow
about Buldana District. but on the
whole 1 have no reason to believe
that this has led to a contraction of
the area under tobacco.

Shri V. G. Deshpande: Will Govern-
ment make enquiries and place it be-
furs the House?

Sri C, D. Ocnhmukh: Yes.

Mr. Speader: 1 think I have exhaust-
ed the Question List

i K. K @&as0: You might call
Question No. 347, Sir. There are still
five minubes left. Mr. Reddy has just
come,

Mr, Bpraker: Yes.

SPORTS

4247, Shri Viswansths Reddy: (a)
Wi the Minister of Sdomation be
pleased to state the total amount
given as grant to the sports orgeni-
aations during the current year?

(b) What are the oOrgenigations
that have received these grants?

(c) How much amount bas each
received?

The Deguty Minksier of Nataral Bo.
sourcey and Scieatific Researcd (Sbri
K. D, Malaviva): (a) Rs. 35.000/-

(b) and (c). (i) Hanuwmpan Vyayam
Prasarak Mandal Amravatl: Rs
10,000/-.

527 PSD.

(ii) All India Women's Hockey Asso-
ciation Nagpur (M.P.): Rs. 15000/-,

(iii) All India Lawn Teanis Asso:
ciation, Calcutta: Rs. 10,000/-.

Shri Viswanatha Beddy: May 1
know, Bir, whether these grants wefe
made on sn ad hoc basis or whether
thmmﬂ is any budgetary provision for

Bixl K D. Malaviyn: Ahsolutely on
ad hoe basis.

Shri Viswpnstha Beddy: May !
know whether there are any organiza-
tions or a Board to advise the Govern-
ment as regards the organisations that
ought to be given these grants?

Shri K. D. Malaviva: There is no
Board as such to advise the Guvern-
ment on the distribution of these
grants,

Bhri Muaaisvamy: May [ know, Sir,
on what grounds these organisatiogs
were selected for getting these grants?

Shri E. D. Malaviya: The applica-
tions were rereived from various or-
ganisations for selection The advice
given to us by our Adviser was talsen
into coasideration.

Siri K, K, Basa: May I know whe-
ther there were applications by other
orfanisations like football, cricket and
other organisation®* If so, what hap-
pened to them?

Shri K. D. MAlaviye: | have oo ia-
formation just oow.

Shrl Natesan: May I know if any
grant has been given %0 any sports
organisations in Madras?

Sbri E. D, Malaviya: I bave no in-
formation.

Mr. Spepler: That exhausts the
Question List,
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WRITTEN ANSWERS TO QUESTIONS

E.M.E. STATION WORKSBOFS

- %317, Serdar Hokam Siogh: (a) Will
the Minister of Defenee be pleased to
state whether it is*a fact that pon-
combatgnt enrolled personnel in the
EME. Swation Wormshops are paid the
sdrhp initial pzy on which they were
rerruited ipitially, without any anmnual
increment or any higher grade promo-
tion for their cadre?

(b) Is it a fact that oo '‘dearsess
mlowance is admissible %o these
personnel?

The Bepity - Minther of Delence
(Sarday Mhajfithiz): (a) No, Sir They
'u‘te gracted the fbﬂowlnz increments
during the wari—

Increase in basic pay: Rs. 2/-/- ¢,

War Service increment: Bs. 6/-+ pm.

Deferred pay: Re. 1/-/- pm.
(b) Yes, Sir.

PRE-STRESSFD CONCRETE

*32]. Shri Pusnpose: (a) Will the
- Minister of MNatmral Besources and
-Belentifie Research be pleased to state
whether a plant for the production of
pre-stressed concrete has been, or is
to be, set up in Roorkee?

(b) From wrere is the plant being
inported and at what price?

(¢) What will be the output of this
plant?

(d, 'For what purposes will its pro-
ducts be immediately utillsed?

The Minisier of Bdaeatfon and Na-
taral Resoorces and Sclepiifie Re
seareh (Manlana Azad): (a) ‘to (d)-
The proposal is under the considera-
tion of the Council of Scientific and
Industrial Research.

AcqurErmion of ProterTy BY GOVERN-

MENT S£RVANTS

*322. Shri V.F. Nayar: Will the
Minister of Hame Affairs be pleased fo
state the steps taken by Goverrument.
if gny, to enforce the provision in Gov-
‘#tnment Servants’ Conduct Rules re-
garding the acquisition of properiy by
Government Servants?
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The Minister of Home Affairs sod
States (Dr. Eatju): The existing Kiiles
relate unly to immovable property end
require only that a Government Ser-
vant should take prior permission
from appropriate authority before
acquiring any immovable property by
purchase or gift. The Rules also re-
quire that at the time of entry into
service and on subsequent vecasions,
whenever fresh property is acquired,
a declaration should be made to Gov-
ernment 0g the immovable proverty
held by the Covernment Servant, his
wife or his dependent relatives. Gov-
emnment have under active considers-
tion the question of requiring every
Government Servant to wsubmult petio-

‘dical returns of property. The Plan-

nieg Commission's suggestion that
®nnval Teturns of movable -assels
should be called for is also beilng
examined in all its implications.

UnioN Poeuic SERVIGE COMMISMON

*323. Shri ¥. P. Na¥ar: (a) WIiiI the
Minister of Home Affairs be pleased
to state when thie last report of the
Union Public Service Coounission was
laid on the Table of the House?

(b) What iz the number of cages in
which appointments have been made
otherwise than throukh the Union
Public Service Commission since the
last report was laid on the Table of
the Heuse?

(c) Will Government lay on the Table
of the House a list of such appoint-
ments with salaries above Rs. 1,000
with details as to—(i) name of the
officer, (ii) appointment now held. (iI)
appointment held, if any, before selec-
“tion to the present post and the pay
drawn. (iv) age and (v) the present
overall pay and allowances?

The Miaister af Home Aflairs and
States (Dr. Katiu): (a) The last re-
puzt of the Union -Public Service Com-
misslon was laid un the Table of the
Ipupe on the 11th October, 1951. .

(b) and (c). The h!ommtlon tsrnot
readily available. The' hon. ~Member
‘pethaps requites information only in
regard fo-the appointments made with-
out consulting the Commisslon alfiyugh
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such consultation was redquired by the
existing Regulations. This informaticn
will probably be available in the Com-
mission’s reporis for the years 195152
and 1952-.52 which are expectaj very
shortly and which Government hope
to iay on the Table of the House dur-
ing the current Session. The hor.
Member may then consider whether
he requires any further Inforination.
It so, it will be gladly supplied.

Forp Fouwpamion

*324. Sbri Pinnoowe: (a) Will the
Minister of Edueation be pleased to
state whether the Additional Secretary,
Ministry of Education has been Invited
by tlie Ford Foundation, USA., ‘o {ake
part In some aspects of i% work?

(b) Were Government consulted be-
fore the invitation was extended to
him?

(c) What were the reasoos which im-
pelled Government to release ‘him for
this work?

(d) What will be his emoluments
during this period and who will bear
them?

The Minisier of Edncation apd Na-
tural Resomrdés and Scientific Rewarch
(Maulena Asad): (a) The then Addi
tiopal Secretary was invited by thg
Fund. for the Advancement of Educa-
tlon to advise on certain problems of
elementary and secondary education
in the United States.

(b) No.

(c) He was allowed to aocept the
invitation of the Fund for the Advag-
cement of Education te advise on the
educational: frobtems vt US8A., he

cause the Covermment af. India hawve

received technical assistance from
the United States in wvariows mathers
and felt it proper to accede to a requést
for similar assistance from that
country.

(d) He was granted earned leave far
9 days with effect from the 16th Sep-
temoer, 1953. The Government of
India’s liabllity is limited to the leave
salary admissible to him duricg the
period of leave
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AERO-MAGNETIC SURVEY OF BENGAL BASN

¢325. Shri Poanoose: Will the Minis-
ter of Naturs] @=ourees and Seieatifie
Besearoh be pleased to state:

(a) whether the results of the aero-
magoetic survey of the West Bengsl
Basin, carried out by the Standard
Vacuum Oil Co. are row available; and

(b) what are the possibilities envisag-
ed with the data already on hand?

The Minister of Gdutation sad Na-
tural Resonrces gnd Scleatifie Research
(Maulama Asad): (a) and (b). The
data cdfected by the Standard
Vaccum Oil Company during the
aero-magnetic survey of the West
Bengal alluvin! covered tract
was made available to Government
after the completion of the survey.
This data indicated possibilities -f
fawourable results. This forms only
the first pat of an extended investiga-
tion and turtber ground survey work
and boring for ocil will he necessary
before it can be sard with authority
that auything positive wili ensue.. Thg
proposals submitted by. the Ssemdard
Vaaium Oil Company for carrying. oud
this further work are under considera-
tiva,

NATIONAL REQASCH, DaVELORMENT
CoRPORATION

*328. Shri K. P. Sinha: (a) Wi the
Minister of Natara) Geourro ad

Seiemtiific Bawrarch be pleased to state

whether Government have taken info
consideration the proposal of the Flan-
ning Commission ln regard to the
establisbment of the Natiomal T
Development Corporation of India?

(b) How do Government propose to
implement the same? .

The Minister of Educalion apd Na-
tura] Resourees 3ad Scientific Basearch
(Manlana Asad): (a) Yes Sir..

(b} The Natiooal Research Develop-
ment Corporation of India 4s being
estabished as a Govermtment owned
private limited comwesny under the
provisions of Indian Companles Ast.

474
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JANMU AND KASHMIR ex-SERVIGEAEN

*323. Shri Alit Singh: Will the Minis-
ter ¢f Delevce be pleased to state:

(' whether any fact-finding com-
mittee was constituted to inquire into
the grievances of erservicemen ln
Jammu and Kashmir; and

(b) if s0, what has been the reauit?

The Depaty WMinister of Defencs
(Sardar Mafithia): (2) Yes, Sir.

(b) The results so far achieved are
given in the statement placed on the
Table of the House. [See Appendix
11, anz exure No. 40.)

U.P.s.C.

*339, ki Afit Simgh: (a) Will the
Minigter of Home A@strs be pleas-
ed to stete whether the Union Public
Service Cammission has presented
to the President reporks for the year
1951-% and 1852-537

(b) If so, when do Government
propuse %0 lay on the Table copies of
these reports with requisite memo-
randa explaining the causea, if any.
where the advice of the Commission
was not accepted?

The Deputy Minister of Home Afalrs
(8hel Datar): (a) and (b). It s
understond from the Commissios thal
tbe repo ts are likely #o reach Govern-
ment wityin the next few days. Gov-
emment will paturally require aome
time to atudy the reports and t» pre.
pare the requisite memuranda, Bvery
endeavour will, however, be made to
lay the ceporis and tbe memoranda on
the Table of the House during the cur-
rent Session.

A 10 Katae

*349, Shri Madimo Eedd): Will the
Minister of Stads be pleased to state
what Is the total monetary aid given
% the Government of Kashmir by
way of grants and by way of loans
separately from the date of Its asc-
ressfon to Seplember, 1953%

The Minlsier of Home Affziry and
States (Dr. Kat)a): No monetery aid
bas been given to the Goveramert of
Jammu and EKashmir by way of
Erania,
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Upto September 1953 a sum of Rs.
67055 lakbs was advanced to that
Government by way of loans, Io addl-
tion, upto March, 1953 a sum of Rs. 821
lakhs has been advanced under ‘Aid to
Kashmir' and an expenditure of Rs.
349 lakbs was incurred on the cons-
truction and maintenance of tha per-
tion of the Jammu-Pathankot Road
lying within the State territory. Tbe
question whether any of the morey ad-
vanced under Aid to Kashmie will
ultimately be treated as a &rant will
be settled later with the Government
of Jammu and Kashmir,

Bonx Scarnu @rngumey Comesrrmex

*348. Szrdar Hekam Simgh: will
the Minister of Biates be pleased to
stabe:

(a) whether the previous Govern-
ment in Pepsu had appointed a Com-
mittee generally known as the Boak
Scandal Enquiry Coumittee with
8. Fotph Bingh, a Member of the
Iegislative Assembly at that time, as
Chalrman;

(b) whether tlat Committee had
completed the enquiry and dmafted a
report a8 well, but that bad oot been

sitned when the Chalrman died;

(c) whether any new Cualrman
was appointed durlng the Preddent’s
Rule;

(d) if so, what 13 the remubneration
fixed for Wm; and

(e) whether the report l¢ wnow
ready?

The Mintstey of Home AfSafry and
Sintey (Dr. Katin): (a) Yes.

(h) No: The Cuommitéee bad not
drafted the report when the Chalnnan
died.

(c) Yes

(d) A ump sum honorarium f Rs
8,000/ -.

(e) The repari is expertsd in shau
8 month’s time,
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Esrate Duty

181 Shri K. Gobrabhmanynm: Will
ihe Minlster of Findnc® be pleased to
stade:

(e) the estimated reveruve on ac-
count of Estate Duty during the year
1953-54; and

(b) the estimated iocome from Es.
tate Duty duripg the First Five Year
Plan period?

The Depuly Mimister of Fluanee
(Bl M. C. Bhak): (a) The estirnoted
revenue from Estate Futy  during
1853-54 would be Ver¥Y negligible The
Estate Duty Act bas come into force
with efect from 15th October, 1953 and
will apply to all deaths occurring on
or after that date. The time sllowed to
the executors or other accountable per-
sons for submission of returns being
slx mopths from the date of death. no
assesgments are likely %0 be completed
befare the close of the year, so far as
dutiable estates are corcerned,

(b) It is not possible to give an
estimate of the revenue from Estate
Duty during the first Five Year Plan
period because it will depend on %0
many |[ndelermioable factors such as
deaths among the richer class of people
and the value of the estates that may
be left by them The only thing that
can be said at this stage is that the
reventie from this duty will not be an
inconalderable contribution w (ke
Anancing of tbe development projects
of the Btabes,

NATIONAL INCOME

153, Shri X, Submbmaayam: Will
the Minlgier of Fimanee be pleased to
state: .

(a) the natiopal income In 1950-51;

(b) the national income in 1951-52
and 1983-53¢

The Minbter of Fmasce (Shri C. D.
Desipapkh): (a) and (b). The informa-
tiont fe not Yet available
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Exzcise Dury on CioTH

183. Dr. Amin: Will the Ministar
of Finanee be pleased to state what
is the total apnual amount of excise
duty collected on cloth during last
three years?

Tbe Minister of Finaves (Shri C. D.
Oeshmokh): The total annual amount
of excise duty collected on cloth during
the last three yesrs is as follows:—

195152

1950-51 1952-53
Rs. Rs. Rs.
845,83,000 16,22,32,000 13,20,04,000

Puslic ScaocoLs v INDIA

184, Shri N. M. Lingam: Will the
Minister of Bdarstion be pleased to
state:

(a) the amount of grant sanction-
ed by Governmeot during tbe last
year to each of the public schools in
Iodia; and

{b) the stremgth of pupils in each
school during the current year?

The Minifter of Edueation and Na-
tural Resources and Scientiic Besearch
(Maglans Arad): (a) snd (b). A
statement is laid oo the Table of the
House. [See Appendix II, annexure
No 41}

NATIONAL I NCDMB COMMTTED

185. Bhrl 8. N. Das: Will the Minls-
ter of Flnance be pleased to state:

(a) the reasons for delay in the
submission of the final report of the
Natiopal Income Committee;

(b) bow many sittings of this Com-
mittee bave been held during 1952 and
1953; and

(c) whether all the members of the
Committee are continuing or asame of
them have resigned?

The Ministee of Finance (Skri C. D.
Desbmokh). (a) The report relates to
a complicated subject on which per-
sonal discussion among the members
fs often found npecesSary before the
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report can be fipalised. As all the
members of the Committee are very
busy people it takes time to arrange
meetings.

(b) The Committee met 7 times in
1952 and 5 times in 1953.

{c) All the members of the Comr
mittee are continuiog,

AxnuAl REPORTE TO THE PRESIDENT

186. 8bri S. N. Das: Will the Minis-
ter of Heme Affairs be pleased to refer
to the answer given to starred Ques-
tion No. 1320 asked oo the 16th Sep-
tember, 1953 and state:

(a) the period within which the an-
nual Reports are required to be sub-
mitted to the President; and

(b) the dates on which the Union
Public Service Commission and the
Governor/Rajpramukh concerned sub-
mitted their reports for the year 19527

The Deputy Mnister of MHowme
Afairy (Shri Datar): (a) and (b). I
lay oo the Table of f{he House a state-
ment containing the necessary infor-
mation in respect of my Ministry.
[See Appendix 1I, anoexuré No, 42.]

Bxpert CoMmrTTEE ON DEAFNESS

187. Shri 8. N. Das: Will the Minis
ter of Education be pleased to refer
to the answer given to starred ques-
tlon No. 538 asked on the S5th March,
1953 and state:

(a) whether Governmeat have coo
sidered the recommendations made by
the Expert Committee on deafness;
and

¢b) if so, what decisions have been
taken wo far?

The Minmlsber of Education apa Na-
tural Besources and Seientific Besearch
(Msulsaz Azad): (a) and (b). ‘The
matter is still under consideration.

SocIAL WELFARE ORGAITSATIONS

188, Sbrl Dabbi: (a) Will the Minis-
ter of Education be pleissed to refer
%0 starred question No. 913 asked oo
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the 1st September, 1953 and state
whether the programmes  for the
various voluntary' social orgamsatidtns
in the country hawe now been drawn
up?

(b) It not, what is the stasl of pfo-
gress in she matter?

The Minister of Edoeation sul Na-
taral Q@esrurcey and Scientifie Researeb
{Mauiana Asad); (a) and (b). The
Board bas constituted three Advisory
Panpels, consisting vf experts in the
various flelds to study problems in
different fieids of ‘work and ilo! eva-
luate and suggest progranimié of*
action. These panels have already’
started touring different Statés and
their report is awaited. The questiow
ot giving grants to deserving appiicants
is also being coosidered by the B#ard.

UNAUTROR 1 EED IMATRTERY

189. Shrl Heda: Will the Minister of
Pinaoce be pleased to state:

(a) the value of the properties con-
fiscated bY the Custorms awthorities
for unauthorised imports during 1952
53 and during 1st April 1953 and 38th
Sepievober 1953 ie. first half of 1833~
54

(b) the penalties om these urautho-,

rised importers in ‘hose -periods;

(c) whether all pepalties W‘ere te-
covered; and

(d) the pumber of criminal - cases -
against them aond with. what sesults? -

The Minister of Finanee (Shei C. D..
Deshmakh): (a) Propertles worth
Rs 1,95,93,300 (approximately) were
confiscated during the Yyear 1952-53
and properties worth Rs. 1,35,07,940
(approximately} were conBscated dee-
iog the first haWf of 1953-54 by the Qus--
toms Authorities throughout the coua-
try.

(b) The pepalties imposed oo the.-
offenders for the period 1952-53 and
the first half of 1953-54¢ smounted bu
Rs. 234,11,380 (approximately) and Rs. °
2,868,360 {approximately).

{c) No Sir, the total amounks realls:
ed so far are Ra.  #:80,460 and Rs.



481 Written Answers

1,07.290 (approximately) respectively.
Steps are being taken to recover the
outstanding amounts.

(d) During 1852-53 and the first half
of 185354, prosecutions were launched
in 163 and 110 cases respectively. In-
formation regarding the results of the
prosecutions is being collected and will
be laid on the Table of the House.

Basic Scro015

191. Pandit D. N. Tiwary. Will the
Minister of @duration be pleased to
state the number of basic schools (both
orimary and secondary types) serving
in difterent States in 1152-537

The Minister of Education and Na-
toral Resoarces and Selentific Besearch
{Maalans Axad): The information in
regard to the number of basic schouds
in the vartious States for the year
1952-53 is being collected from tbe
State Goveroments and will be Jaid
on the Table of the House

RaTions por NavaL Rarinas

192. Bhri Nanadas: Will the Minis
ter of Defence be plessed to state:

(a) when the scale of food rations
was last prescribed for the Naval
ratiogs; and

{b) whether there s any proposal
to revise the scale and add more con-
diments to the food rations of the
Naval personpell

The Minisier of Defence Orgapisa-
tion (Bhri Tyagl): (a) October, 1853.

(b) No, Sir. The modifted scale of
condiments now iotroduced is consi-
dered satisfactory.
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BHOISHALA OF DHAR

193 Skri V. G. Oeshpande: (a) Will
the Minister of Education be pleased
to state whether the attenticn of Go-
vernment has been drawn to the fact
that the ancient Bhojshala of Dbar in
Madh¥a Bharat is being used az a
mosque?

{b) Do Government propose to take
steps to atop it?

The Minister of Eduration and Na
tural Besources and Scientific Besearch
(Manlaaa Asad): (a) Yes.

(b) No; because it was already be-
ing used as a mo®ue when it was
taken over by the Department of
Archaeciogy and the Departinent does
not ioterfere with esteblished ussges
and rights

Twust oF [.aTE RaJA OF TERALE

194. Bbri B. N. Deo: Will the
Minister of Educaion be pleased to
Gtate:

(a) whetber it iz a fact that Late
Raja Laxmi Narayan Harichandan
Jagaddeb of Tekkali in District Srlka-
kulam (Andbra State) bas appoinsed
the Central Government as Trustee for
his estate under a will registered in
March, 1948, and

(b) what action Government have
taken to give effect %o the will?

The Mintster of Educatioo and Na-
turai Respurres and Scieatifie Researsh
{Manlaaa Azad): (a) and (b). The
Central Government have only recent-
ly received an intimation regarding
this bequest from the lawyer o the
late Raja Saheb, and as the request in
question is not free from legal en-
cumbrances, the Central Governmept
are in correspondence with the lawyer
on the subject.



Acc I«i'_z.....':ln'.a A
2 A AL

PARLIAMENTARY DEBATES b

(Part II—Proceedings other than Questions and Answers)
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HOUSE OF THE PEOPLE
Thursday, 26th November, 1953

The House met at Half Past One of
the Clock.

[MR. SpEaxER in the Chair.}

QUESTIONS AND ANSWERS

(S¢ee Part I)

2-25 p.M.
BUSINESS OF THE HOUSE

ALLOTMENT OF TIME FOR THE BUSINESS

Mr, Spesker: [ have to inform the
House that the Buslness Advisory
Committee met on the 19th November
and appointed a sub-commlitee {ic
consider the allotment of time for
Government Biiis and other business
before the House during the current
session. The subcommlittee met on
the 23rd Ncvember and made a re-
port. The Busine:s Advisory Com-
mittee met again on the 24th Novem-
ber. 1953, and considered the report of
the sub-committee dated the 23rd
November, 1953. The Committee
again  held a special meeting
on the 25th November. 1853.
i.e., yesterday, and came to the follow-
ing conclusions as regards the time-
table for the various Bills and other
business, Members will carefully
note the time allotted by tbe Business

52 P. S D
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Advisory Committee for the wvarioua
legislaticn,

Name of the Bill Time allot-
ted.
1. The Industmial Disputes (Am- 1 day

endment) Bill. (only the
Clauscs

remain.)

2. The Ancient and Historicsl
monuments and Archeolo-
ical Sites and Remains
Declaration of WNationsl 1 hours.
lrpourtmce) Amendment

3 The Emplovecs’ Provident
Fund (Ameniment) Bill. 2 hours.

4. The Manipur Court Fees
{Amendment and Valiin-
The Pelegraph Wires (Un- !
s. The Telegraph Wires (Un-
lawful Possession) Amend- L
ment Bill. 2 hours
6. The Indian Patents and De-
signs (Amendment) Bill.
7. The Reserve Bank of Indi-
Amendmentand Miscel-
ancous Provisions) Bill.

8. The Banking Comjpunies

(Amendment) Bill. 14 days.
9. The  Trevancore-Cozhin ]
H!fh Court {Amendment)
10. Thc Calcucta High Coust
24 days.

g_gtem:on of Jurisdicrion)

11. The Live-Stock Importa-
tion (Amen:iment) Bill.

12. TheRepealing and Am-
ending Biil.
13. The Special Macrisge Two days
Bill, 1952. but if neces-
sery, rthe
sliotment be
extended hy
lday

As regards the two Tariﬂ Bills, the

Committee suggested that three days
might be reserved for both the Bilis.
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{Mr. Speaker]

but it was not possible to make any
definite allatment as one of the Bills
had not so far been introduced.

The Committee has further made al-
lotment in connection with the follow-
ing items.of business which will be
taken up during the current session:

1. Forelgn Affairs ... One day.

2 Resolution on the Preventive De-
tention Act. ... Two days.

9. Scheduled Caste Commissioner's
Report. ... One day.

Shri 8. 8. More (S8holapur): What
will be the proportion?

Mr. Speaker: We do not go by pro-
portion. A Bill may contain just one
torinal’ Clause, which may be put in
two minutes, or it may contain two
hundred Clauses which may take two
months, We go by Bills, we go by
their contents, merits, possibilities of
reasonable discussion and so on.

8hri R. K. Ctaudhurl (Gauhatl):
May I know if the hon. Speaker will
be bound by the decisions of the Ad-
visory Committee?

Mr. Speaker: I am just clafifying
the position.

Dr. Lanka Sundsram (Visakhapat-
nam): May I make a submission be-
fore that?

Mr. Speaker: Firs! let me flnish my
announcement. These are the recom-
mendations of the Business Advisory
Committee which met. carefully took
stock of the whole thing and consi-
dered the possibilities of reasonable
discussion. The Committee represents
leaders of all Parties, and it s that
Committee which has made these re-
commendations. Now, [t is ordinarily
expected, reasonably expected, that
every Member will make an effort, if
the business of the House is to be put
through in a reasonable time and in a
proper way for the best governance of
the country, and will co-operate with
this time-table.

Dr. Ram Subhag Singh (Shahabad
South): That js the difficulty. The
Leaders of the Partleg themselves take
up all the time.

Mr. Speaker: Order, order. It ia
presumed that they are leaders because
they have followers, and the followers
have to follow them.

So, this is the time-table that has
been fixed now, and we shall go by
this time-lable.

Shri 8. 8. More: May | se¢k some
information? I presume that all this
allotment is for the whole of the re-
maining period of the session.

Mr. Speaker: This Is all given, but
if there Is &ime avallable,—which,
there is, I think—some Bills which are
yet to come will be taken up.

Shri 8. 8. More: [ want to plead
for one Bill, viz, the Representation
of the People (Amendment) Bill,
which is already there. When it was
moved during the last session, the
hon. Minister in charge of the Bill
was very partifular to assert that
this measure was necessary for the
PEPSU elections, pan:icularly. The
Select Committee have done their job
at great inconvenience, and there-
fore I would rather say that some
allotment mus: be defnltely made
for the consideration of this Bill
Otherwise all our labours would be
wasted.

Mr. Speaker: The point is that the
report of the Select Committee is
not yet presented to the House Un-
less the report is there before the
House, and umnless all the Bills that
ure considered urgent and Important
are passed, it will be difficult to go
on with allotments. The Committec
have done ‘heir best to allot time in
such manner as they thought best.

Stri 8. 8. More: We disagree on
this point.

Mr. Speaker: The hon. Member
may disagree individually, or if he
has any other Members belong'ng to
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his party, collectively. But the de-
cision of the House will have to pre-
vail in thig matter.

Shri 8. S. More: 1Is it being put to
the vote of the House now?

Mr. Speaker: 1 take it that ex-
cepting the hon. Member, there is no
other dissentient wvoice.

Shri S. S. More: [ accept what you
say, but my submission is that the
Business Advisory Committee have
‘allotted time in such a precise manner
that they are practically robbing us
of the power of discussion, as a mat-
ter of fact. They have allotted time
limits, such as two hours, one hour,
five days. ten days and so on.

Mr. Spebker: Order, order. The
hon. Member is making allegations
~and observations, without even hav-
ing studied what the Bills mentioned
are. l.et the Bills be taken up one
by one. Then, if the hon. Member
has any complaint to0 make, if it is a
reasonable one, cert2inly this Housc
will reconsider it.

Shri S. S, More: With due defer
ence to you. and with my greateat re-
gard for you, I want to submit that
I am making this submission, aftey
studying some of the imporiant Bills,
snd | feel that proper time has not
been allotted to this Bill

Mr. Speaker: We will take that
into consideration, when each Bili is
taken individually.

Shri S. S More: That means the
matter will remain open.

Mr. Speaker: Not open. The mat-
ter will no. remain open. The hon.
Member may try to speak, if he can
catch the eye of the Chair.

Dr. Lapka Sundaram: May [ makec
a submission. Sir? The order of the
.day which you have announced just
now........

Mr. Speaker: Not the order of the
day, bu: the time-table which I have
mentioned....... 5

Dr. Lanka Sundaram: .....may be
printed in the Parliamentary Bulle-
tin today so that we can keep a
handy record. Otherwise, there will
be confusion.

Mr. Speaker: Yes, that will be
doge.

Pandit Thakor Das Bhargava
(Gurgaon): May I make a submis-
sion? Evidently the Business Advi-
sory Committee ¢ame to these con-
¢lusions, when that Bill was not be-
fore them—I am referring to the Re-
presentation of the People (Amend-
ment) Bill. Now that the Select
Committee have finished the consi-
deration of that Bill, and the repor:
is likely to be presented in a day or
s0. I would beg of the Business Ad-
visory Committee and your good self,
to be pleased to consider the question
of giving precedence to this Bill, be-
cause the elections in PEPSU and
Travancore-Cochin are +to be held
shortly. The basis on which the hon.
Minister of Luw placed th's Bill be-
forv tus was tha: this Bill will be
utilised in these elections. It is very
necessary, particularly so far as the
PEPSU elections are concerned.

Mr. Speaker: If my impression i«
correct, in answer to some Qquestion
or in the course of some debate, it
was stated that those electlons are
not coming so soon as that. and that
:he Bill might as well wait,

The Minister uf Home Affairs and
Siates (Dr. Katju): The elections
will take place, however, in the mid-
dle of February or March.

Shri B. S, Muriby (Eluru): May I
make a submission? Is it not possi-
ble to allot one more day for *he dis-
cussion of the Report of the Commis-
sioner for Scheduled Castes and
Scheduled Tribes, because the Hari-
jans may not get g chance..

Mr. Speaker: The Business Advisory
Committee have taken all these Into
conslderation. Hon. Members may
have their own different Inclinations
for particular subjects, But we have
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{Mr. Speaker]

to take into consideration the general
convenience.

Shri B. S. Murthy: Mos: of the
Harijan Members do not get a chance
on other subjects. Therefore, at least
one chance may be given to them on
this subject.

Mr, Speaker: They are given one
full day.

Shzi T. K. Chaudhuri: On a point of
information, Sir. 1 understand some
no:lces of one-hour discussions are
pending. Did the Business Advisory
Committee take these things into
consideration?

Mr. Speaker: They will be taken
in the usual course of business, What
has been allotted here ig the time-table
for the Bills.

Pandit Thakur Das Bhargava: May
1 respectfully submit, that since there
are several days which have not yet
been allotted, and there is yet some
time, this Bill may be taken up?

Mr. Speaker: That will be consi-
dered by the Business Advisory Com-
mittee. when that Bill comes before
them, and not till then; and it is a
question of priority.

The Prime Minister and Minister of
External Affairs and Defenc: (8hri
Jawaharlal Nehru): May 1 say a word.
Sir, about the Representation of the
People (Amendment) Bill? Govern-
ment are equally anxious that we
should get it through. In fact, it is
rather difficult, I understand from the
Election Commissiorer, to go ahead
without knowlng whether he is acting
under the old law or “he possible
new law. He is In a fix; so he wants
to know where he stands. If you tell
him, go under the old law. he will go
ahead. otherwise, he has to wait, he
does not know when this Bill would
be passed, and so he cannot take any
steps. That is his difficulty.

Another possible difficulty iz this,
and [ speak here Jubject to corree-

tion; the Select Committee has made
some recommendations which prolong-
ed the period going before the elec-
tions. That again is in difficulty, be-
cause it hag to be fitted in within a
certain period. It has made that
perlod somewhat more complicated
than it was previously intended.
Either one should be clear—I do not
mind which—that this Bl is passed,
and 1 proceeq accordingly, or that it
is not padsed, and I proceed accor-
dingly, if It s remalning In
the air, it is rather difficult for the
Election Comm’'ssioner, and for Gov-
ernment.

Shrl Frank Anthony (Nominated—
Anglo-Indians): It is for Government
to decide. (Interruptions).

Mr. Speaker: 24th December is the
last day we have fixed. We do not go
beyond that. Within this, we have
selected. ... . ... ...

Shrl Jawaharlal Nehru: ] am mere-
ly placing some information before
the House. I had no:hlng to say about
the statement you made, I entirely ac-
cept it on behalf of Government.
There are, 1 believe—~do not Quite
know—about four or five days left
over........

An Hon. Member: More.

Mr. Speaker: | think about four or
five days are let:.

Shrl Jawaharlal Nehru: These can
be utilised for that Bill.

Dr. Lanka Sundaram: Actually it
is a question of the priority which
Government would like to give to
this particular Bill. They have not
Indicated their desire so far.

Mr, Speaker: They will arrange,
At any rate, as It was then their de-
sire that these Bills should be taken
up. the Business Advlsory Committee
have considerced these Bills and allot-
wed the time. but if a situation arises,
there may be a reconslderation by
the Buslness Advisory Committee.
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But so long as that reconsideration
has not taken place, we will go by
this programme.

REPORT OF ESTIMATES
COMMMITTEE

SixTH REPORT ON THE MINISTRY OF FooD
AND AGRICULTURE

Shri M. A, Ayyangar (Tirupati): 1
beg to present the Sixth Report of
the Es:imates Committee on the Min-
istry of Food and Agriculture.

MUSLIM WAKFs BILL

ExTENSION OF TIME FOr PRESENTATION
oF REePORT OfF SELECT COMMITTEE

The Minister of Law amd Minorty
Affairs (Shri Bi-was): I beg to movc:

“That the time appointed for
the presentation of ihe report of
the Select Committez on :he Bill
to provide for the betler gover.:-
ance and administration of Mus-
lim Wakfs and the supervision of
Mutawallis' management of them,
in India, be further extende:i
upto the last day of the first week
of the next session.”

Shri K. K. Basu (Diamond Har-
bour): This is the fourth or Afth
time that the ex:ension is beffig asked
for. May we know the reasons for
the same?

Shri Biswas: The reason is this.
As 2z matter of fact, the Select Com-
mittee held several meetings.

Dr. Lanka Sundaram (Visakhapat-
nam): And no Quorum.

Shri Biswas: The firat two meet-
ings were without quorum, but in sub-
sequent mectings, there was a
quorum. but then these meetings
were interrupted flrst by the Diwali
holidays. and then by the considera-
tion of the Representaton of the
People (Amendment) Bill, and that
occupied the whole of the time till
yesterday. So there was no time to
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go on with this Bill, and there was
also little chance of this Bill being
taken up and passed this session.
Therefore, naiuraily. we gave priority
to the other Bill, viz. the Representa-
tion of the People (Amendment) Bill

Mr. Speaker: Does the House take
it that this is the final application for
extension?

Shri Biswas: That is the intention.
Mr. Speaker: The question is:

“That the time appointed for
the presentation of the report of
the Select Committee on the Bill
to provide for the better govern-
ance and administration of Mus-
lim Wakfs and the supervision of
Mu:awallis’ management of them.
in India, be further extended upto
the last day of the first week of
the next session.”

The motion was adopted.

DHOTIES (ADDITIONAL EXCISE
DUTY) BILL

Mr. Speaker: The House will uow
procced with further consideration of
the Bill ‘o provide for the levy and
collectlon of an additional excise duty
on dhotles issued out of mills In
excess of the quota fixed for the our-

pose.
[MRr. DEPUTY. SPEAKER in the Chair]

Pandit D. N. Tiwary (Saran South):
Sir. my misfortune is that the Fkon.
Minister does not understand the
natioral language in which 1 prorose
to speak.

Sikwx] K. K. Basu (Diamond 1Jar-
bour}: Even if he understands. the
matter won't improve.

sfm o q%o M: L1
frrdt f o fesge T Y Igwy
M oA = w@m |, Afew
WY A% W A4 T & 9TT
{fan Iz a o A7 =y femr 2 0.
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[afex 1o q7e Faarty]
W a3 A% IET AR
@rn ¥1 RY THRR €T @ T T
fafrezr sgR & FoY A A€ fear
g ar foc frefy o9 & 9% W@ §

@ fas 3 faaar @ a<s & S
¥ R Afoa Far § o amz fw
g fas F A fwgr qr  «wf
®! araT 4t f§ ARz QA Aifs @@
fog & 3T T A1 TrETET s,
&K £ faar 9T 37 sy w g 7€
) fir FA ¥ 7 A FTH GG, IARIS
fafrzx ®@ vo qdiz wifxai & fog
§rpm 1 ez & 4 e @
dam g fr s g ¥ fom @z
&1 fegr way a1, G AR 9§ @
sfemmw@gl ak f@dhfyas
%) W7 A7 AY 39 7 |1 7g faw A
T foar gar €

“to provide {for the levy and
collection of an additional excise
duty on dhoties issued out of
mills in excess of the quota fixed
for the purpose.”

tafed | T amn fw o s m
FATAT AAT, I WA IR qrE fEm
IF F g | | A Frd, a1 s
Iy IW W AA | dfew qg W
fod smar fr gfF ST @I A €8 6
s afi mar, I arA § ALY qAr
o} 39 9T Y TR AT AW few
A ¥ A& A WY feRTa W
& fod a8 frss wrar & 1 w8 AR
§ fx N 93 w1 AT |ETTT i
g AR W W fm W

seTnf fr t A i F
wr § wu o«
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"(a) he shall be punishable
with imprisonment for a term
which may extend to three years
and shall also be liable to fine,

(b) any property in respect of
which the order has been contra-
vened or such part thereof as to
the court may seem fit shall be
forfeited to the Government.”

? JrAT W e @ A
gw gt & o wvdard o o
Hfr fas I *7 oF g w37 STRA
§ M7 T g R & T @
gt as € ok 3 FEfY o 0} e
%, N fr 3% qu= w7 T O, THAAT
TR FY B FUI(E, AT XY
3® w1 F foar I 3, W@ AN
o q® SI § | %9 faw
TR aivae [fiaeetr qgw fr 3+
F WA T o1 T\ IH 48 AL A

The Minister of Works, Houslng and
Supply (Sardar Swaran Singh): H:
is not following what you are saying.

The Minister of Commerce and In-
dustry (Shri T. T. Krlahnamachari):
It will go into print.

Pandit D. N. Tiwary: That is the
misfortune. Nor will he try to learn
it {Interruption).

? w7 W a1 fs w7 9 few
TR X AT AND AT 1w A fw
NF WS FW A A & | qg
N T @ ngr § fR O woardE
ot AT xoR T Qe st
TRATAT 1 T T @
WA, I 9 yx F€ o WA Al
A @ awd § Fur saar
T Tom T IHER_IT X
awr alvr qwft TR Y P § Fo
T Y aPRAR &% #¥ Jue)
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FFTC T feqr o & A awen fw
ot qrddez e ffear & f @ w7
N @ ¥ 3g arfay fsqr € fs %
FXT @A afva adt & fr 3 W@ ¥
W) ST FT FF | W TFA AHAE
g & gwd watyz ta fas & x&
Fui 9% famg *& @ | I wFEF
I HX IWE AT 9T 39T Ig
frart a1 fr g Z~=m ¢ ®Y
7 owon | ) fam wfew @@
gy S xaw e} £ &F FUN
W | W T NAARE AT W W
g xfEe & § gFR Fuw @
grav g afamarggar ... ..

Mtr. Deputy-Speaker: Whatever the
hon. Member has sald so far has al-
ready been said. I will reqguest him
to confine his »emarks in the third
reading.......... .

Pandit D. N. Tiwary: No, Sir. Per-
haps the Chair has not followed :ne.

Mr, Deputy-Speaker: [ am able to
follnw Hindi thoroughly well
% A7 ferdy aar § A amwan
g
Just now I have been following the

hon. Member 1 can speak in Hindi
also. So let him not say that.

Now, he hag not said a word vver
what has been said already. Very
well. He may go on, Let him conflne
his remarks to what Is proper in the
third reading stage.

dfem Ao qwo ferd @ ww ¥

o Iy 1 ¢ v tsfgge afed?
1 Zwrke afedt £ ¥8 g3 e

ary & Ea ¢ Ui & FEE N

ag qiferit wraR W AW W 4o

atft Y <y a7 fr fpgem & "

¥ v w7 & sweq O wT @ am
fag & w1 s & off wfew wrdy a7

v ax T owe @ [ed
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I &9 oar & AT Wrimae
ot 57 N T 1 F qOAr AT
g & ©8 ate w1 &7 I3qr v §
#% 7% oY7 @ oy A o€ fryy
w7 ff f Q6% | W’k
#1 ft syfew & a1 gu te wAA @

MR e AT w1 FAT T AR &0

X g fafrex agy awwa F
fir 5w 2w &m w3, g9 wWA "
® T o xeh W ¥ frmr w,
go dar ITw fams arg, T TTe
aermar Y oY O § wEAT Argen
£ fs 5o a7 & zwe) @ 0 oY
TR AEE | a7 7w 5 orE g2aiy
qifedr , F1€ oy aw sardt w9 § A
&, 3% aF § gwe T AK awd
e @i Sy A fae) & sfrdde
F oot g few gedt afz g99 A
g

IGIT U5 A g1A § 7 B F73
¥ frm fof sx i@ o A fam
ATS T AT FEI 1 qgT F O FCEq
AN TG I @EINH U5 IMegqa
fzar a1 fr WY& T G5 e w4
*C feqr o | ¥few ag qEa
ZI3® & & A we | faE of @ AW
qu ¢ 5 &7 & &7 vo 7T ¥z A fowd
fsar mar 1 & fafree S8R T s
W aTE fawrar amgar § fv ag qw
ueTh fifa adr frvifer w2 fawd
fx &7 37 ot W ) N e
% |

% T ¥ af ag §%W 7 afy
sk 1. %8 awrs ¥ TERT R AT
pmt amifes fafiex & o wqr
fir W i g@ Qe Frd § forret gy
avh! 7t § ahtcag forplte & e
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[afew €10 o faarey )
¥ # qeFr AW § e oW ey
TR R W afy ey § fF IR
WY 2 & w fe FAA Aver w3
AT FATT I B A AH | oWy
FE ANET Y § 6 IAwt wag &
A AF 1 qTT IAE) TYW T AT S
T # ® g AR A%T T
qrr ank 1 FE o FRdr A TR
& oTa% 31 IweT wax A A afge
afe1 v g & T i w Faedy
TR JgF T2 & @ ) N TR
s, ™+ 58 &5 aoft wsdy gom
W oA F, fewd A 2

T qM AT FAYNH w oaga
% fomr am fs a8 STy wwegwe
9T IYT AGT TN F UK I IR
THT FASEM {F v ol s
T A eque fear Arar & 7 w7 190%
¥ R £ s I @ I9F
fazst 3@ w1 Afgerr Y@ @
o o fae ars e & @pd
HAAET FT FERN ITHEL Yoo IR
¥oo 9T §Z AW IFX¥ § | IR
it oft & Efawe 03 1 ve F fewate
fear mr ), d=1 5 vw gew & g
&, i A T FTIE ¥R I
®T Y00 FT TIAT HTAT WY & AT |
IW I AN FREE N N a@r
alt @ Ay TN egTE N
grgar Faf g, w WA
i N O FoE G a1 g
Wt ), e VA & w
W W W W fear ¢
T IR ¥ A e Y g7 s
&T wwar arn @ o T 6 s
wftd | s preTET Yy difa,
wert w1 & Al o1 ek O R
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w & Aifer | 7 ax Seww &
W E I T I A R W
o T g few ow 2w
RXeN Y W A & P 30
I EW 2 AT g FAIH FI
N e W aTa wraAm T &
W f§ & gq ¥ q@ Iamr qw
71 fF 72 Ceelt gk miEl F B Ak
FTH ®TT IS a1 N 6 780 § 9%
AT ARG AT A |qUT FQ@ &
TR AT 9 F @ HT FIH AT AT €7
A & M AT g /T I AT o
frd & arety fafres & andts &ar
& % & &7 = fam & &1 ag aow
» ¥ A o qau 4™ =17 e Faad
EITH AW AT @A G sEEY
IE AR S W mm g

Q¥ ROETT ATET ¢ SHET ATTR
4 ® fq wmEr e 7

fex ¥o oA faareY : ag sy
a1 7z fremmr | anfy oy ¥R &
IHE FTETT ¢o 9T T ¥ GF faehy
e wrawawmgI i
HE % 3T g f& v swrer s
N 7y dur 2 AT #21 A ax da1
NN ow T &1 A
IR Y argar ¢ x| W A
w1 TN fear mar § 3w s @
g fF e M T §
afer sTEm amd § s agw WY
ot Wit ot & o e faar femrd)
N oeh & ar awx fendy o Ot €,
forst o€ 7 T war & Y
AN ¥o T FT wwy gav § W famwy
gz al & wr off ¥ 3§ vo
< ¥z W frer W8 gy wRY & w7
§ wEa ave ay wXw e A faew
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A TAH WE i werae Ad Q) awdY )
Wrwwmmr TR g P ¢ fs
AT AZ FqTET Nifami FATS ar ITHY
nfaas vEETRX AT OaT o SfEw
R fre ary ez femd @1 O
TATEN a1 qg IqQ W I9 FGT &I
fe ag 7751 M & IR A
TN war € | v QA /g
I A AT FY Y g € WIE
WaTT A £ | 399 F ferd
T @Y &1 aY 3§ 9T 91 Wdr &
IHMATTT agr 9w 7€ § ag =y Af
ZHT 2 ) o fHg @ &Y gX A%
9 FTAET IS AT § ¥E TwF oY
FIGIT ISAT AT Yo GT F ST
faar ferdr & FMaw o\ sATSW W
Tz @ A1 fF 591 FTIW TR |
FTE @A AFZM0 1 HE @ I
W g afa® F w0 q@n | AR
THA A AT 3P RTQAT | W
fea % arfre wear f& T0 @R & &a
F7gi & faQw # &S go AAA
#= I 59 fas w1 aww ¥ F AR g
w1 fa= =13 faud &9 T 77 A Yo
o & gz fear war § ag WA &
frg @-ma ®W AT & AT 3¢
FI7 0T AT T O}

Severa] Hon, Members rose—

Mr, Deputy-Speaker: I will calt
upon the hon. Minister because so
many hon. Members are rising.

Dr. M. M. Das (Burdwan—Reserv-
ed—Sch. Castes): Sir. my State of
West Bengal has figured prominently
in the debates.

Mr. Deputy-Speaker: All bon. Mem-
bers who want to Bpeak will kindly
fise in their seats.” » -3
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Some Hom. Members rose—
Shri K C. Sodbia (Sagar!}

Mr. Deputy-Speaker: 1 think the
hon. Member has already spoken.

Shrl K. C. Sodbia: Sir. I wish to
speak on the third reading.

Mr. Deputy&Speaker: There are 13
Members, how many minutes dues:
each hon. Member want?

1ose—

Some Hon, Members: Five minutes,

Mr. Deputy-Speaker: Thirteen int.
5, that is sixty-five minues; say, one
hour. Now, it is three o'clock. Shall
we carry on till 47

Babu Ramnarayan Singh
bagh West): Why not. §'r?

(Hazari-

Mr. Deputy-Speaker: Hon. Members.
will remember that just now the
hon. Speaker read about the Advisory
Committee decision. I will close this
at 4:15, giving 3 minutes to every
hon. Member. I do nol know if the
hon. Minister wants to speak.

Shri T. T. Krishnamachari: [ have

said all that I could say, Sir.

Dr. Lanka Sundaram (V:isakhapat-
nam): Will all the hon. Members
who want to oppose the third reading
get a chance?

Mr. Deputy-Speaker: All people
who are supporting the Bill are also
opposing the Bill and all thcse wh
oppose it are also supporting. Theie-
fore, I am unable to make out who-
supports and who opposes the BIIl
1 give preference to the oldest gentle-
man, Babu Ramnarayan Singh.

+ @y vneveaw Fay ;. IUnTE

weEn, ¥ €% qv & ot oy WY ey
SRR 24T % |

IMWA AW it AAY,
qag 2

WTY TRATT § fog: ot s
favaw & svaq 7 farar % gf oy
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|
[ary TmaTTraw Fag)

frar aneferz gor e Ao d g'w
wl am W wa g
Tr A TE + F A Ry e wra: gt AT
H TASAT F TAES ¥ qEQA T §T 997
ETT® ard @ g Afe arrag
I QAR AT g7 graad f ook
ae A ag fagaE g1 §F AT @
o g FTEY AT IUTeRy Wi,
W fies w1 w4 W1 W qW A
frrrd e aga g3 i A fw g ¥
AT wrFw fed 2arg ) ITreae
agiza, ¥@ fadas w1 ag od @ fy frer-
mfers aeEre & g w22 Arad €
W &1 &7 s afy ¢ R e e
TR §F A TARY § W FTF
T[T a8 7 Ard AR 3AF FHAU TG TE
#Hr e fe fas sfemisraer 9 &
fav g Fqm FEqer g 2

»it eronee am - (FTER -~y
§2F) . FAT F Wled g

Ty twaoma feg: gET T
Ty A fg ana & B Free mifewY &
VG ST FW | T FTEICA 907 8
facgw Aqow fag fegid 1@, Jorw
gy, €T a3 N fv ofz goec
) FvoT P A A Y T g2 et W
€ 38 dw 9 faw wifast ) ame
fast 21 1 O @ T N 0wy,
oA W woon gAY A Ay qE A
Enfie fwenmfas @ v &
mfew € A |

Q¥ WPMITY WWW : W9 g
T !

i Bill

iy vwreree fay : A, | @i
g aferare «f @ agal fus mfawf
w181 & fay wifaw lar A agi awe
q3 aFAT 91 )

INTA FgITq, 59 fawgTs T OF
gau gfawg ofY €1 wFar ¢ W T

w1 e o ETE Fre N B A T

Fft fe AN 2 T @), FfeT W
F wrer & ¥ oF fEe s R 2 2Ar
frr afssi srgmgmi fs @ 7=
™ 1 §Fa @, ofww T, 3fFa
I Sl 7 gFT FY A& Avan, wfuew
wrfaar smRawER s fF
*1E T Y, TR, T AT Ay AT,
3fFr 53 e 2 211 sureqy wRce
ag W &7 gWhia ¥ fe agi w7 FOwT
WAR & IN @ 81 faad o agr
Y T § §9 A% TN NG | qg AF
£ & fr faard Wiy Fawg Rg 7 &, ag 7z
MR MNIFIFATANETE 1 A
wAagt magtfs awd a=py
o Fragr Afa P ar 2 R A ¥
1% WIq €Y & w4 7 sar AAfwa)
AT E | ¥ I F TR F TAERAT
TN AFITEFETL | FITIT XAT
g.art g arrn g, AT kg F
gty afee I wrar d & Ay
ax § 0 FErer N ¥ Afw 4, dix
T awafaw Nifa @ a1 2, fe w1T-
o & IR g Ty ward W
g agE ya O d ) wd e 5
v e axrdragh & 3¢ frad oy
TR FR WAy § T @
arTe ¥4 /rat 1 ar Fr (fnfe g
T & N a7 JUT L, ¥ AR W
oy dwrC g § oy et o sroAt
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FaaA Y git ) Ty ¥ A A
qOT ¥ Afer o oy wifgg A Fs
fm & afte & 29§ v frs,
Fq0 71X | O wrdry & fd wwa
¢ g1q & vy qm Frandy ¥ ferd B Z,
MNE, WA | 3T og Aarr A @,
T T AT )

T grew & ANAX g7 FATR 3TN
w fY 7 aga g wgr A A
oF T N A g faw 9 7 Ay
Ty wwmar . ax F AFgrayfe fedfar
AT A &7 T AT 1 39w
IEI 7 AT AETA F33 g FEr a1 fw
Araz feafar Tpa¥fer adi g @
FIrQY AYIEA, TLUE ¥ AT g
f& agi 92 &1, o=, 91T I N
AW I WY IJgT FUETT & ®
Tyitfer 2 a1 qAim@Atfen ?, ew X
;F gEr a1 AgH grir 1 (€W 99Y
wd 74Y) e agi sT g QIR A
& 7fi, agl g qIvm QT A H Qe
Fagn g fe agi agr @t =1 FR Q
@I & Tg AT T yiq Afaq | gy A
T w g fE Jhr 47 §, 37 A DI
e 1@t FarEg AN FAE FT
A Y N WA ArwaRife
fom &1 #if I“Tﬂrtﬂff&‘!“%
sm & fom &t fx & &9 fman §
i 21 9T T ¥ &3 W AW
TE@T @ @ T ;|
f1Fg W WM fe @
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o «g w07 qwd 2
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Shri D. C. Sharma (Hoshiarpur):
There is a proverb which says that o
man should beware when everyoue
speaks well of him, I think a smliar
thing can be said about this Bill or
something else when everyone speaks
ill of it. 1 have listened to the de-
bates on many occasion® in the House
but 1 have never before found such a
unanimous disapproval of any bill :s
of this Bill. From every point of
view, it ig a very ill<conceived BIli.
It is a Bill which is not going to do
good to_anybody. It is an {ll wind
that does mot blow any good or does
not do any good to anybody, and this
Bill is not going to do any good to
anybody. Will it tide over a crisis In
any effective way? I think it has
not taken Into accoumt the textile
crisis that exists in this country and
on which so much of our employment
dependa. Has it taken into account
the sentiments and feelings of those
people who are wedded to the cuit of
swadeshi? I don't think so. I think
there are several persons who have
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spoken against the Bill on the
s'rength of its being almost anti-
swadeshi in gpirit. Has it taken into
account the point of view of the con-
sumer? 1 don't think so. 1 think the
ronsumer is going to be hit hard by
this Bill because of the additional
burden that w.ll be pu! upon him.
The mill-owners are not going to
suffer on account of this additional
Jevey or fine and they will find some
way to dea! with the situation so tha:
the burden will be put on the con-
sumer. I think, Sir, that this Bil! is
not going to do anything useful to
any section of consumers. public or
business people We would like to
ask the hon. Minister what is going
to be the policy of the Government
in this matter. 1 think the os:ensiblc
object of the Bill is to help the hand-
loom industry, but js this going to
help that industy? 1 doxu't think so.
There were -certain amendments that
were put before the House about tivwe
name of the Biil, about the deRnition
of dhoti. about the deflnition of rate:;
and about the way in which the money
collected through 1his duty shoulcl be
utilised. and 1 had always thought
that the hon. Minister had an
open mind, but while he was
dealing with this Bill, 1 think he
was giving the example of a closedl
mind, There were ceriain amend-
ments which he could have accepted
without the least harm and those
amendments might have improverl
the Bill. For instance, tThe deflnition
of dhoti that is given in the Bill is.
to say the leas!, obsolete. 1 come
from a State where dho!i, which ha=:
not a coloured border, iz used very
much_by widows and persons who
are not of the fashionable type. The
hon. Minister hag held this out of
order and by thia he has opened the
flood gates for those people who wiil
try to circumvent the provisions of
the Bill. Again, I say, Sir, that I taik
about the State which wuesed to be
No, 3 sq far as the handloom weavirs
are concerned. Madras was No. 1,
Assam No. 2 and my State was No. 3.
and even in spile of the partition, m¥y
S‘ate Is not badly off so far as ‘his
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kind of industry is concerned. I think
this kind of Bill la not going to do
any good to those weavers who re
there, and I think it ia going to harm
them definitely, because 1 feel that
all kinds of cloth under the counter-
feit name of ‘dhoti’ will come on the
market and they will take away that
market which the handloom industr}”
is now having.

One thing more I want to say
The Bill should have been presented
in a more comprehensive form. After
all the problem in India at this time
is to limit the sphcre for industrial
productiion and the sphere for hand-
loom production. 1 think this kind nf
tinkering with these matters will not
do us any good. Somcthing should bo
done on a comprehensive scale, as
has been pointed out, that will limit
this sphere. That will help us I
think the handloom industry has no
right to thank the hon. Minister for
whatever he has done. I think hc
must have done this in good (faith,
but 1 am sorry in the implementation
of that good faith it has not be¢n as
effective as it should have been 1
therefore think that this Bill should
not be welcomed at all and I say that
it should not be passed,

ft wh (fesnagr—faa—
mgh afaat) @ swTeasm wRMxm,
AR W a1 gA ¥ e g wofr
T 3 qT T T €T FAT WY
faere fedt o= v oY IAAY OF Y WY
W a w8 arar W IR G
g ek e Famer d ar g qw
AN & W F X IS §@Er
a1 F™ A erFR A3 fear 1 Sw
frige & @i §Y @ o fr d=ied
T q7 &% A AT g Ifed, W
InE BN A IFA AG 7T, ™ ife w3
THZ FRTA W I & @ & I8
I W gdhmfaad s w1 ok
I @2 , TN TTEE T 998
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Shri Bhagwat Jha (Purnea cum
Ssntal Parganas): I appreciate the
sentiments and the motives that have
moved the hon. Minister to introduc:
this Bill in this House, [ also ick-
nowledge the forces—the lesser coun-
terpartg in the various States— that
have forced his hand to introduce
this Bill. I also know the result of
our discussion, but yet, I want to re-
gister my own voice with many of
the voices that have been expressed
in this House while speaking on this
Bili, It has been said af the outset
by the hon. Min‘ster that his oniy idea
to bring this Bill in this House is to
envourage and help the handlooin
weavers. May [ ask., how. by pasasing
this Bill, he proposes tg give the hand-
loom weavers beyond that 60 per
cent.—40 per cent is reserved for the
hand'loom weavers--and by putting
an additional excise duty for it?
Does he mean that by putting this
duty he will be able to check the
millowners from producing more
than 60 per cent.? Is it not within
the millowners' right and power to
sell cloth, which is produced over the
6N per cent. at a lesser price in the
market and thereby undersell ‘the
handloom weavers? We are definitely
of the opinion that by passing tnis
Bill. the handloom weavery are in 1o
way going to be helped. This is just
another way of getting profit and
other advantages for the millowuners.
Beyond 60 per cent. they will produce,
whatever duty is put over that limit.
They will produce it and they will
float it in the open market. The
eommon man and, 1 say, even the
shopkeepers do know the theory of
economics. the theory of demand and
supply. The shopkeeders in my vil-
lage will say: ‘“Here is the cloth which
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hag been produced over the 60 per
cent. limit. I have only this stack
You have it or you do not have it.”
Thg common man will have it and he
will pay the cost—instead of Rs. B
per pair, he will pay Rs, 12 per pair
and it is a simple thing. [ suppnse
that all the friends, either here os
there. have unanimously said that by
passing this Bill we are not going to
help the handloom weavers. So.
while appreciating the sentiments and
the motives of the hon. Minlster, we
feel ronstrained lo say only that
much. and not what I would have
said of this Bill if it would have oeer
framed otherwise. With these words
Sir, I conclude.

ot waww fag mgwr (370T)
ey A, A aFT @A WA
g & oo @ aud faae @R w1 3w
o wame femr | ¥ o § &
i iwamdme
O W ¢ Wy facga W TEETi W
g fred arer Ad 2 odronw
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aryfiw &9 & W& 9fa fatw sz frar
mr §, f&T ot oy o fem oo @
IR FaaT & 38 % (@97 & g
# & F awwan & fr ok @ =T
e qer § A g, afew Fee
A a7 ovar o QRr & IT AN & Ary
®) fr e gro TR N agEa
AN g1 TAYR TW AR
% favg & v v wwgenw § fr i
T TR € qAH B, T AT &7
Ry wiw Seft arar W § 6 IAF
O % AE A O g E, @
#r grarir & o sy v fegrET
¥ ¥TH & & Wi 1y fae feardy o
e ¥ v @ faw ® QT
WO, ) friTe % qw T AR
¥ Fe ofr TvwT & o @ et W
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Dr. M, M., Das: During the discus~
sion, rather long and keated discus-
sion, during firs: reading of the Bill.
my State West Bengal has been fea--
‘ured very prominently by frequent
references to it. Pandit Thakur Das
Bhargava, an eminent, senior and
esteemed Member of this House and
some other speakers referred 10 the
speech delivered by one of the Mem-
bers from West Bengal and expressid
their surprise that a spokes-
mnan feom  West Bengal, Ben-
gal which led the Swadeshi move-
ment and preached the boycott of
foreign goods. should speak against a
measure calculated to benefit tl:e cot-
tage industries of the country.

Sir. it is true that the Bengal of
the past, the Bengal which my hon
friend Pandit Thakur Das Bhargava:
knew, does no longer exist. It hus
been effaced from the map of Tndla
A small truncated province. reduced"
to one third of its former size, inha-
bited by thirty lakhs of unforiuaate
refugees, West Bengal is but a relic
of Its own glorious past. Sir. frust-
ration, poverty, unemployment and
hunger are sweeping today through
the length and breadth of that unfor-
tunate truncated State,

8hri B. K. Das (Contai): Not so
bad!

Dr. M. M. Das: My hon. friend from
Bengal says: 'Not so bad’, but T
hold a different opinion from him.

I wish to tell my hon. friend Pandit
Bbargava and others that Bengal may
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have lost in stature, but Bengal has
not lost in patriot sm;, Bengal has not
lost her love for the motherland:
Bengal has not lost her spirit. of self-
sacrifice for a noble cause.

Sir, I appeal to my hon. friend Pan-
-dit Bhargava and others to under-
stand. to appreciate the difficulties,
‘the knotty problems that the West
Bengal Government have {o face due
‘to the promulgation of this rvestrle-
tion order.

Several hon. Members of the House
referred to the so-called misbehaviour
©of the textile mills of West Bengal
:and asked why adequate actio. was
not taken, why condign and deterrent
punishment was not meted out to
these tex:lle mills in West i3engal.
‘Some of my hon. friends here also
pointed out the tacit support which
the West Bengal Government gave to
the mills. 1 wish my hon. friends to
understand the implications., the re-
sults, the effects. of the restriction
vrder upon the cloth market in Cal-
«utta and other places in West Ben-
&al. Sir, as soon as the restrictlon
order was promulgated, dhotis be-
«came scarce in the Calcutta market
and the price shot up by 30 to 40
‘per cent. The people of West Bengal,
unfortunately, are g politically con-
scious people. They =aw that by an
act of indiscretion and want of fore-
:8ight on the part of the Central Guov-
ernment thig ar.ificlal scarcity in the
-cloth market had been created. Sir,
‘the common people of West Qenga!
-driven to degperation by poverty, un-
employment and hunger were nJt
prepared to take this situation lying
down: c¢wlmly. The Government of
West Bengal, grown wiser by the bit-
ter experience of the past, fell! ihe
pulse of the people and they knaw
‘that a storm wag coming. Thex ag-
‘proached the Central Government,
they pleaded with them. they implor-
ed them to help them. so that this
<risls may be staved off.

Sir, that was not all. The West
Bengal Government had to go so far
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as to impose a temporary ban upon
the export of all mill-made cioth
from tha: Statee I want my hon.
friends to understand, to appreciale,
the situation which the West Bengal
Government had to face at that {ime.
Sir, 1 shall be failing in my ctuty if
1 do not express my thanks, my ap-
precia:ion and gratitude to the Minis-
try of Commerce and Industry at the
Centre for the consideration, for the
sympathy, for the wunderstanding
which they shbwed towards the Gov-
ernment of West Bengal in those diffi-
cult days.

Sir, we are told by many hon.
Members in this House &nd by the
hon. Minister for Commerce ani In-
dustry that the first suggestion to res-
trict the production of the mills came
from Rajajl, our great Chief Minister
of the State of. Madras; because he
wanted to do something which wouid
benefit the handiomom weavers of
Madras. There was a difference of
opinion, Sir, among the administra-
tors of this country about this pro-
posal, but the dissentlent voices were
silenced, the opposition was ruled out
and the suggestion was given effect
to. As a Member. comlng from West
Bengal I must submit to this House
and to the Govermment that a pullcy
which may solve to a small extent
the problem of one State, but would
at the same time create difficulties and
knotty problems for the others, should
not be given effect to by Government.

Rorre #e g ( Forey qwuge):
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542 P. S. D.
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w fave )

Mr. Deputy-Speaker: No more
minute, Shri Samanta, I will first
of all exhaust hon. Members who
have not spoken on this Bill.

Bbri 8. C. Samanta (Tamluk): I
apprehend that Government will nave
to bring another measure to meet
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the defect that has crept into this Bill.
I am referring to item (ii) of sub-
clause (a) of clause 2 which reads
“contains coloured yarn on its wvor-
ders" while defining dhoti. By this
the textlle mills will go on producing
dhoties—they will not call it dhoti—
with white borders. They will go an
producing thans which will be cut
into pieces and the borders will be
dyed or stamped outside,

Our Government |s anxious to give
relief to handlooms and handloom
labourers by cutting the quota of
dhotiegs in mills. But if in this way
the mills go on produclng dhoties
with white border—they will not call
them dhoties, they will call them
thans—then what will the poor hand-
loom labourers get?

Now, lm spite of {2 cif of the
quota of dhoties, the only difficulty
that handlooms are facing is the want
of yarn. They are not getiing suffici-
ent yarn. The hon. Minlster in his
reply to the debate gald that in differ-
ent States of India the handlooms
weave different things. In one part
they produce dhoties and sarees;
another part a very small quantity of
dhoties or sarees is produced. So in-
stead of putting thils restriction on
dhoties or sarees. if the Government
had tried to supply the handlooms
with sufficlent quantity of yarn they
would have been benefited. My sug-
gestion is, let the Government come
forward to nationalise this textile in-
dustry, If they are not able to do
that, let them turn these textile mills
into spinning mills and allow these
handlooms to be provided with a sufff-
cient quantity of yarn so that they
may produce dhoties, sarees and
other things, so that these handloom
labourers—wretched labourers—may
he saved from the catastrophe they
have fallen in. This Government iz
trying to put restrictions on these
textile mills with different measures.
But, these clever people are finding
out loopholes and are not allowlng
the Government to help those whom
the Government are very anxious to
help. My request is that the Govern-
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ment should see whether these textile
mills could be turned Into only spin-
ning mills.

Shrl Gidwani (Thana): Sir, I do
not want to repeat the arguments
which have been advanced in this
House. Every section of the House
has opposed this Bill. Except the
Commerce Minister, there is not a
single speaker either from these
Benches or those Benches that has
spoken in favour of the Bill. There-
fore, 1 feel that it would be an insult
to democracy and a murder of demo-
cracy if the Commerce Minister pro-
ceeds with the Bill and it is not with-
drawn.

Shri K. K. Basu: He has got it.

Babu Ramnarnyan Singh: There is
no democracy.

Shri Gldwani: My Congress friends
have been saying that they will not
be able to face their constituencies
after this Bill is passed. May I ask
them, it every one of them feels that
it is harmful to the cause of the hand-
loom weavers or the handloom indus-
try, why don’t they tell the Govern-
ment that they should withdraw this
Bill. They may go to the Party or
their executive. After making vehe-
ment speeches against the Bill, when
the bell rings and the motlon is put
to vote, if they go and vote for |it,
they will be murdering their con-
science,

Babn Ramnarayan Bingh: They
would not do it this time.

Skrl Gidwan!: I say, in the name of
democracy, in the name of service to
the people, in the name of Gandhi, in
the name of the Congress, the Govern-
ment must withdraw this Bill. One
hon. Member was finding fault with
the officers that they were not follow-
ing their masters. The new masters
are not their masters: I am not enfer-
ing into that matter now. The real
fact is that the hon. Minlster has a
capitalist ‘Athmg’ in a body of
vanaspati Congressman. It is high
time %o realise the whole situation in
its proper perspective and make an
effective change in the persamel of
the Government.
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8hri Sarangzdhar Das: Mr. Deputy-
Speaker, Sir, knowing full well, com-
ing at the fag end of the debate, that
the caravan will go on in a few
minutes, I still oppose this Bill, and
very strongly also,

In doing this, I wish to refer to a
country about which I read this morn-
ing. Our Textile Commissioner had
been to Japan and he has come back.
He has delivered a lecture somewhere
in Bombay about the way in which the
textile industry there co-operates with
all sorts of cottage industries. There
the small industries and the large
industries are so well co-ordinated
that they go on together, and both of
them show true patriotism. Then,
again, later in the forenoon, 1 heard
our hon. Member Shrimati Ammu
Swaminadhan about her experiences
when she said the same thing. I am
myself reminded of what I had seen
40 years ago in Japan. There, because
of the intense patriotism in that coun-
try, the capitalist mill owners, big
fellows, do not try to swallow up the
little fellows. They co-operate with
them so that Japan becomes big and
prosperous. As you know, Sir, before
the First World War Japan had
captured the cheap market all over
Asia and in parts of Africa also, be-
cause of that co-operation between
the big fellow and the small fellow.
Also, the steamship companies that
carried the goods to the foreign
markets so co-operated with the pro-
ducers that there was a specially low
rate of freight for the Japanese goods
going to foreign markets. Unfortu-
nately, in our country, that universal
patriotism does not exist. I have also
known another big capitalist country
that my hon. friends say is an imperia-
list country, and compared with them,
our Indian capitalists are absolutely
self-centred and they want to aggran-
dise everything for themselves. We
see particularly in the textile indus-
try, during the last 5 or 6 years, some-
times, there is scarcity of cloth, but
there I8 yarn enough for the handloom
jndustry and handloom cloths come to
‘the market. Then, the mills produce
cloth and the stocks of handloom cloth
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accumulate. Then again, something
happens and the mlll cloth goes out
to foreign markets and then, there is
scarcity. Sometimes, they do not
sypply enough yarn to the handloom
weavers. During the present Com-
merce Minister's predecessor's time,
there were processions here and there
and he was mobbed in Nagpur or some
place in Madhya Pradesh because they
held him responsible for not getting
sufficient yarn. If there is yarn and if
they produce cloth, there is more pro-
duction here. A restriction order was
passed. I do not agree with many of
my friends who have spoken against
this Bill that the officers concerned
are to blame. 1 blame the Govern-
ment itself. As {ar as I can see,—in
the sugar industry we had seen some
years ago and also in this textile in-
dustry the Government is run by
these mill owners, whether it is in
sugar or in textiles, whether they are
in Bengal or U.P. or Madras. Capita-
lism does not know any provincial
barriers; they are of the same breed
all over, and that breed is ruling this
country through this Government. I
therefore make this constructive sug-
gestion that, instead of patching up
here and there, handling a situation
today and then again another situa-
tion next year, the Government must
nationalise the textile mill industry.
When I say this, many of my friends
will say, where is the money to pay
the compensation. (Some Hon., Mem-
bers: No compensation.) You knaw,
Sir, and every one else knows that
many of the mills in Bombay and
Ahmedabad are 30 or 40 or 50 years
old and they have paid their capital
hundreds of times over. Those mills
that are are new lave some value.
The compensation must be calculated
on the basis of the condition that
mills are in. If that is done, the com-
pensation will not be very much. But
whatever it is, whether you pay full
compensation or a small compensation,
for the public goud, acquire these
mllls and then, so regulate that that
patriotism of Japan will be manifest
in the Government here. And then
only the mill industry can be regula-
ted and tbe handloom and spinning
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industry and Khadi industry will pro-
duce such lines that they are most
capable of doing. The mill industry
will produce goods that can be ex-
ported and that can cater to the needs
of a particular class of people who
wear fine and superfine cloth and so
on, In this way only this eternal con-
flict of the last number of years bet-
ween the mill industry and the hand-
loom industry will disappear. Other-
wise, this patching up will not do, and
I will have the chance to say again
that this Government is run by these
mill-owners, whether it is sugar,
textile or rubber or any other indus-
try, that the Government js always
looking to the interesw of the big peo.
ple and not the small people. I say
this again because in this case, where
they have gone beyond a certain limit
in producing cloth, why is it that
those who transgress the law are not
punished? There are many laws that
a poor man infringes. Do you let him
go scot-free and give him a reward in
another way? You don’t. It is only
the vested interests that you protect.

Mr. Deprty-Speaker: There does not
seem to have been a law, empowering
Government to impose any punish-
ment.

Shri Sarangadhar Das: Well, the law
should have been there. They don't
do it.

In the sugar debate I remember we
were told there was an ggreement
between the Govermment and the
sugar mill-owners that they cannot
gell beyond Rs. 28-8-0 per maund, but
later on it became known that there
was no written agreement. It was a
gentlemen’s agreement and the Sugar
Syndicste said that Rs. 28-8-0 was the
minimum price and they could not
prevent any mill from raising the
price beyond that, and that the maxi-
mum was not Rs, 28-8-0. So, in that
way, loopholes are kept by this Gov-
ernment so that the producers, the
big producers, the mill-owners, can
have the advantage, and anr time,
some loophole which is discovered,
then again something else is wrang
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which will result in another loophole

being discovered next year.

This is all I have to say, and mine
is the only constructive way in which
you can enforce patriotism on the mill-
owners as well as the people, and this
is the only way in which the mill-
industry and the handloom industry
and the Khadi industry can prosper in
this country. Otherwise there is no
hope.

Shri Eeolappan (Ponnani): I do not
agree with my friend Shri Gidwani.
I am not troubled on the score of de.
mocracy. Democracy consists in say-
ing what you please and in voting as
you are told. If there is going to be
a division on this Bill, you will see
how people vote.

1 agree with the Minister of Com-
merce and Industry that this is a very
simple measure. It only proposes to
levy a graded duty on dhoties pro-
duced in the mills in excess of the 60
per cent, they are allowed. From
that point of view it is simple. But if,
as the Statement of Objects and Rea-
gons says, it is in pursuance of the
decision to help the handloom indus-
try, then it is a very disappointing
one. This Bill waters down the pro-
mise that has been given to the hand-
loom industry. The problem that
faces us is not simply how to find a
market for the handloom products-—
that is easily solved,—but how to re-
suscitate and revitalise the handloom
industry which is already dying. It
is not simply a decent burial that it
deserves as the hon. Minister thinks,
Our problem is how to expand this
cottage industry and solve the problem
of unemployment.

It Is said that there are 29 lakhs of
handlooms in this country. Here is a
cottage industry which is capable of
considerable expansion and can pro-
vide work for a hundred lakh of
weavers or more. The handloom in-
dustry properly organised can give
work and food for 8 crores of people.
Viewed in that light, this measure is
a reactionary messure which amounta
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to a betrayal of the handloom indus-
try. I know the Industries Minister
is a friend of the mill industry and
the business concerns. He does not
beliave in cottage industry. He may
not be committed to the revival of the
cottage industry, but the Congress is.
I do not wish to say anything more on
that.

It was as a result of widespread
agitation in the country that the manu-
facture of dhoties by mills was restric-
ted. The demand from the State of
Madras was for the reservation of
dhoties and sarees to the handlooms.
The Minister did not see his way to
do that. That was the only way really
to revive the handloom industry. I
thig Bill is not intended as a going-
back on the original decision to res-
triect the mills to 60 per cent. of the
production of dhoties, I cannot under-
stand why there should be a graded
duty. The duty must be a computa-
tive one. It is immaterial whether
they produce 5§ per cent. or 50 per
cent. more. I shall make it a rupee
per yard.

I concede it is somewhat indecent
for well.fed people to discuss the
hunger of the less favoured, but I
want to remind the Minister that
hunger was responsible for all the re-
volutions in the waorld. It was hunger
that precipitated the French Revolu-
tion. A mob of hungry women
marched to the Parliament House,
The politicians made good their
escape. They, joined by their men,
marched on the Bastille and the fall
of Bastille was the inauguration of a
new era in Europe. The revolutionary
movement in the "hungry forties” of
the 18th century in Europe also had
its origin in hunger. The revolt of
the East against Western dominstion
was really due to hunger. And this
Government also may take a warning
from this. Unemployment is going to
be the rock on which this Government
will crash,

Shri K, K. Bazp: Will they make
good their escape?
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Shri Pocker Saheb (Malappuram):
In the first place, I would just remind
the House that I have got the greatest
respect for my colleagues in the
House, but it is high time that a con-
vention is established here that the
voting should correspond with the
speeches made, If the speeches made
here are taken into account, I do not
think this Bill can survive the debate.

4 P.M.

Coming to the Bill itself, I should
submit that it is the most ill-conceived
Bill. It is difficult to understand what
is really intended by this Bill. Is it
intended to help the handloom indus-
try? Certainly, it does not help the
handloom industry. Is it intended to
belp the consumers? No, it does not
help the consumers. If at all it helps
anybody, it helps the millowners
themselves, though it purports to im-
pose some kind of a levy on them.

This question of the mill versus the
handloom industry is a chronic one,
and it has come to a crisis now. If
you see the thousands of persons roam-
ing about the country, particularly in
the south, it is really a heartrending
sight, and our Government here do
not seem to tackle the problem
seriously. They are playing with the
problem, and with such a Bill as this
they seek to tackle it. As has been
characterised by an hon. Member on
the other side, this is nothing but an
eyewash.

If it is said that this Bill purports
to help the handloom industry, I ask,
how does it help the handloom indus-
try? When it is mentioned by some
hon. Members on this side of the
House--of course, it might be from a
Communist Member—that so many
hundreds of persons are dying of
starvation, on account of having been
thrown out of employment in the
handloom industry, the hon. Minister
meets it by saying that whatever
comes from the communalists. ...
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Dr, Rama Bao (Kakinada): Com-
munists.

Shri Pocker Saheb: I am sorry, I
meant the Communists. The hon.
Minister meets it by saying that what-
ever comes from the Communists is not
1rue, for he has no faith in their bona
fides. 1 certainly do not see eye to
eye with the Communists, and I too
am one of those who think that they
are wanting in bona fides in meny
matters, but when a Communist
speaks the truth, it does not cease to
be truth, simply because it comes from
a2 Communist. 1 do say that many
people who have been thrown out of
employment in the handloom industry
are dying of starvation. What have
the Government done to save the
lives of the many hundreds of people
who are roaming about in Malabar,
in Calicut and other places, where
gruel centres had to be started for
months, in order to save their lives?

The hon. Minister was saying that
no constructive suggestion has been
made. When a constructive sugges-
tion was made by no less a person
than that veteran administrator, the
Chief Minister of Madras, to exclude
the production of dhotis and saris
from the mills, and reserve them for
the handloom industry completely,
what action did the Central Govern-
ment take? They cared a twopence
{or that suggestion, and now it is being
said that no constructive suggestion
has been made. Why did they not ac-
cept that suggestion, particularly when
it came from the most responsible
person, from a veteran administrator,
who was in charge of the Commerce
and Industry portfolio, in the Centre,
some time back, and whom the hon,
Minister of Commerce and Industry
calls his erstwhile leader? 1If the
Government were serious, they ought
to have brought a Bill regerving the
dhotis and saris completely for the
handloom industry, and excluding
their production from the mills, The
attitude of Government shows that
the mill is their pet child, and what
treatment they are giving to the hand-
foom industry is only one of a step-
motherly character, and it is nothing
but an eyewash.
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Therefore, I Dppose this Bill.

Shri Veeraswamy (Mayuram—Re-
served—Sch. Castes): The intention
of this Bill is to impose a levey on the
production of dhotis over and above
the permissible quota fixed by an Act
of Parliament in January last. Now,
the hon. Minister wants to prevent the
mills from producing over and above
the limit fixed. and also to levy some
duty on the extra production. But
this is not going to help the hand-
loon weavers in any way, as the hon.
Minister has stated in the Statement
of Objects and Reasons. If he has
any desire to improve the lot of the
handloom weavers, he must have
brought in a Bill, reserving the pro-
duction of dhotis and coloured and
bordered saris, for the handloom,
industry.

The Chief Minister of Madras State,
Mr. C. Rajagopalachari has been
demanding from the Central Govern-
ment for the past one and a half years,
the complete reservation of the pro-
duction of dhotis and coloured and
bordered saris, but the Central. Gov-
ernment have been very indifferent to
that just demand. There is a feeling
in the south, that the Central Gov-
ernment have not been aympathetic
towards the people of the south, who
are suffering. You know that there
are lakhs of people, both in the
Madras and Andhra States, who are
engaged in the handloom industry. In
Tamil Nad alone, there are 38 lakhs
of people, who are entirely dependent,
in one way or the other, on the hand-
loom industry. But since the last
four years, they have been thrown out
of employment, because of the un-
healthy attitude of the Central Gov-
ernment. Thousands of families of
the handloom weavers have been
broken, and thousands of people have
become regular beggars, and they are
roaming about from one corner of the
State to another, begging from door to
door, even for a handful of food. The
hon. Minister of Commerce and Indus-
try, who hails from the south, knows
very well the plight of the handloom
weavers, and surely he must have
taken some radical steps %0 redreas
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the grievances of the handloom weav-
ers. Instead of doing that, he has been
strengthening the hands of the mill-
owners, not only by this Bill, but also
by the other Bill that has already
been Passed.

If the hon. Minister sincerely and
honestly wants to redress the griev-
ances of the handloom weavers
throughout the country, he must tear
this Bill into pieces, and come for-
ward with a fresh Bill, reserving com-
pletely the production of dhotis and
saris to the handloom industry, and
preventing the mills from producing
any kind of dhotis and saris, coloured
or bordered. Let the mills produce
fine or superfine cloth for the rich
people who are in a position, to pur-
chase any kind of thing that they
need, by paying a very exorbitant
price. But the poor people need
things at a cheaper price. I am sure,
if the handloom weavers are given
employment, they will produce cloth
which will satisfy the needs of the
poor people. I dare say once again,
that if the handloom weavers in the
south are given employment, they
would produce quantity of cloth we
require. We have already begun to
boycott mill-made cloth in the south,
and two years ago, we, of the Dravi-
dian Federation, picketed the mill-
made cloth shops. That is a very well-
known thing, to the hon. Members
who are coming from the south.

So if the Central Government are
going on like this and if they are in-
different to the sufferings of the south,
I warn them that sometime or other
the fight that has been going on for
the past 15 years for complete seces-
sion of the south from the north will
get a momentum and that will decide
this issue,

Mr, Deputy-Speaker: Dr. Rama
Rao. After he finishes, I will call the
hon. Minister.

Dr. Rama Rao: Mr. Deputy Speaker,
Sir, the discussion in the House has
made one thing very clear, that the
hon. Members are alive or conscious
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to the condition of unemployment and
starvation and the critical situation
amongst the handloom weavers. I
do pot think the hon. Minister is
equally conscious of the acuteness of
the situation. He knows the position.
But the situation worsening from day
to day is really patheticc. Because all
the sections of the House, irrespective
of parties, attack the policy of the
Government, the hon. Minister lets off
his steam against the unfortunate
Communist Party. 1 do not know
what we on this side of the House
said which was not said on the other
side yesterday.

One thing I want to make clear.
Probably the Minister does not know
that a certain person in Bhimavaram
(in West Godavarl district) committed
suicide. He had left a letter behind—
he did not send the letter to Mr.
Gopala Rao. But after his death, the
letter was found. It was addressed
to Mr. C. Rajagopalachari. ‘1 do not
Enow whether it was sent to him after-
wards or not. He wrote that letter
after days of starvation saying that
he was dying because the Government
was not helping the handloom indus-
try.

Secondly, of course, I do not mind
all the compliments he paid us. They
come from everywhere—irom Syngh-
man Ree to MacArthy and the British
Government.

An Hon. Member: A symposium.

Dr. RBoma Rao: Leaving that alone,
1 am astounded at his statement that
the handloom weavers do not want to
work. Probably he does not mean it.
He said that they were previously
making money out of the gquota per-
mits. It is partly true. But to say
that they do not want to work is
most astounding and adding insult to
injury. People are ready to work and
we all know—you know particularly—
they work for 10, 12 or 14 hours a
day without a living wage. Facing
starvation they are prepared to work;
and what they want is work and @
living wage. Of course, they can have
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plenty of yarn. but without a living
wage they have to work.

Before I conclude, I would just
quote a prominent Congressman,
Pandit Sunderlal. He referred to the
Banarsi industry.

Shri T. B. Vittal Rao {(Khammam):
Is he a Congressman?

Dr. RBama Rao: A Congressman. I
would just read it:

“Industries which successfully
stood the shock of foreign rule for
over a century are now in dahger-
of becoming extinct”.

And he talks about starvation and all
that. I do not, therefore, need to con-
vince the Members—and it is impos-
sible to convince the Minister—that
there is starvation among handloom
workers. Therefore, I suggest, Sir,
that this is a serious problem. It is
not a problem for a month or two or
a year or two. He has to face this for
a number of years. There are con-
flicting interests-—the millowners, mill
workers, consumers’ and the hand-
loom weavers. Therefore, we must
have some compromise. Some people
must have to pay more so that nearly
a crore of people won't starve and
won't die. I saw recently some fami-
lies. I saw starvation in their face.
It is pathetic. Some of them come to
me for medical consultation, and in the
usual routine, like a medical man, I
say ‘Take good food—eggs, milk, fruit’.
But where are egags and milk? They
do not have even ‘kanjee’, Sir. So the
position is very serious.

The first thing Government must
do is to come to a sort of compromise
between the various interests. Dhoties
and bordered and coloured sarees
must be reserved for the handloom,
And I want the Minister to think in
terms of supplying yatn at cheap
rates to the handloom weaver. Any
amount of money you supply is of no
ugse. Even if you give 10 crores of
rupees to the handlooms, it won't do
any good.

I am finishing, Sir. They must look
afeer the supply of yarn. The wily
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capitalists may not supply them with

yarn at cheap rates. Therefore, the

Government must think and devige

some means of supplying yarn at

cheap rates, and the Government

should buy all their requirements from.

handloom cloth.

Shri Dhulekar (Jhansi Distt.—
South): I want to speak for a few
minutes. I wish to support the Bill.

Mr. Deputy-Speaker: I cannot allow
it.

Shrl Dhulekar: I won't take much.
time—not more than five minutes.

Mr. Deputy-Speaker: The hon. Mem--
ber will kindly resume his seat. I
did not allow any hon. Member to
speak for more than five minutes.
Therefore, that is no concession in my
favour. Already I allowed so many:
persons to speak in the Third Reading..
I took the time much against the deci-
sion of the Advisory Committee.
There is the other Bill pending. Of
course, some people wanted to speak
yesterday. Mr, Rajabhoj went away in
a huff. He would also like to speak..

Shri Dhulekar rose—

Mr. Deputy-Speaker: All right. Mr.
Rajabhoj.

wt aYo gwo Trwwtw (WrEgT—
foa—uagfaa afaat) : et
T, § T X T FFAAAT AN
a1, R O & 09 A af) amar g,
# erve ffrex qrge & 9 e
wga f fe 7 o sidizgedt o
W A WA § WILTW | wIW
TR AR ST T wA O €
qw T ¢ e W gAY NE e g
7Y | ag N At & e F AT
g ¥ wiw AT & e N A
WO EF AT R 1 T ATAw AR
¥ OEET AEE ¢ I/ femm
i g s s ggaar )
TR®) 0@ qT oY WL § [ JE
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Shrl Dhulekar: Sir, ] am grateful to
you for giving me a few minutes time

Mr. Deputy-Speaker: The only diffi-
<culty that I feel is that hon. Members
come once in a blue moon and as soon
as they come they want to catch my
eye. 1 find it very difficult.

Shri Dhulekar: 1 only want to clari-
fy the atmosphere that has been made
very tense and thick on account of
several arguments that have been
brought in, although I would say that
they are not relevant at this stage.
The point ‘is very clear that all sec-
tions of this House have supported the
proposition that it is very necessary
that the handloom industry should be
supported, and that the handloom
industry can only be supported
by giving it some protection, Now,
the Opposition benches supported
the opinion of Sbri Rajagopala-
chari that all the dhoti quota
of this country should be handed over
to the handloom industry.
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An Hon, Member: But the Congress
benches would not support it.

(Additional Excise Duty)
Bill

Shri Dhulekar: If we consider that
proposition, everbody will agree that
a full stop cannot be put upon the
manufacture of dhoties all over the
country and therefore a beginning has
to be made. Now, we began with
60 per cent. and we levied a duty
and also sald that there should be a
quota which will be 60 per cent,

Now, 1 put this very straight ques-
tion. What is the objection? You
want 100 per cent.; 1 give you 60 per
cent. as a beginning. Let the hand-
loomn induatry take over charge of a
sope percentage of the dhoties of
India and later a 75 per cent. Qquota
will be given to them. Sir, fAirst of
all we passed the Khadi and other
Handloom Industries Development
(Additional Excise Duty on Cloth)
Act, 1953, (XII 1853). Now, what is
the logical conclusion? The logical
conclusion is that that if any mills do
not accept the request made by the
Indian people that they should help
the handloom industry by restricting
themselves only to a certain percent-
age, what should the Government or
the hon. Minister do? Some people
say that people should be sent to jail
and they should be punished. 1 say
that it is civil law and you are not
making an Indian Penal Code. Mills
and Companies are not Individuals
that particular persons can be punish-
ed. Now, for argument’'s sake, I put
this question. How to punish them?
Here it is suggested that we have to
fix a quota by taking the average for
the last year. The average cannot be
a definite quantity because things are
produced from day to day and certain
calculations have to be made. There-
fore the mills cannot say that they
will have only 2 lakhs or 3 lakhs of
dhoties. That average is indefinite.
We have also %0 make a provision as
to what should be done if they made
a certain percentage above the fixed
one, Some people will say punish
them. 1 say that they have been
punished in this very proper manner
that their error will be condoned %o a
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particular extent and if they do com-
mit that error to a larger extent, then
they will have to pay 2 annas, then 3
annas, then 5 annas and then B annas
per yard This' is the penalty they
have to pay.

Most of my hon. friends have read
into this Bill a help to the mill-
owners. I, Sir, for one, cannot read
that meaning into this Bill at all.
What do they want? They want that
after passing that Ordinance we should
keep mum; we should say that it
should be 60 per cent. Suppose it is
more than that; what should be done?
So, I would say, whatever possible bas
been done and a provision has been
made,

Now, people talk of unemployment,
want of handloom industries in
Rajasthan, in Uttar Pradesh and all
that., I do not join issue with them
that the handloom industries are not
In a bad condition. I do not say that
you should not organise co-operative
societies all over India and help the
handloom industry. I do not say that
they should not do it and the hon.
Minister of Commerce also does not
say that. 1 say that every effort will
be made to organise co-operative
societies for having handloom indus-
tries all over India and within a year
or six months we shall have a net-
work of handloom industries all over
the country. I say, Sir, that that
point may be germane to this, but to
say that because handloom iIndustries
have not been started, therefore, this
Bill should be thrown out, I cannot
support.

With these few words, Sir, I support
the Bill

Shei T. T. Krishnamacharl: 1
thought, that after apeaking for about
50 minutes—with digressions, un-
doubtedly—I had explained the posi-
tion in regard to this Bill. But I am
sorry to see that I have not made my-
self clear sgain. May I re-state the
position, Sir?
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In November 1952, in order to help
the handloom industry and in res-
ponse to a demand that came, parti-
cularly from the South, Government
by the power vested in them under
the Textile Control Order limited the
production of dhoties by mills to 69
per cent. of what they produced dur-
ing the peak period. That order was
in operation practically from January.
The over-sll result was that we were
able to restrict the production of
dhoties to 60 per cent. It came to
29,000 bales a month which was less
than 60 per cent. of the production
during the peak period and about 64
per cent. of the normal period. The
result of it was that the price of mill-
made dhoties went up. It went uptc
40 per cent. in the case of superfine
and 15 to 30 per cent. in the case of
medium and fine. That was the cul-
mination that was desired by restric-
tion of production. If production is
restricted, naturally the price of that
commodity goes up.

An Hon, Member: Who is benefited?

Shrl T. T. Krlshnamacharl: 1 will
come to that. Then the price went
up. As a result of the prices going
up, the handloom industry in South
India did benefit to some extent.
It may be that it did not get the
amount of satisfaction that was neces-
sary for the handloom weaver, but
there is no denying that he has bene-
fited because the consumption of mill-
made dhoties in Madras had come
down by 80 per cent.—that was what 1
said yesterday. But, Sir, the prices of
mill-made dhoties inOrissa, in Bengal.
in Bihar, in Uttar Pradesh, in Rajas-
than and in the Punjab went up, and
so the Governments of various States
did not react very favourably because
the problem of dhoti—handloom weav-
ing-—~was not one that was very pro-
minently before them. They had the
problem of handloom weavers and
undoubtedly, every State has it, but
it is not so much a questionof dhoties
and saris for them, and, therefore,—
1 am not disclosing any secret which
ought not to be disclased--—the Gov-
ernments of Bangal, Orissa, Bihar and
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U.P. did not like this measure and
-did protest against the restriction.
“They said “You must make an excep-
tion in our favour”. Having agreed to
a policy which had to benefit the hand-
loom industry-~this tountry being one
and we can only legislate for the en-
‘tire country—Government had to
stick to their views. My hon. friend
-on this side from U.P, who is a very
mnild and meek man, did get excited
and angry with me. [ did not follow
all that he said, but I felt that he
was completely displeased because he
thought that this was a retrograde
mehsure.

Babu Ramnarayan Singh: Certainly.

Shri T. T. XKrishnamacharl: Shri
‘Ramnarayan Singh is an old friend
and also an obstinate friend who will
never change. The point really is
that he did not understand that 1
have to face his Government. His
Government is a popularly elected gov-
ernment and has probably a right
equal to the right that he possesses
over me to tell me “You are wrong”
and the Government has said it in
80 many words. My position is an
unfortunate one. I might belive, as
Shri Kelappan says, in large scale
industries; I might not believe in small
scale industries. I might have read
about the ¥French Revolution as he has
read, a little more or a little less, and
1 know the philisophy of hunger. 1
do not mind confessing here that I
came here at 10 minutes to 2 as I
thought the guestion hour would be
gone through quickly and this Bill will
also be disposed of and I could and
so I have not had my lunch before I
<came. So I do know the philosophy
of hunger very well—the handloom
weaver goes without food for a whole
day and I go without my lunch or
cofiee, these do not matter much—and
we all know the same philosophy and
pelieve in it, but then belief and prac-
tice have got to be synthesised in re-
lation to the circumstances that pre-
vail. Here is Orissa from which Shri
Sarangdhar Das comes and in his pro-
vinee, my hon. friend and predeces-
sor told me that he cannot go into the
villages because the prices of dhoties
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have gone up by 40 per cent. and peo-
ple complain. It is a grim fact and
1 do realise that the prices have gone
up because we have had a restriction
and it was intended that the price of
mill-made dhoti should go up so that
the handloom weaver, whose cost of
production is high because the indus-
try is labour intensive, cannot sell his

‘goods. That is what happens when

we try to seek a short«cut remedy and
to achieve quick results, and somebody
does suffer—it is a fact—and the same
is the case in Bengal. It is not that
my friend, the Chief Minister, wanted
to disobey any law but he had to face
the problem of his people having to
pay 30 to 40 per cent. more for their
dhoties. This was the problem right
at his doors. In practically the same
way, Shri C. Rajagopalachariar had
the question ofthehungry handloom
weaver right at his doors. The pro-
blems vary from State to State. The
problem which a Chief Minister of one
State has to face is none the less in.
tensive, though it differs from the pro-
blem in another State. That is why we
thought of putting an additional check
on these mills by saying that if there
is any deviation, that deviation will
be limited by the force of circumstances
and the penal levy. Then the idea
that the mill-owner can make money
by zelling in black-market, as my hon.
friend said, will not carry him far. If
he makes money by selling a portion
of it at black-market prices he will
have to pay us a portion of his profit
and there is some check. The powers
that the Government possesses under
the Textile Control Order still remain.
Those powers have got to be tested.
We can prosecute. Tomorrow I can
reduce the percentage to 50 and I
don’t have to come to Parliament for
it. though ultimately for every action
of mine I am responsible to the Mem-
bers of Parliament. We are demo-
cratic body notwithstanding the fact
that my friend over there, who looks
at it from a8 warped angle naturally
because of circumstances, iIn which he
is found, thinka it is not democratic.
Therefore, if 1 want to reduce it to
80 per cent, I could. reduce it under
the powers vested in me by the
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Textile Control Order if my hon.
friend from UJP. wants to reduce
the percentage and if he could
convince the Chief Minister and Minis-
ters in UP. that that is proper, I am
prepared to reduce it, if necessary to
50 per cent. So far as this measure
is concerned, it will only affect when
the mills manufacture beyond 60
per cent. But I have got other powers
which I could exercise. 1 can, for
instance, stop the supply of cotton to
a mill which misbehaves. If I do that,
what happens? Let me tell you
an instance. There was a mill—
Raj Kumar Mill in Indore-—-
which misbehaved for a different
reason and I had to stop supply of
cotton to it. But what happened?
2,500 labourers were thrown out and
I had to eat the humble pie and to
give the mill, cotton again. It is not
a question of punishing the mill-
owner, but it is a question of punigh.
ing the labour.

Shri S. S. More: Csn you not punish
the owner or the manager?

Shri T. T. Erlshnamachari: I can do
very much more than Shri More thinks
of if 1 have the power. Shri More is
a lawyer and a very profound one in
that he knows the Constitution and
he knows also that I am fettered by
the Constitution in rgeard to my free
movement. To come back to this Bill,
this is not a support to any mill-owner.
It does not help the capitalist. You
may say that it does not help the
handloom weaver anything more than
what the Order of November 1852 has
done. It is true. This does more or
less crystallise the position of my
Order of November 1952 in that I
have compelled the mills to stick to
60 per cent. and for marginal adjust-
ments they will have to pay penalty.
If the mills, however, go beyond the
limits of penalty, I can take other
measures. It may be by cutting down
the supply of cotton to them. There
are other methods also to which I can
take action.

Bhr! Kelappan: Why can you not
make the duty prohibitive?
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Shri T. T. Erishnamachari: I can
make it 8o, but Shri Kelappan is look-
ing at the problem from one point of
view only, namely, the handloom
weaver's point of view. He does
not appreciate that it means
that we would then punish the
consumer, That is why in spite of my
ideological differences with a person
like Shri Hiren Mukerjee, 1 do realise:
the words uttered by him, “We are
suffering fromy illusions and we feel
that thoee illusions will be realised by
sbort cuts” He is right and I cannot
but acknowledge that, but the whole
trouble is that the world is so diff-
erent, economic factors are so varied
and problems vary from State to
State, so much so even Providence
fails sometimes, to find a remedy °
suitable to all. 1 am afraid. 1 will
give this sssurance to hon. Members
if they have any misconception on
this. This is not sliding down from
the position taken in November 1852;
on the other hand it is strengthening
that position. If I find that the posi-
tion is really deteriorating, let me give
the assurance to hon. Members in all
solemnity that I have other powers to
compel the mills to see that they do
not transgress the stipulated limits.
If 1 want more powers, I will come
and tell the hon. Members that I want
more powers. But for God's sake let
them not misunderstand the position.
There iz no need for alarm even
though the position of the handloom
weaver is bad. Mr. Kelappan is not
right in saying that I have got an in-
human heart. It is not a stony heart,
and I wisb to say it is as soft as he
possesses. There is no use his accus-
ing me. I know Mr. Kelappan would
not say or use a language which Is.
improvised for the time being as my
friend Mr. Gidwani did as what he
said that it is a patent abuse and
nothing else. Yes; he stated something:
about vanaspathi as if he is the only
person to have the right to be patri-
otic. But I am sosry, Sir, that being
psychopathological is not patriotic. 1
do not want to exchange any more
words with him, Sir. Finally, I give
thls assurance to hon. Members. Let
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them not have any doubt about it: the
position of the handloom weaver will
not deteriorate by this measure and
we hope that it will be strengthened.
If it does deteriorate, I shall come and
tell the Members that it has deteriora-
ted and then we must seek other re-
medies to strengthen the position. But
then Jet them understand that in
strengthening the position of the hand-
loom weaver by means of this restric-
tion we cannot escape the inescapable;
that is all such measures raise the
price of mill dhoties to weavers in
very many areas where mill dhoties
are used.

Mr. Deputy-Speaker: The question
is:

“That the Bill be passed”.
The motion was adopted.

INDUSTRIAL DISPUTES (AMEND-
MENT) BILL, 1953

Mr. Deputy-Speaker: The House
will now take up the clause by clause
consideration of the Industrial Dis-
putes (Amendment)” Bill.

Clause 2.~~(Amendment of section 2)

Shrl K. K. Desai (Halar): I beg to
move:

In page 1, line 12,—

omit “paid or”

In page 1, line 24,—

omit “paid or"

Shri K. P. Tripathl (Darrang): 1
beg to move:

In page 2,~

(i) in line 3, for ‘“uninterrupted
service” substitute "uninterrupted em-
ployment which has not been earlier
terminated expressly by the em-
ployer”; snd

(ii) omit lines 4 to 7.

Shri A. N. Vidyalankar (Jullundur):
I beg to move:

In page 2, line 8,—

for “‘uninterrupted service” substi-
tute “uninterrupted employment".
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Shri 8. 8. More (Sholapur): I beg
to move:

In page 2,—
for lines 3 to 7 substitute—

“(eee) ‘continuous service' means
uninterrupted service, and in-
cludes service which may be in-
terrupted merely on account of
sickness, or accident, or such

. absence on account of family
event as may be prescribed, or
military service, or the exercise of
civil rights and duties, or changes
in the management of the under-
taking, or intermittent involun-
tary unemployment it the
duration of the unemploy-
ment does not exceed a pres.
cribed limit and if the person
concerned resumes employment,
or pregnancy and confilnement if
her absence does not exceed a
prescribed period.”

Shri T. B. Vittal Rao (Khammam):
I beg to move:

In page 2, line 8,—

after “illegal” insert “or lock-out,
or closure, or lay off”

Shrl A. N. Vidyalankar: I beg to
move;

In page 2, line 6,—

after “illegal" insert “or lay-off,
lock-out or closure, or due to unavoid-
able climatic reasons”

Shrl D. C. S8harma (Hoshiarpur): I
beg to move:

In page 2, line 6,—

after “illegal” insert “or lock-out or
lay off”

8hrl N. Sreekantan Nalr (Quilon.
cum Mavelikkara): I beg to move:

In page 2, line 11,—
after “expressions” add “including
lock-out”

Shri K. K. Desal: I beg to move:
In page 2, line 14—

omit “similar”
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Shri S. 8. More: | beg to move:
In page 2, line 14,—

omit “similar”

Shril T. B. Viital Rao: I beg to move:

In page 2, lines 16 and 17,—

omit “and who has not been retren-
ched”

Shri 8. 8. More: I beg to move:

In page 2, line 17,—

after “retrenched” add “for wvalid
and proper reasons’

Shrt Bhagwat Jha (Purnea cum
Santal Parganas): I beg to move:

In page 2,—

omit lines 18 to 24,

Shri A. N. Vidyalankar: 1 beg to
move.

In the amendment proposed by Shri
V. V. Giri printed as No. 27, in list
‘No. 2—

in the second proviso to the Expla-
‘nation—

for “for that part of the day” substi-
tute “for the whole day".

Shri K. P. Tripathk: 1 beg to move:
In page 2, line 21,

after “and” insert “is refused work,
*orﬂ

Shrl N. Sreekantan Nair: 1 beg to
move;

In page 2, line 31,—

after “workman” insert “before the
:age of superannuation”

Shri 8. S. More: I beg to move;
(i) In page 2, line 33,—
before “age” insert “prescribed"”.
(ii) In page 2, line 35,—

after “behalf” add *“and If the
-<worker is found to be physically un-
fit to carry on his work with his
asual efficiency”
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Shrl A. N. Vidyalankar: 1 beg to
move:

In the amendment proposed by Shri
V. V. Giri printed as No. 29 in the list
No. 2—

L}

«in part (ii), after “ill health” add—
“of not less than six months'

duration, and certified by the Civil
Surgeon”.

Shrf Bansal (Jhajjar-Rewari): 1
beg to move:

In page 2,—
after line 35 add—

“(¢) termination of the service
of a workman on the ground of
continued ill health,’

(d) completion of service at the
end of a specified period of en-
gagement.”

Shri V. Missir (Gaya North): I beg
to move:

In page 3, line 4,—

omit ‘‘or provident fund.

Mr. Deputy-Speaker: Amendments
moved:

In page 1, line 12,—

omit “paid or",

In page 1, line 24,—

omit “paid or”.

In page 2,—

(i) in line 3, for ‘“uninterrupted
service” substitute “uninterrupted em-
ployment which has not been earlier

terminated expressly by the em-
ployer®,

(1i) omit lines 4 to T

In page 2, line 3,—

for *“uninterrupted service" subsli-
tute ‘‘uninterrupted employment”.

In page 2,—

for lines 3 to 7 substitute—

“(eee) ‘continuous service' means
uninterrupted service, and in-
cludes service which may be in-
terrupted merely on account of
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sickness, or accident, or such
absence on account of family
events as may be prescribed, or
military service, or the exercise of
civil rights and duties, or changes
in the management of the under-
taking, or intermittent involun-
tary unemployment if the dura-
tion of the wunemployment does
not exceed a prescribed limit and
if the person concerned presumes
empldyment or pregnancy and
confinement if her absence does
not exceed a prescribed period."

In page 2, line 6,—

after "{llegal" insert "or lock-ou:.
or closure, or lay off".
In page 2, line 6,—

after ‘'illegal" insert '"or lay-off,
lock-out or closure, or due to un-
avoidable climatic reasons".

In page 2, line 6,—

after “illegal” inszert "“or lock-out or
lay oft™. .

In page 2, line 11,—

after '‘expressions" add “including
lock-out”.

In page 2, line 14,—

omit "similar".

In page 2, lines 16 and 17,—
omit “and who has not been re-
trenched".

In page 2, line 17,—

after "retrenched"” add ‘for wvalid
and proper reasons".

In page 2.'—
omit lines 18 to 24.

In the amendment proposed by Shri
V. V. Giri printed as No. 27, in list
No. 2—

in the second proviso to the Expla-
nation—

for “for that part of the day" sub-
stilute "for the whole day”.

542 P. S. D.
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In page 2, line 21,

after "and" insert "“is refused work,
or". .

In page 2, line 31,—

after “workman" insert “before the
age of superannuation”,

In page 2, line 32,—
before “age" insert “prescribed”.

In page 2, line 35,—

after “behalf” add "“and if the
worker is found to be physically un-
fit to carry on his work with his usual
efficiency".

In the amendment proposed by Shri
V. V. Giri printed as No. 28 in the list
No. 2— !

in part (il), after “ill health" add--

“of not less than six months’
duration, and certifled by the
Civil Surgeon".

In page 2,—
after line 35 add—

““(¢) termination of the service
of a workman on the gruund of
continued ill health,

(d) completion of service at the
end of a specified period of en-
gagement."

In page 3, line 4,—
omit “or provident fund".

I will call upon the hon. Minister
first to speak in relation to his amend-
ments. Hon. Members will speak on
the clause and on all the amendments
that have been moved—not only on
their own amendments but on other
amendments also under this clause—
so that once for all the debate would
go along. I would not give them an-
other chance even in respect of their
own amendments in this clause.
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The Minister of Lahour (8hrl V. V. Mr. Deputy-Speaker: Amendments
Giri): My amendment No. 27 is self- moved:
explanatory. 1 beg to move: In pege 2—
In paje 2,— . .
for lines 18 to 24, substitute: ‘:fm- lines 18 to 24, substitute:
“Explanation.—Every work- * “Explanation.—Every work-

man whose name is borne on the
muster rolls of the industrial es-
tablishment and who presents
himself for work at the establish-
ment at the time appointed for the
purpose during normal working
hours on any day and is not given
employment by the employer within
two hours of his so presenting
himself shall be deemed to have
been laid-off for that day within
the meaning of this clause:

Provided that if the workman,
instead of being given employment
at the commencement of any
shift for any day is asked to pre-
sent himself for the purpose dur-
ing the second half of the shift
for the day and is given employ-
ment, then he shall be deem-
ed to have been laid-off only for
one half of that day;

Provided further that if he fs
not given any such employment
even after so presenting himself,
he shall not be deemed to have
been laid-off for the second half
of the shift for the day and shall
be entitled to full basic wages
and dearness allowance for that
part of the day.”

man whose name is borne on the
muster rolls of the industrial es-
tablishment and who presents
himself for work .at the establish-
ment at the time appointad for
the purpose during normal work-
ing hours on any day and Is not
given employment by the employ-
er within two hours of his so pre-
senting himself shall be deemed
to have been laid-off for that
day within the meaning of this
clause:

Provided that if the workman,

instead of being given employ-
ment at the commencement of
any shift for any day s
asked to present himself for
the purpose during the second
half of the shift for the
day and is given employment,
then he shall be deemed to have
been laid-off only for one half of
that day;

Provided further that if he f{s
not given any such employment
even after so presenting himself,
he shall not be deemed to have
been laid.off for the second half
of the shift for the day and shall
be entitled to full basic wages

and dearness allowance for that

This amendment, Sir, is intended part of the day.”

to enable full .work being glven in
the second half of the shift. I do not In page 2,—
want to make a speech: it is so clear.

I also beg to move:
In page 2,—

(i) in line 35, add at the end
“or"; ﬂnd

(i) after line 35 add—

“(¢) termination of the service

of a workman on the ground of
continued il] health”,

1 have nothing to say on this
amendment.

(i) in line 35, add at the end
“or", and

(ii) after line 35 add—

“(c) termination of the service
of a workman on the ground of
continued ill health.”

Shri K. K, Desal: Sir, I have moved
three amendments. My amend-
ment No. 21 seeks to omit the words
“paid or” from sub-clause (i} (aa).
Similarly I want to omit these words
from line 24.
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If ‘paid or’ is retained in the clause
1 &m afraid it may so happen that in
certain periods the wages paid may
have been less. This Bill 1s meant to
meet an emergency which may arise
.in future. The amendments which I
have moved are very clear and I hope
the hon, Minister will accept them,

The third amendment which I have
moved seeks to omit the words “simi-
lar” from line 14. This is also impor-
tant, because if the word similar is not
deleted, the worker js likely to suffer.
There are so many cases in which
‘a lay-off takes place for reasons be-
yond the control of the worker., For
example, there are heavy rains and a
‘particular department is flooded and
it is closed down. The worker pre-
senfs himself at the mill gate, but
he is not able to work because there
is fooding in the department. In
such cases the worker should be paid,
because he is absenting not on his
own volition, but for reasons beyond
his control. As a matter of fact he
presented hlmsedf at the milll but
was not given work I think the in-
tention of the Bill would be better
served if this amendment also is ac-
cepted by the hon. Minister.

{PANDIT THAXUR DAs BHARGAVA in
the Chair)

Shri Bansal: Sir, with regard to the
amendment No. 27 moved by the hon.
Minister I would just like to ask
him if this is in keeping with the
Fourteen Point Agreement. As I will
point out later on while discussing
other amendments, it s not proper
to make drastic changes in any tri-
partite agreement that might have
been arrived at. I am not able to
understand quite clearly whether this
amendment No. 27 does not violate
the spirit of that agreement. If the
hon, Minister thinks that it {s in con-
formity with that agreement and is
merely of an explanatory nature, 1
would support this amendment.

I support his amendment No. 29
and along with that my amendment
No. 73 which 1 have moved. The first
part of my amendment is the same
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as that moved by the hon. Minister.
The second part of my amendment
reads!

“completion of service at the
end of a specified period of en-
gagement”.

Now, Sir, this clause reads thus:

“ ‘retrenchment’ means the ter-
mination by the employer of the
service of a workman for any
reason whatsoever, otherwise
than as a punishment inflicted by
way of disciplinary action, but
does not include—

{a) voluntary retirement of the
workman; or

(b) retirement of the work-
man on reachlng the age of super-
annuation if the contract of em-
ployment Tbetween the employer
and the workmar concerned con-
tains a stipulation in that behalf."

According to the amendment of
the hon. Minister sub-clause (¢} which
is sought to be added would read
‘thus: ’

*“(c) termination of the service
of the workman on the ground
of continued ill-health”.

According to my amendment (d)
would read thus:

“(d) completion of service at
the end of a specified period of
engagement.'”

The reason for my moving this
amendment is this. In a number of
concerns young people offer themselves
for jobs either as apprentices or for
contract jobs to start with. Again
there might be small or big concerns
which -might have in hand a piece
of job which might come to an end
within a period of six months, a year

or two years and the person concern-

ed may be employed for that specified
period. If that is the case then I do
not think termination of service at
the end of that specified period should
be treated as retrenchment. That is a
simple amendment that I want 1o
move.
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5 pM.

I have not been able to follow any
of the amendments moved by my
friend Shri Khandubhai Desai. He
wants the deletion of the words “paid
or". I read the clause which says
that ‘average pay’ means the average
of the wages -paid or payable to a
workman, Now, if the words ‘“paid
or” are removed it will mean pay-
able to a workman. I do not see
what difference it will actually make.
Now two options are heing glven
namely wages pald or payable—
whichever is higher, in my opinion—
and therefore it is to the advantage
of the worker. I think that Is the in-
terpretation which will be borne out
by any court, Therefore I think that
these words should remain. But if
the House 15 of opinion that my in-
terpretation is wrong and if the Min-
ister accepts the amendment of Shri
Khandubhal Desai I will not oppose
it,

But I do oppose his other amend-
ment for the deletion of the word
“similar”. Because in that case this
will become a very omnibus and wide
clause and I am not able to envlsage
the possibilities, Here agaln I would
like to know—Shri Khandubhai Desai
was a party to that fourteen point
agreement—if this will not be going
absolutely against the spirit of that
agreement.

Shri K. K. Desal: It was a general
agreement to pay lay-off.

Shri T. B. Vittal Rao: Sir, the four-
teen point agreement has been refer-
red to by Mr. Bansal. We would like
to have a copy of it. Otherwise, if the
Minister goes on referring to it we
would be in a difficult position.

Mr. Chalrman: He should have seen
the agreement before he came to the
House. It was not an &agreement to
which Parliament is a party; {t was
between employers, employees and
Government.

Shri Kasllwal (Kotah-Jhalawar):
Coples of it are available in the Li-
brary.
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Mr. Chairman: He should have
made himself acquainted with it.

Shri S. S. More: May I make a sub-
mission? Some of the reports of the
tripaktite conferences have Meen cir-
culated already. But the latest report
in which this particular matter |is
supposed to be embodied bas not been
circulated. Since the previous docu-
ments have all been circulated I think
we would not be wrong if we ex-
pect this particular document also o
be circulated.

Shrl V., V., Girl: 1t was placed on
the Table of the House.

Shrl S. S. More; But the previous
documents have been circulated to
every one of the Members,

Mr. Chairman; This Was placed on
the Table of the House.

Shri S. S. More: I do not know whe-
ther the Government is out for gen-
uine economy. But if the previous
documents were circulated, this one
which is in line with the previous
documents should also be circulated
to us. Of course we know that when
it is laid on the Table we can go to
the Library and see. But the report
of 1952 for instance, a big wvolume,
was circulated. So I do not know why
this has not .been circulated unless
we take it as the intention of the
Government to embark on economy
meesures.,

Mr. Chairman: It Is rather too late.
For instance jt happened yesterday
when papers were belng laid on the
Table and some Members said that
they should be clrculated, and they
were circulated. Now it Is too late.

Shrl Bansal: Sir, on a point of in~
formation, My hon. friend from that
side said that I have referred to the
fourteen point agreement. It was not
I who quoted it for the first time.
The hon. Minister made a detailed
reference to them the other day.

Mr. (Xaalrman: It makes no differ-
ence,
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Shri 8, 8, More: Sir, I have moved
¢ertain amendments (Nos. 64, 66, 67,
70 and 71). I seek your permission to
speak on clause 2.

Mr. Chairman: Certainly.

Shri 8, 8. More; 1 will indicate the
Purpose of every one of my amend-
ments. but before that I should like
to make & few observations regarding
amendment No. 27 which has been
moved by the hon. Minister. In the
Bill as it has been introduced the Ex-
planation provides that the worker
concerned will have o present himse!f
at a particular time for the purpose
0of seeking employment and if he is
not engaged or given any employ-
ment on that presentation then he
shall be deemed to have been laid off.
Now according to the amendment of
the hon. Minister the worker will have
to present himself twice, first at the
beginning of the first half of the shift
and over and above that, if he is not
given any employment, he will have
to repeat his performance and pre-
sent himself during the second half of
the shift,

I think this is imposing an addition-
al burden, making the concession
more onerous than it should be I
should like to take a case, At the be-
ginning of the day the worker presents
himself at the door of an employer
and the employer tells him “Well, for
ene week there is no chance of your
being engafed”. But in spite of such
a categorical reply by the employer,

according to the origlnal clause and
worse still according to the latest
amendment, the poor, unfortunate,
half-starving employee will have to
walk the distance and perform a sort
of ritual and present himself at the
‘mnsympathetic doors of the hard-
hearted employer...

gorl K. K. Desal: Would you see
the last two lines of the amendment?

An Hon. Memhber: Your amendment?

Shrl K. K. Desal: The same amend-
ment,

Shrl 8. 8. More: He is referring to
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this:

“Provided further that if he is
not given any such employment
even after so presenting himself,
he shall not be deemed to have
been laid-off for the second half
of the shift for the day and shall
be entitled to full basic wages
and dearness allowance for that
part of the day.”

Even this reinforces my own argu-
ment.

Shri V. V, Giri; He is certainly bene-
fited by presenting himself,

Sbri 8. 8. More: As far as taking
some exercise is concerned he will be

surely ‘benefited. But some walking
exercise for a famished and half-
starved man—it may be good for

Mr. Giri—but it will not do any good
to the half-starved worker. My sub-
mission is if the employer is candid
enough and says—he might not have
received the yarn he wants to weave
into cloth or the raw material neces-
sary for manufacturing a particular
@rticle and does not expect to receive
it for a particular period—he gives
the worker frankly to understand that
for a particular period there is no
chance of his being engaged in that
particular factory, then, Sir, why should
it be necessary for him to go every
day and present himself in spite of
that categorical reply by the employ-
er? 1 speak subject to correction. But
as I am able to read and interpret
these provisos and this particular Ex-
planation as amended, I feel it will
be a categorical obligation on the part
of the employee, and If he fafls even
for a single day to present himself in
accordance with this provision then
he shall be suffering the penalty or
the evil consequences of such failure.
I would make a very earnest request
to the Minister that he should look
into it and should not add to the
crushing burden on the lean shoulder
of the worker. If he wants to give
a good concession let him give it in a
good, friendly manner.

Then, 8ir, I would guv t¢ my own
amendments. By my amendment No.
64, 1 seek to substitute this definition
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given on page 2, of continuous ser-
vice. I need not deal with this deflni-
tion of mine because when I spoke
at the First Reading, I quoted a docu-
ment of the International Labour
Orgenisatlon of which you were a
party. According fo the present provi-
sion in the Bill, only if sickness or
authorised leave or an accident or a
strike which is not 1illegal were res-
ponsihle for the absence of the work-
ers, they will not be counted as break-
ing continuity of service. I have al-
ready quoted extensively from the
document and in tune with thia dec-
laration of the Internatlonal Labour
Organisation to which we are parties,
i have presented thls particular
amendment. I need not say anything
further.

Regarding amendment No. 66, I
know that Shri K. K. Desai has
given a similar amendment that the
word ‘similar' ought to be deleted
from this particular clause. Otherwise,
the presence of this word ‘simllar’ is
rather sinister as it restricts the sphere
within which this particular clause
will otherwise operate. I have repeat-
ed this amendment because on many
occasions, the Congress people have a
knack of pressing some amendment in
their speeches and at the crucial mo-
ment of wilthdrawing those amend-
ments leaving? us In a sort of lurch.
That should not happen. As a
sort of insurance and safeguard, I
move this particular amendment.

Shri Algu Rai Shasiri (Azamgarh
Distt.—East cum Ballia Distt.—West):
That is very wise,

Dr, Lanka Sundaram (Visakhapat-
nam): Double talkers, you are.

Shrl S. 8. More: Then, I go to am-
endment No. 67. In this amendment,
I seek to add the words ‘for valld and
proper reasons’ after the words ‘and
who has not been retrenched. Even
on this point, I have made my com-
ments in my first speech. Otherwise,
if these words are kept there unquait-
fied. the employer will try to get over
this clause by retrenching the worker.

I have tried to qualify these particu-
lar words by the addition of the words
‘for valid and proper reasons’. I{ the
retrenchment is maliclous and fs done
withh the Ppurpose of avoiding the
operation of this particular clause on
some flimsy grounds, that aort of re-
trenchment should not operate to res-
trict this particular clause.

Then, I come to amendment No. 70.
I have stated that the word ‘prescrib-
ed’ be introduced in this particular
clause. [ will refer you to page 2,
sub-clause (iv) (oo0). It is stated that
retrenchment means the termination
etc. To that there are some exceptions;
“Voluntary retirement of the work-
man, or retirement of the workman
on reaching the age of superannua-
tion I{f the contract of employment
between the employer and the work-
man concerned contains a stipulation
in that behalf;” I have proposed that
the word ‘prescribed’ should be in-
serted before the word ‘age’, that is,
retirement of the workman on reach-
ing the prescribed age of superannua-
tion. I do admit that my knowledge of
labour laws is not as perfect as it
ought to be. I do not know whether
there is any other provision in some
other enactment where a certaln age
has been prescribed for retirement on
reaching the age of superannuation of
a worker. If that prescribed age is not
there, the employers will try by way
of agreement to see that a particular
worker. the moment he reaches the
age of 30 years or 40 years will be
deemed to .be ripe for superannuation.
That is llkely to hapoen. The earller
the superannuation age of a worker.
the employers will get a sort of an
advantage in dlspensing with his ser-
vices. He may try to have in the
agreement certaln clauses by which
a worker shall be treated to be ripe
for superannuation even earller than
ordinary normal age of 535 ag it ob-
tains In the case of Government em-
ployees,

Dr., Lanka Sundaram: If I may inter-
rupt my hon. frlend. Sir, there are:
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different types of superannuation. In
the Port Trust it is 60 years: in other
places it is 55,

Shrl 8, S. More: That is why I said
that my knowledge of these labour
laws is not as perfect as that of Dr.
Lanka Sundaram. I pay my compli-
ments to him for his very accurate
knowledge. I accept....

Dr. Lanka Sondarim: Why is the
hon. Member so chary of welcoming
such assistance?

Shrl S, S, More: I welcome the assis-
tance as a matter of fact, particularly
when it comes so voluntarily. My
submission is that Government should
come out, if possible. with a certain
declaration. Possibly, for different in-
dustries, the age of superannuation is
different. Different categories will
have different ages of superannuation.
If there is some prescribed age, that
age should not be whittled down by
virtue of any agreement entered into
by the employer with the employee.
Because, I tave already stated that
the owner of a factory Is in a posi-
tion to dictate and the unfortunate
employee who Is there seeking some
employment o relieve a long spell
of unemployment, may not be in a po-
sitlon to assert his will and s0, he
will be forced to enter Into some
agreement. That agreement, as
you know, Sir. even under the
Contract Act, will be treated
as an agreement under duress.
Even though the proposal is accepti-
ed by the other party. the two parties
are not on the same plane and the
unfortunate worker who is forced to
accept, I may say, strange or high-
handed terms of the employer, may
not be in a position to take g stand
against this term. My submission Is
that the Government should prescribe
a particular age for the different cate-
gories, and even when an agreement is
pushed forward for the Ppurpose of
whittling dowm or lowering that par-
ticular afe. that sort of agreement
should not be accepted and it should
be treated &s something invalid and
opposed to public policy.

26 NOVEMBER 1953 (Amendment) Bill, 1953 888

Then, Sir, I refer to my amendment
No. 71. In page 2, line 35, I want to
add something more. The clause says:
retirement of the workman on reach-
ing the age of superannuation if the
contract of employment......I want to
add: “and if the worker is found to be
physically unflt to carry on his work
with his usual efficiency”.

It is quite possible that in certain

. industries, even when the prescribed

age is something lower, a worker may
be physically fit at that particular
age. He may be able to carry on the
particular work that he is entrusted
with with the usual efficlency. He may
be endowed with extra vigour or
physical fitness even though he has
crossed the bar of superannuation
and as a mratter of fact, he may be
able to do full justice to his engaue-
ment. I further want that if it is
found at a particular age that he has
not got tha physical fitness that is
necessary for his usual efficiency, then
and then alone he should be debar-
red from getting the benefit of this
particular clause. These are some of
my amendments. I press them with
the hope that they will be acceptable
first to the hon. Minister, and if not
to the hon. Minister, then to the
House.

Dr. Lanka Sundaram: Why this in-
vidious distinction?

Shri K, P. Tripathl: The amendment
which I have moved is to sub-clause

(ii) (eee).

Mr. Chairman: WIli he kindly indi-
cate the number?

Shrl K. P. Tripathi: Amendment No.
1 list 1. .

Mr. Chalrman: Oniy 1 or there are
others?

Shri K. P. Tripathi: I have sald that
the words “uninterrupted service” will
be replaced by *‘uninterrupted employ-
ment” and the rest of the clause will
be omitted. My amendment is. conti-
nuous gervice means uninterrupted em-
ployment which has not been earller
terminated expressly by the employer.
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The reason why I move this amend-
ment is this. As I understand, the pur-
pose of providing compensation for
lay-off is that whenever a lay-off oc-
curs, the workers should be provided,
because the contract between the em-
ployer and employee subsists. In the
case of retrenchment the contract is
terminated and therefore, there is no
longer any abiding duty to continue
to pay. But in the case of lay-off that
contract remains, Because the contract
remains the worker cannot leave his
post. If the worker cannot leave his
post, if the worker is expected to con-
tinue to be at his post, then there
is no reason why he should not be
paid.

Dr. Lanka Sundaram: Fully paid.

Sari K, P, Tripathl: If he is a tem-
porary worker. if he is a casual work-
er, any type of worker, and if you ex-
pect him to come and stand at your
beck and call—next Monday you may
call him and he may come up—then
why shall you not pay him?

Dr. Lanka Sundaram: Fully?

Shri K. P. Tripathi: That is the
point. The whole point is that the pay-
ment should be full. But here you are
providing only for half payment. Is
there any reason on earth why you
should not pay him fully as you pro-
vide here when you expect him every
Monday to wait there for you.

In the plantations of Nilgiris when
I went there what did I see? I saw
workers had been laid off for one week
because there was no rain. In the Nil-
giris when the workers are laid off,
they cannot go anywhere, they cannot
find any subsidiary employment. For
one full week the worker waited there
starving, and next Monda¥ ne was ex-
pected to be in a flne state of health,
in perfect physical condition and put
in the maximum amount of work as
he did the previous Monday! Is it pos-
sible, I ask you. It is not possible.
Therefore, the very principle of lay-
off must not have been confused with
other provisions under the Provident
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Fund Act or the permanent benefits
like earned leave with which it has
been confused. The distinction between
these two is very patent and obvious.
In the case of Provident Fund you are
giving him an additional benefit,
It is not that he is dying
because of want of the Provident Fund.
In the case of earned Jeave, you are
giving him an additional benefit. Even
if he does not get the earned leave
he will not die he will not starve,
But in the case of lay-off, for
the period of the lay-off he starves.
Therefore, to bring in here concepis of
Provident Fund and earned leave bene-
fits in which such phraseology is used
is, I think, incorrect.

I have tried to look up the tripartite
agreement in which I find that the
scope of the agreement is wider where-
as in this draft it has become narrow-
er, because in the agreement it was
said that Badli and casual workers
shall not be eligible for compensation.
That was one of the items of
the agreement,. That shows that
the only thing which the agree-
ment thought should not come
within the purview of this is Badli
and casual worker. Badli is very well
understood by everybody here. Casual
is very well understood by everybody
here. Therefore, all other types of
workers should get the benefit of this
compensation., That was the intention.
But what have you done here? By pro-
viding this sort of deflnition of conti-
nuous service, you are debarring other
types of workers who would almost
have completed 240 days that you have
provided, but perhaps not completed.
They are otherwise entitled to it, but
because you have put in this defini-
tion they will not be entitled. It is for
this reason that I thought the very
purpose of the compensation for lay-
off was misunderstood. To whom ghouldi
compensation be paid? The position is
very well explained in Clause 5 of the
agreement. It says:

“Compensation will be payable
only to permanent workers on the
muster roll of the factory.”
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The criterion is that the worker
must be on the muster roll of the fac-
ifory or the establishment. If he is on
the muster roll of the factory, if he
is not a casual or Badli worker and if
he is permanent, then he shouid be
made entitled, Therefore, by putting in
this sort of restriction you have gone
against the spirit of this agreement
and limited it in a way you should
not have done, It is for this reason
I have tabled my Amendment which
.says that ~ontinuous service means un-
interrupted employment which has not
been earlier terminated expressly by
ihe employer. If it has been terminat-
-ed, obviously he does not get the bene-
fit, but if it has not been terminated
expressly by the employer and if he
continues on the muster roll, then ob-
~viously, he is the person to be given
the compensation. By putting in other
‘types of distinction it should not be
further whittled down, Therefore, 1
have put in this amendment,

If you accept this amendment you
also avoid all possibilities of conflict
between the employer and the worker
which would arise but of every phrase
employed here. There are so many
strange phrases and every phrase
would be a cause of contention, and
‘therefore if you omit all these phrases
and only put in as I have put In, all
the conflict will go and this will be In
consonance with the spirit of the
agreement arrived at and the worker
will be protected.

The difficulty is when a worker Is
laid off he has no money. and if he
does not get the walRes immediately,
it he has to wait for conciliation and
arbitration, what is the use? There is
no use in providing lay-off compensa-
tion in that case. Therefore, whatever
legislation You make in the case of
lay-off must be a simple measure and
abundantly clear so that there igs no
reom for conflict. As I was saying the
other day, it should be a fool-proof
legiglation.

Sorl S. 8. More: Employer-proof also
Don’t call it fool-proof.

Shri K. P. Tripathi: He corrects me.
I accept the chrase, It should be effec-
tive, because if the lay-off is for one or
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two months and it is not effective ims
mediately, then it is a dead letter for
the worker. It is for this reason that
1 insist on the hon. Labour Minister
who Is looking quizzically at me to
conslder accepting this amendment.

Shri S, S. More: Don’t be misled by
his nodding head,

Shri K. P, Tripathi: No, I will not be

misled.

1 And from the proceedings of the
same tripartite conference that Mr.
Subrahmanian proposed that a work-
er putting in more than one year's ser-
vice should not be treated as a Badli
worker and suggested that on the lines
of the Provident Fund Scheme any
person who has put In 240 days of
attendance should be given that. That
shows that even the Labour Secretary
was thinking In these terms. He was
also thinking that some sort of device
should be found out which automati-
cally entitles the worker to this con-
sideration. So, this automatic consider-
ation has been one of the things which
has been in the mind of the Labour
Secretary, which has been in the mind
of every labour worker and should be
in the mind of every legislator. It is
for this reason I am putting this auto-
matic clause. If accented, it will do
good,

Then, with regard fo the two Amend-
ments moved by Shri K. K. Desai. I
support them for obvious reasons which
have been explained.

The other Amendment which I have
moved I8 No. 28 by which I have tried
tn put in “Is refused work, or" after
“and” In the Explanation clause. The
idea is that if a man comes and he is
immediately refused, then lay-off
starts at once. There is no point in
waiting for two hours. If he is not
refused but if he is made to hang
on, then at the expiry of two hours
it should be sutomatically deemed that
he is laid-off.

Shri S. S. More: For the whole day,
not for the Arst half.

Shrl K, P. Tripathi: Then I come to
the famous amendment of Mr, Giri, »
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very long amendment in which he has
put in two provisos to the Explanation.
Under this the position is slightly bet-
lered in the case of those workers
who are called for the second shift,
but here 2gain I find there is a con-
flict between these provisos and the
Minimum Wages Act. [ had 3 discus-
sion with Mr. K. K. Desai who told
me that these provisions will not apply
to factories where there is only mini-
mum wage payment, but I do not know
how far that will be true. because it
iz quite possible that it may apply to
them aiso. I refer to Section 15 of the
Minimum Wages Act. It says:

“If an employee whose minimum
rate of wages has been fixed under
this Act by the day works on any
day on which he was employed for
a period less than the requisite
number of hours constituting a
normal working day, he shall, save
as otherwise hereinafter provided,
be entitled to receive wages in res-
pect of work done by him on that
day as if he had worked for a full
normal working day.”

That says that if a man works less
than the normal hours—and the less
working is not because of himself, but
because of certain other causes—he is
entitled to full wages. By this amend-
ment, you are giving him full wages
only for the second shift. You are not
giving him for the first shift, although
you made him wait for all the flrst
shift. and asked him to come back
and take the second shift. If the Mini-
mum Wages Act is applicable, youwill
be reducing his wages from what he
is entitled to. Obviously in those fac-
tories where the Minimum Wages Act
is not applicable, where the workers
are getting higher than the minimum
wages, thls Explanation will not apply.
I would request the hon. Minister to
find out whether this lay-off compen-
sation will apply to those factories
where there is minimum wage pay-
ment. If it applles. then g difficulty
would arise,

There is an amendment by Shri
Bansal, which reads.
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‘In page 2,—
after line 35, add,—

“(c) termination of the service
¢f a workman on the ground of
-continued I} health,

(d) completion of service at the
end of a specifled period of engage-
meﬂt-" ¥

As regards (c) above, 1 find that &
similar amendment has been moved
by the hon. Minister. With regard to
(d) above, namely termination by
agreement, i.e. the period of engage-
ment being over. I would say that
there are many contracts under which
there Is no complete termination. but
there is an option of renewal, If, there-
fore, there is an option of renewal in
a contract, obviously, the worker has:
a right to renew the contract. If you
lay him oft at that time. or retrench
him at that time, then it is incorrect
{nterpretation of the contract. Whenevet
there is any option of renewal, that
provision should be taken into account,
and so I would not support ihe par!
(d) which Shrl Bansal has proposed.

With regard to termination on the
ground of continued ili-health, who
would be the determining factor.
about ill-health? Sometimes, we find
that the employer becomes the dicta-
tor about our health; he says, you are:
good, you are bad, or you are Indlffer-
ent. The whole point Is that if a work-
er {s really ill, abviously it is for him
to decide. If, however, he is not ill.
but the employer thinks that he 1s It
and he should go out. this would cre-
ate difficulties. Unless and until there
is a provision to determine how this
ill-health should be determined, I think
this proviso will .go against the work-
er. So, we have to be very careful in
accepting this amendment.

1 think I have met all the points
which I wanted to meet. [ commend
my amendments to the House, and 1
would request the horn. Minister to
find out whether there ls really that
legal difficulty which was mentloned
earlier. with regard to the amendment
which he has moved.
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Shri T. B. Vittal Rao: I have moved
amendments Nos. 2 and 4. Therein [
just wanted to make some clarification.
Amendment No. 2 is only a clariflca--
tion amendment. No doubt, the defini-
tion of ‘lay oft’ is given while comput-
ing the days of continuous service.
Here I want to include ‘lock out or
closure or lay off so that it will be
very clear. Otherwise, it will be difi-
cuit in computing the days for conti-
huous service.

By amendment No. 4 I want to omit
‘and who has not been retrenched’. We
are here only deflhing what is lay-off,
I do not understand the necessity to
add these words ‘and who has not been
retrenched’. When we are deflning ‘lay’
off’, it is not necessary.

Now, Sir, the hon, Minister has
moved certain amendments regarding
the worker presenting himself twice.
I would have had no objection to the
amendment provided he had said that
when a worker who went for the first
shift and had heen asked to come and
present himself for the second shift.
he would be paid the full basic wages
for the day. This is not anything new.
This practice is obtaining in some in-
dustries already. In some essential
works, if the worker has to rome regu-
larly in the morning and if he is ask-
ed to present himself at the time of
the second shift and even then {f he
does not get work, he ls paid the full
wages for the day. Whereas here the
hon. Minister's amendment says he
will be laid off for half day, that he
will get only 50 per cent of the wages
for the first half and for the Ilater
half he will get the full wages. If this
amendment, as laid down by the Min-
Ister, is accepted, I am afraid the em-
ployers will use it in such a way that
they will see that spare workers,
wherever they exist, will he dlscharg-
ed or retrenched. and then these laid-
oft workers. If any, will be utilised.

Then. Sir. about the amendment he
hss moved regarding ‘continued iil
health’. There Is no deflnition. This is
a thing which has been agitating the
workers at the Kolar Gold flelds.
There the employers at the very first
sign of the presence of silicosis
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which has not developed, declare him

.medically unfit, because silicosis 1s an
Jdndustrial disease and they will have

to pay for medical treatment. So some-
how or other, they declare him medi-
cally unfit. without paying any com-
pensation. If this amendment is accept-
ed, then those workers who have got
the slightest attack of silicosis will be
retrenched. And I may add here, Sir.
that the very same workers who have
been retrenched at the first sign of
silicosis are being entertained at the
Hutti Gold mines in Hyderabad. When
we approached the Medical officer, he
said, “There is no sign of silicosis.” So
if there 1s no proper definitlon of this
‘continued ill health’ and if it is left
as it is. you will see that many work-
ers will be retrenched.

One more thing. Here in the defini-
‘tion of continuous service the hon.
Minister has put ‘illegal strike’. We all
‘know how the provisions. of the
Industrial Disputes Act, 1947,
operate. Suppose a notice of strike
is given over five demands or
six demands, the Government invari-
ably chooses to refer only the unim-
portant demands and then leave off
certain demands. Now, if the workers
go on strike, then it is declared illegal
because they have gone on strike
during the pendency of conciliation
proceedings or adjudication. He has
put down ‘illegal strike' in the defini-
tion of ‘continuous service'. Probably
it is in the agreement. I would like
to know whether it is so. If it is in the
agreement, I would only appeal to the
‘hon. Minister to say simply ‘strike’,
whether it is legal or illegal, because
the provisions of the Act have been
operating against the workers in many
<ases.

Then, Sir, our hon. friend, Shri K.
K. Desai has moved an amendment to
omit ‘similar’ in page 2, line 14. Only
yegterday we had an instance—in
reply to a question regarding the flood-
ing of the Majrl mines, There is no
‘protection for such cases. The mines
are flooded and three hundrved work-
-ers are thrown out of employment and
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there is no compensation paid and, if
this ‘similar’ is not removed. then in
such case the workers will be depriv-
ed of any compensation for lay-off or
¢ompensation for retrenchment.

I would just urge the hon. Minister
to think of the standards of wages of
the workers in India, whether in the
cotton industry or jute industry. I will
not talk about the coal miners hecause
the Ministry of Labour has got rather
a prejudiced view of coal miners,

Shri V. V. Girl: Not at all,

Shri T. B. Vittal Rao: Sii;, my experi-
ence during the past 18 months has
confirmed the view that the Ministry
of Labour, as it is constituted today,
has got a prejudiced opinion of the
coal miners.

You should view it from the point
of view of the competitive value. The
worker who is getting less may not Ro
out of distress, and accept any other
job. We should make provisions,
because as I have already pointed out
in my opening speech. in a country
where there is no unemployment ii-
surance or unemployment relief. the
standard of the working class or the
workers who are already in service
should not go down.

' With these few words, Sir, I just

commend my amendments.
Mr. Chairman: Shri D. C. Sharma.
Shri Bhagwat Jba: Mr. Chairman....

Mr. Chairman: I have called Sbri D.
C. Sharma. He is not here. Shrimati
Subhadra Joshi.

Shri K. K. Baaw: Members who are
not here need not be called.

Mr, Chalrman: I am calling their
names because it should be known who
are the Members who have moved
their amendments and yet are not here
in the House, for discussing the same.

Shri N. Sreekantan Nair: Sir, I have
moved two amendments and the one
with reference to lock-outs has been
accepted by the hon. Minister,
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Shrl V., V. Girl: I have accepted the
amendment with respect to (eee) and
not with reference to (kkk). I am
sorry that there has been some wrong
impression. It may be that I have
caused some misunderstanding, I do not
know. I accepted Mr. Vittal Rao's sug-
gestion.

Shri N. Sreekantan Naia: I have got
the proceedings here. Sir, and I can
read from it.

Shri V. V. Giri: I want to correct
myselt if really I have made myself
misunderstood. I placed before you
that I was thinking of Mr. Vittal Rao's
suggestion. 1 want to correct.

Shri N. Sreekantan Nailr: Sir, I was
the first speaker; and when [ was
speaking as the first speaker I refer-
red to the workers who have bee.: lock-
ed out and said that they should also
get the benefit of this, The hon. Minis-
ter remarked as follows:...

‘May [ say, I am including lock-out
also.

Mr. Chairman: When the hon. Min-
ister has explained here that when he
said that he did not have it in mind,
you ought to accept it. *

Shri N, Sreekantan Nair: I am just
reading it, Sir.

Mr. Chalrman: He does not state that
he did not say that. He is only stating
that when he said it this was not in
his mind.

Shri N, Sreekantan Nair; Anyhow,
Sir, I was happy over that acceptance
of the Minister at that time. Now,
am very sorry he has retracted.

Shrl V. V., Giri: 1 am sorry, [ have
not retracted; it might be due to mis-
understnpding.

Shri N. Sreekantan Nalr: He has mis-
understood the whole thing, Anyhow
my supposition is that lock-out is not
included. That is one of my complaints,
Sir, because lock-out is resorted to by
an employer for many reasons. For
lay-off there can be some legi-
timate reason like shortage of
material etc. The employer can
justify it at least morally, but for that
he is made to pay. But when he is
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locking out without any ground he
need not pay. That is the wonderful
Bill that is before the House. If the
hon. Minister still thinks that lock-out
without any reasonable ground should
not get the benefit of this legislation,
then I leave it to his judgment and to
the judgment of the House.

Another amendment is amendment
5, that is the voluntary retirement of

" the workmen before the age of super-

annuation That comes into clash, nf
cours2, with amendment No. 59 of the
hon. Minister. It militates against the
very fundamental justice that a work-
er has to get. The worker has cotinued
ill-health. If it is a question of ahsent-
ing himself due to continued ill-
health, it is acceptable to some extent.
But even that is not objectionable
because the Bill contains two aspects,
one compensation for laying-off of a
worker and the other the termination
of services and compensation for that.
As a matter of fact, it is only a very
few factories that give gratuity when
the services are terminated. 1f the ser-
vices are to be terminated and if it is
said that it can be done at the age ~f
superannuation, then naturally every
employer wiil start saylng, ‘you have
become superannuated, you retire an-l
you won't get any benefit’. They can
simply say that he does not work.
he has got better prospects and that
is why he is ‘throwing it away. The hon.
Minister in his speech explained how
when a worker retires or is retrenched
and he Rets Rs. 1000 or Rs. 1200 or
such amount, he may start a little
business or somehow make up a living.
But in the case of an old man who
retires before the age of super-annua-
tlon that benefit is not given to him.
He will not get it at all if it is not
given by an Act. As a matter of fact,
in 999 per cent. of the industries the
old man Is not getting it. The provi-
sion here will be an inducement to
enter into a contract that even if he
works for 25 or 30 years he won't ask
for any compensation when he goes out
of employment at the age of superan-
nuation. Even agreelng that such .«n
agreement is there, I contend that it
is only fair that he should Ret a gratul-
ty. It is a Renerally accepted practice
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that every worker should be glven a
gratuity when he retires. Greater
scales have been awarded by Tribu-
nals. But they must get at least 15
days’ wages for every year of service.
1f that provision is not there, naturally
people at old age, after a service of
40 or 45 years, will have to go back
to the streets. This will be their ‘fate
after serving the cause of humanity
for such a long period. That is a hu-
manitarian view and if that is not the
view of the hon. Minister, I cannot
subscribe to his view. Naturally, when
a man is old and is at the age of super-
annuation, he must not be dismissed
for either inefficiency or illness. If he
wants to retire he must get the bene-
it of the gratuity or compensation or
whatever it is called. That is anly a
humanitary provision and I would
request the hon, Minister to consider
that position.

Then with regard to continued {ll-
ness. I have already explained that if
it is continued absence due to illness
it can be understood Even there, 1
would ask you whether such a work-
er should not get the benefit of the
gratuity or the lump sum payment
which he would get, 15 days’ wages
for every year's service. He need not
get the beneiit of the notice. That bene-
fit can be taken away. The man has
been ill and has been absent for some
€ months. He need not be given notice.
But If he has put in some 40 years ser-
vire, he must get some gratuity, some
lump sum. if not for his treatment at
least for mainfaining himself for a
few years if he is sick or infirm. He
ought to have a right to get a gratuity
or compensation. So. I would request
the hon. Minister to reconsider the
question of sub-clause (c)." because it
is blatantly unjust and inhu@nan to
bring in this sub-clause.

6 p.M.

Regarding amendment No. 1 moved
by my hon. friend Shrl Tripathl, I ful-
ly endorse his idea.

Regarding amendment No. 3 of Shrl

Khancdubhai Desal and also the other
amendments, T fully support them.
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Shri Sinhasan Singh (Gorakhpur
Distt.—South): The amendment mov-
ed by Mr. Misra, so far as it relates
to lines 18 to 24 maYy not be accepted
by the House, but I speak on that
amendment which intends to add a
new sub-clause ¢ to (eee)-—deal-
ing with the termination of the service
of the workmen on grounds of .ll-
health. My friend Mr. Bhagwat Jha
was speaking about it and he said
that as Mr. Bansal had pointed
out, he should look into  the
standing orders to see whether
there was any definition of con-
tinued ilt-health in those standing
orders or in the Industrial Disputes
Act. But 1 find that in neither of
these two places this has been define«l.
What is ‘continued ill-health’ is a mat-
ter which will remain only et the dis-
cretion of the worker. A man may be
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suffering from jaundice, but all the
same he himself is able to do his or-
dinary work. But on that very ground
because it is a long and persistent ill-
neds though does not unable a man
to do his normal work he may not be
called to do work.—He may be deem-
ed to be in continued ill-health and so
he must be dismissed, but I don't think
that this can be the intention of the
clause, It mayY be a matter of dispute
under the Industrial Dispute Act. So,
my humble submission to the hon. Min-
ister would be that this point was not
part of the original Blll and so 't
should not be pressed, because if it
comes to, we shall be giving a handle
which may be misused at any time
and which will be to the disadvantage
of the employees.

Then, Sir, it will go against the
spirit of the definition given for ‘con-
tinuous service’ ‘Continuous service' Is
defined at page 2, clause (eee):

* ‘Continuous service' means un-
interrupted service, and includes
service which may be interrupted
merely on account of sickness or
authorised leave or an accident or
a strike which 1s not illegal...... "
elc.

Sickness la included in that definltion
So if a man falls sick, he will not be
deemed to have discontinued his ser-
vices. So, by adding this clause (c), we
are just taking away the beneflt that
was proposed to e gilven by clause
(ee) Therefore, I would request the
hon. Minister to consider it and if he
finds there Is any force in my argu-
ment that the addition of this clause
may be misapplied to the disadvantage
of the employees, he may accept it.

Shrt V. V. Girl: Sir, I do not want
to take much of the time of the House
in replying to the various important
and constructive suggestions that have
been made by the various hon. Mem-
bers of this House. I have baard with
attention the suggestions made by My
esteemed friend Mr. K K Desai;, [
have also heard the views of the other
hon. members on the Question of the
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deletlon of the word “similar”. After
discuasing this matter with many of
my friends and in the light of the
very valuable suggestions that have
been made on the floor of the Hou:e
regarding it, I have come to the con-
clusion that that word may be delet-
ed.

As regards “paid or” I have accept-
ed the amendment proposed by my
esteemed friend Mr. K. K. Desal

Then there are other matters refer
red to by various hon. Members. My
good friend Mr. Trivathi wanted “em-
ployment” Instead of service. I beg to
submit, Sir, that “employment” may
mean that one may be on the muster
roll but absent from service. Whal
the mover probably wants 1s to in-
clude in continuous service unauthoris-
ed absence,

I want to make quite clear what is
continuous service and I would like to
state the followlng.

“Continuous service” is defined in
two ways. One way is mentioned in
clause (eee). The other is mentioned
in section 25B. UInder clause (eee)
the requirement of continuous ser-
vice is that the worleer must
have done 305 days work. 385 days
minus 52 Sundays plus eight paid
holildays. Towards this strength of 305
days an exhaustive list of exclusion
15 allowed. namely sickness, authoris-
ed leave, absence due to accident, legal
strike and at the suggestion of Mr.
Vittal Rao I have also used the word
‘lock-out’, though. In my view, lock~
out, lay-off and all this come under
cessation of work.

In section 25B a much lower stand-
ard, namely 240 days ls adopted to
constitute one year's continuous ser-
vice. As a lower standard has been
adopted the exctlusion would not te
as exhaustive as in the case of (eee):
only a few limited exclusions, namely
Lay-off, leave with wages earned in
the previous year and maternity leave
in the case of female workers. This de-
clsion was arrived at in consultation
with workers’ organisations In connec-
tion with the Factorleg (Amendment)
Act and the Provident Fund (Amend-
ment) Act.
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I would like to say that before frain-
ing this Bill (especially with reference
to lay-off) as I have already stated
there was a Tripartite Conference and
it was really a welcome sign that the
workers' leaders as well as employers
came to certain conclusions. They also
sald that the public sector should
come In and it was ultimately agreed
that certain things should be done
within the four corners of the agree-
ment. I am trying to see how best
this Blll could be framed and I agreed
to certain suggestions which do not go
against the spirit or the understanci-
ings arrived at.

Now, I would like to say a few words
with regard to the suggestion and the
amendment proposed by Mr. Bansal.
(No. 73). So far as his amendment
(c) 1s concerned that fs covered by
the officlal amendment (No. 28). So
far as his amendment (d) is concern-
ed 1 am sorry it is not acceptable. The
object of the Bill is to glve retrench-
ment benefits even to persons whose
services are terminated on completion
of a contract of a period of years, on
the ground that if he is unemployed
for a period before securlng alternative
employment there is every justification
for giving compensation to a worker
when he is thrown out of employment
after a3 period of years though he
might have been specifically employed
for a period. He must be helped to
tide over the perlod between the termi-
nation of the previous service and the
securing of fresh employment.

I would also like to say this and
would like to repeat what I have said
before. So far as this leglslation is
concerned it Is In a sense a deterrent
legislation. It is a warning to the em-
ployer to see that he does not in a
light-hearted fashion retrench. It is
also a warnlng to the workers that
they should be careful in their work,
otherwise they wliil not have public
opinion on their behalf. My feellng Is
that if both sides reallse thelr sense
of responsibility in all probabliity un-
necessary, unjust, inequitable retrench-
ment can always be avoided, and the
employers and workers can sit at a
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{Shri V. V. Giri}

common table and come to an tnder-
standing on these matters. It all de-
pends upon the strength of the trade
union arguments that the workers
possess,

For Instance on the question regard-
ing ill-health so many different views
have been expressed. My feeling is this
that in all these matters there must
always be the trade union rendering
such help as It can to the workers
in protecting their lives, Apart from
that, if I feel that the employer has
not stuck to the real spirit of things
there will be occasion for reviewing
the whole matter.

As regards (eee) I am ggreeable to
carry out the suggestion of Shri Vittal
Rao that lock-out should find a place
after strike.

Shrl K. K. Desal: It is covered.

Shrl V. V. Girl: While it is covered,
so far as that is concerned I thought
it may also be mentioned.

Shrl T. B. Vittal Rao: Or lock out,
or closure or lay off.

Shrl K. K. Desal: It will be “or an
accident or lock out or a strike... ..”.

Shri K. P. Tripathl: Lock out not
qualified by ‘illegal’,

Shrl V. V. Girl: Shri T. B. Vittal Rao
said that we should omit the words
“and who has not been retrenched”. I
cannot accept the suggestion The provi-
sion for lay off cannot have the effect
of preventing retrenchment.

Then, Shri Bhagwat Jha referred to
the question of muster rcils. waiting
for two hours and so on. I may say
that this matter was discussed at great
length at the Tripartite conference and
the parties have come to the conclu-
sion, unanimous of course, and we
should respect that agreement hecause,
after all, we should try to encourage
these agrecements on fundamental mat-
ters relating to conditions of service,
and relatlng to dispuies between the
employers and employees. Therefore, [
regret I will not be able to agree with
the suggestion made by my esteemed
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friend Shri Bhagwat Jha, I do not
think that there is anything more that
1 am called upon to say,

Shrl Bansal: On a point of informa-
tion. Sir, as regards lock outs, and the
addition of the words ‘lock-out’ so as
to make it read “...or an accident or
lock out or a strike which is not ille-
gal...”, T want to know what the posi-
tion is if there is a perfectly legal lock
out,

Shrl V. V., Girl: Lock out which is not
illegal. If you want to say, you can say
the same thing as you said about a
strike, Tt s not, necessary really.

Shri K, K. Desai: Otherwise, he shall
be repeating what is stated in the
end: cessation of work which is not
due to any fault on the part of the
workmen. A lock out is something
over which the workman has no con-
trol. He is simply locked out, If you
put in the words ‘illegal’ it means it
is modified, I say, lock out, whatever
it is, is there, Whether illegal or legal
that does not matter. It is not the fault
of the workman that there has been
a lock out.

Shrl V. V. Girl: I agree with my
hon. friend.

Shri Gadgil: Has {t not been defined?

Shri Bansal: A lock out may be on
account of the faull of the workmen.
Supposing the workers in a particular
factory are going slow, as you know,
Sir, in the case of Indian iron recently,
the factory had to lock out. Then, what
is the position? I am agreeable to the
suggestion of Shri K, K. Desai because
the wording is cessation of work which
is not due to any fault of the workmen.
because, If the lock out is not due to
any fault on the part :f the workmen,
then. the workmen should be entitld
to the reckoning of the period for this
compensation. But if it is on account
of the fault of the workmen and the
lock out can be associated with any
activity that the workmen iIndulge in,
then, I think he should not be entitled
to this lay off. I agree with what the
hon. Minister said.
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Shri V. V. Girk: I can only agree to
the word ‘lock-out’ being added. In
fact I thought the wording cessation
of work etc. includes lock-out, closure
or lay ofl.

Shri K. P. Tripathi: I did not get any
reply to my remarks on amendment No.
27 of his vis a vis the Minimum Wages
Act.

Shri V. V. Giri: I have nothing to
say.

Mr. Chairman: Am I to take it that
amendment No. 2 of Shri T. B. Vittal
Rao seeking the addition of the words
“or lock-out, or closure or lay off”"—
the entire amendment—is acceptable to
the hon. Minister?

Shri V. V. Girk Yes.

Shrl Bansal: What is the decision,
8ir?

Mr. Chairman: He accepts Amend-
ment No. 2:

after “illegal” insert “or lock-out, or
closure, or lay off"!.

Shrd V. V. Girl: Only “Lock-out” is
agreed to.

Mr. Chairman: Not “closure* or “lay
of’"?

Shri V. V. Girl: That s included
there. In fact, “locl-out” also is includ-
ed. but since a point has been raised
I accept it. Really it is not necessary.
but I accept it.

Shri Bansal; Where are you adding
the word “lock-out"?

shrt V. V Girl: After the word
“strike",

Mr. Chalrman: It may be put after
the word “illegal”, so that "illegal” may
not qualify the word “lock-out".

Now, I put the Amendment to the
vote of the House.

Shrimati Renn Chakravarity (Basir-
hat): May we just know where that
word “lock-oul” comes?

Mr. Chairman: It would come after
the word “illegal”,
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Shrimati Renu Chakravarity: He
says after “strike” and you are saylng
after “illegal”.

Shri V. V. Giri: Yes.

Shri Banmi: You do not want to
define whether it is legal or illegal.

Mr, Chalrman: I take it the word
“lock-out” will come after the word
“illegal”, because we do not want that
“{llegal” should also define lock-out,

The qQuestion ls:
In page 2,
for lines 18 to 24, substitute:

“Explanation —Every workman
whose name i{s borne on the muster
rolls of the industrial establishment
and who presents himself for work
at the establishment at the time ap-
pointed for the purpose during nor-
mal working hours on any day and
is not given employment by the
employer within two hours of his
so presenting himself shall be deem
ed to have been laid-off for that
day within the meaning of this
clause:

Provided that if the workman,
instead of being given employment
at the commencement of any shift
for. any day is asked to present
himself for the purpose during
the second half of the shift for the
day and is given employment, then
he shall be deemed to have been
laid-off only for one half of that
day:

Provided further that if he is not
given any such employment even
after so presenting himself, he
shall not be deemed to have been
lald-off for the second half of the
shift for the day and shall be en-
titled to full basic wages and dear-
ness allowance for that vart of the
day.”

The motion was adopted.
Mr. Chalrman: The question {s:
In page 2.—

(i) In llne 35, add at the end
“or" ; and
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[{Mr. Chairman]
(i) after line 35 add—

“{c) termination of the service
of a workman on the ground of
continued il health™. :

The motion was adopted.
Mr. Chairman: The question is:
In page 2, line 14,—
omit “similar”,

The motion was adopted.

Mr. Chajrman: Then I come to
Amendment No. 2. After the word “ille-
g8!" tbe word should be “a lock-out”
bécauge the Clause reads “an accident
or_a strike .."

The Question fs:
In page 2, line 6,—
after “illegal” ingert “or a lock-
‘out”,
The motion was adopted.
MY. Chalrman: The question is:
| In page 1. line 12,—
omt “paid or”.
The motion was adopted.
™. Chatewan: The question is:
In page 1, lina 24,—
omdt “pald or”.
The motion was adopted.

Shri Gadgll (Poona Central): It is
8.30, 8ir. There should be both a
strike and a lock-out.

Mr. Chuirman: The question is:
" In page 2.—

@) in line 3, for “uninterrupted
‘service” substitute:

‘“‘aninterrupted emplayment
which has not been earlier termi-
nated expreasly by the cmphaycr? ;
and

b e

(il omit lines 4 to 7.

The motion was néoa!jved.

Mr. Chalrman: The question ls:
In page 2, line 3, —

for “uninterrupted service" sgb-
v stitute:

“uninterrupted emplo¥ment”.

The motion was negatived.

Mr. Chairman: The question is:
In page 2, line 6,—
-after “illegal” insert “or lay-off,
lock-out or «closure, or due to une
avoidable climatic reasons”.

The motion was negatived.
Mr. Chairman: The question is:
In page 2— .

for lines 3 t0 7 substttutei

“(eee) ‘continuous service’ means
uninterrupted service. and includ-
es service which rmay be inter-
rupted merely on account of sick-
ness, or accident, or such absence
on account of [amily events as
may be prescribed, or military
service, or the exercise of civil
rights and duties. or changes in
the management of the undertak-
ing, or intermitient Involun-
tary  unemployment i  the
duration of -the unempioyment

.does not exceed a prescribed limit

und if the person concerned re-
suntes employment, or pregnancy
and confinement I{f her .absence
does not exceed a prescribed
perlbd”

The motion was mnegatived.
Mr. Chairman: The question is:
In page 2 line 6,—

afuer "il.lekal" insert “or lock-
out or lay off*.

The motion was negatived.
Mr. Chairman: The question :s:

In page 2. fine 11,—

after “expressions” add “includ-
ing lock.out”.

The motion wes negatived.,
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Mr. Chairman: The question is:
In page 2, liries 16 and 17,—

omit “and who has not been re-
trenched”,

The motion was negatived.
Mr, Chairman: The question is:
In page 2, line 17,—

after ‘“retrenched” add “for
valid and proper reasons”.

The motion was negatived.

Shri Bhagwat Jha (Purnea cum San-
tal Parganas); I beg to withdraw my
amendment.

The amendment was, by leave, with-
drawn.
Mr. Chairman: The question is:

In the amendmnet proposed by
Shri V. V. Girl printed as No. 27,
in List No. 2—

in the second proviso to the Ex-
planation—

for “for that bart of the day”
substitute “for the whole day”.

The motion was negatived.

Shrl K. P. Tripathl: I would like to
withdraw my amendment No. 28.

Amendment was, by leave, withdrawn.
Mr. Chairman: The question is:
In page 2, line 31,—

after “workman” insert ‘‘before
the age of superannuation”.

The motion was negatived.
Mr. Chairman: The question is:

In page Z, line 32—
be!o::e “age” ingert “prescribed”.
The motion was negatived.
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Mr. Chairman: The question is:
In page 2, line 35~

after “behalf” add “and if the
worker i{s found to be physically
unfit to carry on his work with bis
usual efficiency”,

The motion was negatived.

Shri A. N. Vidyalankar: I would llke
{o withdraw my amendment No. 72.

Amendment was, by leave, withdrawn,

Shri Bansal: I would like to with-
draw my amendment No. 73.

Mr. Chairman: Has the hon. Mem-
ber leave of the House to withdraw
his amendment? I would just like to
say that half of his amendment has
already been accepted, and so even if
I had put it to the vote of the House,
I would have put only the other half.

Amendment was, by leave, withdraun.
Mr. Chairman: The question iIs:

In page 3, line 4,—
omit “or provident fund”.

The motion was negatived.
Mr. Chairman: The question is:
“That Clause 2, as amended,
stand part of the Bill".
The motion was adopted.

Clause 2, as amended, was added to
the Bill.

Mr. Chairman: The House will now
stand adjourned and meet again at
1-30 p.M. tomorrow.

The House then adjourned tili Half
Past One of the Clock on Friday. the
27th November, 1853.



